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LOX SABHA

Friday, 25th February, 1955

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

e e

Sussipies To COTTAGE INDUSTRIES

#204. Shri S. N. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the extent to which and the
rate at which the subsidies on produc-
tion and sale of hand-pounded rice,
village ghani oll, soap and hand-made
paper have been given during 1954
by the All-India Khadi and Village
Industries Board; and

 (b) the extent to which these sub-
sidies have proved effective for the
production of these articles?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) A
statement is laid on the Table of the
House [See Appendix II, annexure No.
26].

(b) it is too early to assess the effects
of this measure.
Shri 8. N. Das: May I know when

these amounts were sanctioned during
this current financial year?

Shri Kanungo: These amounts were
sanctioned during 1953-54 and 1954-55.
YThe exact dates I have not got here.

Shri 8. N. Das: It has been stated
in this statement that no information
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is available as to the amounts actually
disbursed. In view of the fact that
these amounts were sanctioned in
1453-54, may I know the reasons why
these things are not available?

Sbhri Kanungo: Because ihe amounts
are sanctioned to the All-India Khadi
and Village Industries Board who dis-
burse these amounts through the State
Governments to recognised institutions
and State Boards wherever they exist.
Perhaps they have not been able to
get the reports from those agencies.

]

Shri Bhagwat Jha Azad: While a big
sum {is being disbursed as susidies, may
I know whether new licences are also
being given for hand-pounding of rice,
oil ghanis etc. in the rural areas?

Shri Kanungo: Licences are not neces-
sary under the Industries (Development
and Regulation) Act for small establish-
ments, whether it is for oil pressing
or for rice.
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Shri Thimmaish: May I know whe
ther any amount of hand-poundéd
rice has been exported?

W& foyafew

Shri Kanungo: No.

Shri Bansal: What is the total
amount saanctioned and disbursed
during the given period under the
various items?
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Shri Kanungo: The total amount is

an exercise in addition. I will give
you thé figures:
Rs.
Handpounding of rice ... 3,50,000
Gt ... 4,00,000
Cottage Soap uzAn(
Handmade paper 60,000

Shrl Bansal: Paid?
Shri Kanungo: All have been paid?
Shri Bansal: Disbursed and paid?

Mr. Speaker: Order, order, The hon.
Minister will keep in touch with the
Chair rather than with the Member!

Question No. 205.

Shri S. N. Das: Questions. Nos. 214,
215 and 216, I submit, may zll be taken
along with this.

Shri Velayudhan: No. 214 is not simi-
lar to this.

Mr. Speaker: Question No. 205 may
be replied to.

HEADQUARTERS OF REHABILITATION

MINISTER

*205. Sardar Hukam Singh: Will
the Prime Minister be pleased to state:

(a) whether persistent demands
have been made by the East Bengal
displaced persons that the Central
Minister for Rehabilitation should
have his headquarters in Calcutta in
order to be able to appreciate proper-
ly the nature and magnitude of the
problem there; and

(b) whether any decision has been
taken on this suggestion?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Some representations were received
suggesting that a Deputy Minister of
Rehabilitation in the Central Govern-
ment should be posted at Calcutta.

(b) The Minister for Rehabilitation
is spending at present most of his time
there.

Sardar Hukam Singh: May I know
whether in his absence the Deputy
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Minister here has got that authority to
take decisions on some matters?

Shri Anil K. Chanda: Obviously the
Deputy Minister is there on behalf of
the Minister to assist the Minister in
his work. I dare say important matters
are referred to the Minister.
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Mr. Speakér: Next question.

Shri Bansal: I wanted to ask a ques-
tion.

Mr. Speaker: It is a question relating
to an individual praciically, and it is
no use taking up time. Question No.
207.

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): With your permis-
sfon I would like to give the replies
for Questions 207, 214, 215 and 216 to-
gether, as they relate to the same sub-
ject.

Mr. Speaker: What about No. 256?
"Shri Sadath Al Khan: 256 also.

Mr Speaker: Let me check up whe-
ther all the Members are present here.
As regards Question No. 207, Mr. Dabhi
is present. Regarding Question No. 214
Shri Krishnacharya Joshi is not pre-
sent. No. 256 also is in his name. As
regards Questions Nos. 215 and 216 Mr.
A. N. Vidyalankar and Mr. G. P. Sinha
are préSent. So, barring Questions
214 and 256, the other three questions,
namely 207, 215 and 216 may be re-
plied to now.

MEETING OF THE PRIME MINISTERS OF
INDIA AND PAKISTAN

*207. Shri Dabhi: Will the Prime
Minister be pleased to state whether
it is a fact that fresh talks are pro-
posed to be held between the Prime
Ministers of India and Pakistan on the
Kashmir dispute in the first week of
March, 19557
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The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): A meeting is pro-
posed to be held between the two Prime
Ministers ifi the last week of March
1955 to discuss various issues affecting
Indo-Pakistan relations.

INDO-PAKISTAN DISPUTES

*215. Shri A. N. Vidyalankar: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that the
Indian Foreign Office has recently sub-
mitted to the Pakistan Government a
list of one hundred outstanding items
on which disputes still exist between
India and Pakistan; and

(b) what are those items and how
far we are nearer solution in these
matters?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) and (b). A list
of about 125 items has been sent to the
Government of Pakistan by the Gov-
ernment of India for discussion by the
two Steering Committees. This list
consists of relatively minor items
of dispute between the two countries
and relates in general to questions of
border trade, release of gcods and
money held up in Pakistan, certain
outstanding claimg of the Government
of India, State Governments and Local
Bodies, issues arising out of the Agree-
ment of July/August 1953 between the
Rehabilitation Advisers of the two Gov-
ernments and the Prime Ministers’
Agreement of April 1950, supply of re-
cords and the other documents, and
travel and transport facilities between
the two countries.

These issues will be discussed by the
Steering Committees in tHeir forth-
coming meetings.

Shri Dabhi: May I know whether
any new basis for holding talks with
the Prime Minister of Pakistan has
been found out, and if so, what {5 that?
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Shri Sadath All Khan: There are no
new basis. The old problems are
coming up.

Shri A. N. Vidyalankar: May I know
whether in the items sent to the Pakis-
tan Government there is an item with
regard to dispute regarding Sikh
Gurudwaras and management of tem-
ples?

Shri Sadath Al Khan: It is a long
list. I would require notice.

Shri A. N. Vidyalankar: Notice is al-
ready there. I had asked for a list.

Mr. Speaker: The list is there. He
can refer to the’list.

Shri A. N. Vidyalankar: May I know
whether the Government will place a
copy of the list oy the Table of the
House?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): No, Sir. We do not propose
to do so.

Shri A. N. Vidyalankar: My first ques-
tion is not answered with regard to
Sikh Gurudwaras and management of
temples.

Mr. Speaker: I think he answered in
the affirmative Rgenerally, He wante
to know the specific names which he
refused. !

" Th. Lakshman Singh Charak: Ia
view of the fact that the people of
Jammu and Kashmir have ratified ac-
cession through their Constituent As-
sembly, what would now be the new
terms of discussion? -

Shri Jawaharlal Nehru: A question
like this cannot be solved unilaterally.

aft www e w7 A S www € e
wrer & at ofwer @ e T am o
I8 7 Poatedt & @iy wfers am-
ot g ot 7

st wayreww wywe @& ¥ wler
o)

25 FEBRUARY 1955

Oral Answers 202

it do wwo water: Wl T

€ dar atear ® aue SRt F g A
warr &) u gt @ de # dnifedaer
B g gt &2 .

W ywyrew dyw: ¢ oW d
e at gt g ol &) T oot

T-'ﬂ'éﬁﬂ“l '

Shri Dabhi: May I know whether it
is a fact that the Prime Minister of
Pakistan now and then makes such
public utterances as to make one doubt
the successful outcome of such talks?

Shri Sadath Ali Khan: The Prime
Minister has just answered that ques-
tion.

Shri G. P. Sinha: My question was
not answered. Before that may I know
what are the changed circumstances in
which we are going {o discuss the
Kashmir with Pakistan?

Shri Sadath Ali Khan: I have not yet
read the answer.

Mr. Speaker: He can now read out.
I thought he had read it.

MEETING OF THE PRIME MINISTERS OF
INDIA AND PAKISTAN

*216. Shri G. P. Sinha: Will the
Prime Minister be pleased to state:

(a) whether an invitation to visit
Karachi has been extended to him
by the Prime Minister of Pakistan;
and

(b) the subjects for discussion?

The Parliamentary Secretary to the
Minister of External Affairs (Shri Sa-
dath Ali Khan): (a) and (b). In De-
cember 1954, an invitation was receiv-
ed by the Prime Minister from the’
Prime Minister of Pakistan to visit
Karachi. As a result of subsequent
correspondence a meeting is proposed
to be held between the two Prime
Ministers in New Delhi ‘n the last
week of March 1955 to discuss various
issues affecting Indo-Pakistan rela-
tions, :
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"Shri G. P. Sinha: What are the chang-
ed circumstances under which we are
going to discuss Kashmir with Pakis-
tan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Some more time has elapsed.
That has naturally changed the cir-
cumstances; and the fact that the pro-
blems remain. So long as problems
remain, attemptis continue to be made
and will continue to be made to sclve
them.

Shri G. P. Sinha: In view of the fact
that Pakistan has become more actve
in the S.E.AD.O.,, how can we think
that the circumstances have changed?

Shri Jawaharlal Nehru: The hon.
Member has himself mentioned one of
the circumstances that has changed.

Shri H. N. Mukerjee: Will the Prime
Minister tell us if, when he meets the
Pakistan Prime Minister, he will con-
vey the feelings of our people regard-
ing reports of the extension of
S.E.AD.O. bases to places like East
Bengal?

Shri Jawaharlal Nehru: I am sure
the Prime Minister of Pakistan keeps
in touch with feelings as expressed in
this House. If occasion arises, rmay
be, I might also inform him of the
feelings in this country on that subject.

NEIvELT LIGNITE MINES

f21|. Shri T. B. Vittal Rao: Will the
Minister of Production be pleased to
state: '

(a) whether a high-power committee
has been formed for continuing the
work at the Neiveli Lignite Mines;

(b) it so, the functions of the Com-
mittee; and

(c) the result of the pilot project
already carried out in the area?

The Minister of Production (Shri
K. C. Reedy): (a) and (b). A Project
Co-ordinating Committee, with 5 re-
Dresentatives of the Central Grvern.
Ment and 3 of the Madras Government
has been set up for the Lignite Pro-
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ject. The Committee, while utilising
the agency of the Madras Govern-
ment, will have over all charge of and
responsibility for—

(i) carrying out and completing
all the investigations considered
necessary at Neiveli:

(1i) preparing for the Central
Government’s consideration in con-
sultation with the Madras Govern-
ment, a project report on the rost
economical and suitable scheme for
the mining and the utilisation of
the lignite,

(¢) The Pilot excavation is not com-
pleted as yet. A quantity of 228.94
lakhs c.ft. of earth out of a total
quantity of 260 lakhs c.ft. of over-
burden to be excavated, i.e., about 88
per cent. of the overburden had been
removed by the end of December, 1954.
Further work has been stopped tem-
porarily to enable the water level and
pressure below the lignite being suffi-
ciently lowered by pumping to obviate
the risk of the water pressure bursting
the lignite seam.

Shri T. B. Vittal Rao: It is said that
the British Consultants have submitted
their project report. Have Govern-
ment examined the same and if so,
when will it be published?

Shri K. C. Reddy: The British
Technical Consultants have not
submitted a project report. It is a sort
of a general report where they have
suggested one of three or more alter-
natives. The full-scale project revort
is yet to be obtained as indicated in
my answer. As regards the report
being laid on the Table of the House.
I may inform the hon. Member that a
copy has already been laid in the
Library of the House.

Shri T. B. Vittal Rao: May I know
if it is a fact that certain équipment
has been ordered from foreign coun-
tries and if so, may I know the ccuntry
from which they have been ordered
and the value thereof?

S8hri K. C. Reddy: No equipment
has been ordered already in this con-
nection from any country. What has
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been done is, tenders have been invit-
ed for Tértain pumping sets. Tenders
are expected to be received by mid
March this year.

Shri §. V. Ramaswamy: What is
the financial arrangement in this new

set up? What is the contribution by’

the Centre and how much has the State
to contribute?

Shri K. C. Reddy: Ii{ has now been
decided that the Central Government
should take over the entire financial
responsibility for not only the remain-
ing part of the pilot project, but also
for the full-scale project when it is de-
cided upon.

Shri S. V. Ramaswamy: May I
know whether any comprehensive
scheme has been framed for the uti-
lisation of the lignite? Does it also
include the setting up of a steel plant
in the south based on lignite?

Shri K, C. Reddy: This comprehen-
sive scheme is yet to be prepared. So
far ag utilisation of lignite for a steel
plant, which the hon. Member mention-
ed, is concerned, it is a case of louking
too far ahead.

Shri K. K. Basu: If the lignite mines
are worked out, may we know to what
extent it will solve the fuel problem
in the south?

Skri K. C. Reddy: To a very large
extent. .

)
DYESTUFFS

*212. Shri Gidwani: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to the report of
the Press Conference addressed by the
President of the Dyestuffs Manufac-
tures’ Association of India, published
in the ‘Free Press Journal’ on the
1st January, 1955, stating  that big
foreign combines were deirimental to
indigenous industries engaged in the
manufacture of various dyestuffs; and

(b) 1 so, the Government's policy
in regard to these small-scale ind s-
tries? .
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The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) Yes,
Sir, but the statement does not give @
correct assessment of the position.

(b) A survey of the future develop-
ment programme of the various units
manufacturing dyestuffs and the lines
on which the Industry should develop
is proposed to be undertaken shortly
and the Government’s policy will be
formulated on the basis of the survey
report

Shri Gidwani: What is the capacity
for dye stuff production of indigenous
industry at present?

Shri Kanungo: The capacity, poten-
tial and existing, is far short of the
demand. There are various items. It
will take a long time if I were to read
out the whole lot of items. If the hon.
Member wants any particular item of
the dyestuffs, I can give him.

Shri Bansal: May I know if any for-
elgn techrical expert is proposed to be
associated with this comprehensive
scheme ang' if so, if any attempt has
been made to secure his services and
from which country?

Shri Kanungo: Yes. Foreign experts
are being contacted and for the present.
we are in touch with Italy to get an
expert because Italian interests have no
financial interest in India.

Shri Bhagwat Jha Agzad: Could Gov-
ernment give us any idea of the present
business that is being handled by big
foreign combines in the country?

Shri Kanungo: I have got the pro-
duction capacity here but about the
trading part of it, I have not got.

Mr. Speaker: Next question. Shri
Bishwa Nath Roy. Absent.

Pandit D. N. Tiwary: This is a very
important question. This may be put.

Mr. Speaker: We will consider it at
the end.

JuTe Goobns TO PHILIPPINES

*217. Shri Radhg Raman: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether the recent decislon of
the Philippines Government to pro-
tect their indigenous jute industry
will affect the export of gunny cloth
from India: and

(b) it so, to what extent?

The Minister of Commerce (Shri
Karmarkar): (a) It is not clear what
exactly the Hon'ble Member has in mind
but Government are not aware of any
formal decision by the Philippines
Government for the protection of the
indigenous Jute Industry.

(b) Does not arise.

Shri Radha Raman: What 1s the an-
nual total export of gunny cloth to
Philippines at present?

Shri Karmarkar: The quantity s
about 0.6 per cent. of our total world
exports. It is actually 4,718 tons
average during the last flve years.

Shri Radha Raman: In case the
Philippines Government takes this de-
cision, have the Government of India
any alternative for the export of jute
in order to meet that cut?

Shri Karmarkar: It is not a very near
proposition, nor is it a very freighten-
'~ ing proposition.

TexTILE ENQUIRY COMMITTEE’S REPORT

*218, Shri Morarka: Will the Minis-
ter of Commerce and Indastry be
pleased to state:

(a) whether Government agree with
the conclusions of the Textile Enquiry
Committee as contained in para. 81 of
the Report that without seriously dis-
turbing the economic and social fab-
ric, the handloom should be convert-
ed into a semi-automatic loom or a
powerloom; and

(b) if so, what is the Government's
programme to-bring about this change?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). The Report of the Textile Enquiry
Committee is still under the considera-
tion of the Government of India.

Shri Morarka: Since the report was
submitted six months ago, bow much
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more time will Government take to
consider this report and come to a
decision?

Shri Kanungo: It is not exactly six
months, but Government hope to take
a decision very shortly.

Shri Dabhi: May I know whether it
is not a fact that the report itself ad-
mits that the conversion of handloom
into semi-automatic looms will result
in unemployment?

Shri Kanungo: That is a fact which
can be found from the report itself.
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Shri 8. V. Ramaswamy: It is stated
that some other report is to follow in
connectioh with this report. May I know
when that will be published?

Shri Kanurigo: There is no some
other report. Only the appendices are
under print.

TRADE DELEGATION TO MiIppLE EAST

*220. Shri M. 8. Gurupadaswamy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Indian Goodwill
Trade Delegation sent to fhe Middle
East has returned and submitted its
report to Government; and

(b) it so, what are its main recom-
mendations?

The Ministe of Commerce (Shri
Karmarkar): (a) and (b). The trarie
delegation has returned and the report
of the delegation is expected to be with
Government within a month.

Shri M. 8. Gurupadaswamy: Who are
the persons who went in this delega-
tion?

Shri Karmarkar: The personnel was
Shri M. P. Birla, Shri Charat Ram, Shri
R. L. Kirloskar, Shri N, M. Choksi,
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Shri Arunachalam = Chettiar, Shri
Arvind Narottam Sheth, Shri A. R.
Kardar and Shri R. Venkateswaran,
Under Secretary in the Ministry of
Commerce and Industry.

Shri M. 8. Gurupadaswamy: May I
take it that this delegation was spon-
sored by the Government itself, or was
it done on the initiative of these peo-
ple?

Shri Karmarkar: There is no ques-
tion of taking initiative. It was spon-
sored by Government.

Shri M. 8. Gurupadaswamy: May I
know whether any marketing possibili-
ties for Indian goods has been indica-
ted by this delegation, and if so, what
are the marketing possibilities?

Mr, Speaker: I think the report is
awaited by Government.

Shri Karmarkar: I thought the hon.
Member forgot that the report is await-
ed.

REVISION OF ALLOWANCE!

#223. Shrl Tbrahim: Will the Prime
Minister be pleased to state:

(a) whether there is any proposal
to revise the allowances of Foreign
Service personnel;

(b) if so, the main factors govern-
ing the revision; and

(¢) the probable recurring and non-
recurring expenditure on this scheme?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) Yes.

(b) Foreign allowances of officers
and staff in Missions abroad were fixed
ad hoc as and when the Missions were
opened. A corps of Inspectors consist-
ing of two senior officers has been set
up to examine, inter alia, the whole
question of refixation of foreign allow-
ances on a rational basis. The Ins-
pectors have recently returned after an
on-the-spot study of Missions in Europe,
including the United Kingdom, and
those at Tehran and Karachi and have
submitted certain proposals which are
under examinati4n.
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(c) The financial result can only be
worked out after Government have
taken decisions on the Inspectors’ pro-
posals.

Shri S. C. Samanta: May I know
whether the report submitted by the
team that went abroad will be consi-
dered by the External Affairs Minis-~
try or the Finance Ministry.

Shri Anil K. Chanda: The proposals
are being considered by ‘the External
Affairs Ministry in consultation with
the Finance Ministry.

Shri Jaipal Singh: While this ques-
tion of refixation of allowances is being
considered with regard to the foreign
service personnel, may, I know whether
there is going to be any reconsidera-
tion or refixation of the allowances in
regard to the N.EF A  cadre also?

Shrl Anil K. Chanda: That is a quite
different matter.

UN.O.

*224. Pandit D. N. Tiwary: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that on the
14th December, 1954 the Indian re-t
presentatives in the United Nations’
Social, Humanitarian and Cultural
Committee remained neutral on the
question of condemnation of forced
labour; and

(b) if so, the reasons therefor?

The Deputy Minister of External
Affairs (Shri Amil K. Chanda): (a)
Yes, Sir.

(b) The Government of India Dele-
gate abstained from voting because in
our velw the whole question of forced
labour had bBeen treated from a poli-
tical rather than from the humani-
tarian point of view.

Pandit D. N. Tiwary: May 1 know
whether the Government of Indla
sent its views to the representatives
there beforehand, or they did it on
their own initiative?

Shri Anil K. Chanda: All our dele-
gates who are sent to international
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conferences are briefed by the Gov-
ernment of India,

Pandit D. N. Tiwary: What is the
policy of the Government of India in
this respect? Apart from the voting
in the U.N.O. what is the view of the
Government of India on this question?

Shri Anil K. Chanda: We are natural-
1y against forced labour in any form
whatsoever.

Shri T. S. A. Chettiar: Did they make
it clear that they were entirely against
forced labour but because of other
political considerations introduced they
were silent?

Shri Anil K. Chanda: Yes, Sir. We
abstained from voting but made a
statement with regard to the Govern-
ment of India's policy on this matter.

PROHIBITION INQUIRY COMMITTEE. .

*225 Shri Heda: Will the Minister
of Plamning be pleased to state when
the Prohibition Inquiry Committee is
expected to submit their report?

The Deputy Minister of Planning
(Shri S. N. Mishra): The Committee
expect to be able to submit their report
in about six months,

Shri Heda: May I know whether
this committee is expected to report
on the extent of success or otherwise
of prohibition?

Shri 8. N. Mishra: Oh, yes. In the
terms of the Resolution it is already
embodied that this committee would
review the experiences gained so far
and make recommendations for a pro-
gramme of prohibition on a national
basis.

Shri Dabhi: What progress has the
committee made? Has it issued any
questionnaire, has it visited any places
and has it recorded any evidence?

Shri 8. N. Mishra: The committee has
met once. It probably met on the Sth
and 6th January. It has visited two
States and set up a sub-committee,
and also issued a questionnaire.
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MiLEAGE oF Roaps

*238. Shri Randaman Singh: Wil
the Minister of Planning be pleased
to lay a statement on the Table of the
House showing:

(a) the total mileage of roads cons-
tructed so far in the Community Pro-
ject Areas and National Extension
service (i) with the help of voluntary
contribution and (ii) by other means;

(b) out of this how much has been
constructed during the current year;
and

(c) the names of the States in which
the work has been carried out?

The Deputy Minister of Planning

" (Shri 8. N. Mishra): (a) Total Mile-

age of Kutcha and Pucca Roads cons-
tructed upto 30th Secptember, 1954
was 13080, comprising of 11991 miles
of Kutcha and 1089 miles of Pucca
roads.

People’s participation is an essential
pre-requisite of the development pro-
gramme. Kutcha roads are to be cons-
tructed through voluntary labour,
Government’s contribution being pro-
vided only for the provision of culverts
and for technical skill. As regards
Pucca roads, earth work is done by
voluntary labour.

(b) 9360 miles during the period

‘October 1953 to September 1954.

(c) All States.
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GoopwiILL MISSIONS TO PAKISTAN

»230. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state:

(a) whether any official or unofficial
Indian Goodwill Missions have visited
Pakistan, or any Pakistan Mission
visited India after the 26th January,
1950;

(b) if so, how many, and

(¢) if not, whether Government pro-
pose to send any such Goodwill Mis-
sion to Pakistan?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (c). Many
officials as well as non-officials have
gone to Pakistan from India and have
come to India from Pakistan during”
this period. None of the official dele-
gations could properly be styled
“Goodwill Mission”, although good-
will is part of every mission or visit.
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Non-officials have gone from time
to time in small groups .and have
sometimes styled themselves ‘“Good-
will Missions”. We have no correct
record of these visits.

There is no proposal at present for
sending a formal goodwill mission to
Pakistan.
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REPORT OF THE PHARMACEUTICAL EN-
QUIRY COMMITTEE

*232. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the recommendation
of the Pharmaceutical Enquiry Com-
mittee for the abrogation of the In-
ternational Patent Registrations have
been accepted by Government; and

(b) if so, the action taken thereon?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). The recommendations of the
Pharmaceutical Enquiry Committee
are under examination and Govern-
ment expect to issue a Resolution on
the subject shortly.

Shri V. P. Nayar: May I know
whether Government have seriously
considered the extreme necessity of
opening up the formula of patents
especially for medicines?

Shri Kanungo: A Bill on this subject
has been introduced in Parliament,
and is under consideration. Further
consideration of that subject is being
given.

Shri V. P. Nayar: May 1 know whe-
ther Government are aware that in
1952, when a patent law was being
discussed in this House, the hon. Minis-
ter gave an assurance that all patents
owned by foreigners will be kept
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open, if demanded by Indian manu-
facturers? May I also know why
even after the report of the Pharina-
ceutical Enquiry Committee whica is
very deflnite in its recommendation
regarding this, no action has been
taken so far?

Shri Kanungo: . Action ig being
taken, The recommendation of the
Committee is being considered, ang in
the light of the recommendations,
legislation will have to be undertaken
by Parliament.

Shri V. P, Nayar: Could we know
whether the position of foreign-owned
patents which are operatiug in India
has changed since the last law has
been promulgated?

Shri Kanungo: The number of pa-
tents owned and regislered in foreign
countries hag certainly increased to
some extent, T

River Survey
+233. Shri 8. C. Samanta: Will the
Minister of Irrigation an@d Power be
pleased to state:

(a) the names of the rivers in
India which have so far been sur-
veyed by the Bureau of Flood Con-
trol under the Economic Commission
for Asla and the Far East;

(b) whether any Indian perso:nel
were associated with the Bureau dur-
ing their fielg trips in India;" and

(c) the main suggestions of the
Bureau that may be helpful in our
dealing with flood control in India?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement giving the requisite infor-
mation is laid on the Table of the
House [See Appendix II, annexure
No. 271.

Shri §. C. Samanta: In the state-
ment, I find that at the request of the
Orissa Government, with the help of
an Indian expert, preliminary investi-
gation was made. May I know whe-
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ther this Bureau do not take up any
work unless requests come to them
from the different States?

Shri Hathi: Actually, this Bureau do
not take any such work. This ig a
Bureau where information is ex-
changed, and discussions held, on the
technical data which have been
received from the different member
countries, '

Shri 8, C, Samanta: May I know
what were the reviews made by this
Bureau in regard to the srx rivers
mentioned in this statement?

Shri Hathi: The Bureau could rot
generally make one review for each
of these six rivers, but each river has
been dealt with and reviewed sepa-
rately, having regard to the course of
the river, the data collected, and what
works are carried etc, It is not possi-
ble to give in one or two sentences a
whole review of various rivers,

Shri S§. C. Samanta: May I know
whether any Indian expert is at pre-
rent associated with this Bureau?

Shri Hathi: Mr., Kapoor, an Iadian
Engineer is already on the Staff of the
Bureaut. But actually each country
does not send its expert permanently,
When there are conferences, vur re-
presentatives attend them for discus
sions,

CotTON P18CEGOODS

*234. Th. Jugal Kishore Sinha: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total quantity and value of
mill-made cotton piecegoods exported
during the year 1954,

(b) whether it is a fact that the ex-
ports were much below the target
fixed for the year;

(c) if so, the reasons therefor; and

(d) the steps that Government have
taken or propose to take to increase
the export?

+The answer Was later corrected by the Deputy

Minister of Irrigation and Power (Shri

Hathi) oide Debates Part II dated the 2 sth March, 1955 a8 follows:

who was employed in the Economic

«The correct position is that Shri B, K, Knpoort;“ of the Bureau on Flood Control

Commission for Asia and the Fur East as a

had by that time retircd and como back to N

Mo LSD.
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The Beputy Minister of Commerce
and Indastry (Siwi Kamumgo): (a)
804.59 million yards walued at
Rs, 5814.59 lakhs.

(b) -and (c). The Planning Commis-
sion envisaged an export target at
1,000 million yards frem 1953 onwards.
#Having regard to the competition in
our export markets and increasing in-
ternal demand, an increase of nwre
than 200 million yards in exports
over the preceding year's export of
593 million yards is considered satis-
factory.

(d). Government are watching the
trend of exports. Besides, they have
recently sét” up the Cotton Textiles
Export Promotion Council for explor-
ing ways and means of increasing the
exports of Indian cotton piecegoods,
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TeA

*235. Shrimati Tarkeshwari ‘Sinha:
Will the Minister of Commeree and

Indusiry .be pleased to state:

(a) whether malters concerning the

tea 'prices and the .possibilities of
quick movements ‘of expost Quata
were discussed with Mr, A, R. W.
Low, Minister of State for the U. K.
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Bosrd of Trade, during his visit to
Deihi recently; and

(b) ¥ so, whether any decision to
increase the export quota of tea has
been taken as a result of the discus.
sfons?

The Minister of Commerce (Shri
Karmarkar): (a) ang (b). Discus-
slons with Mr. Low were confidential
and #t will not be in the public inter-
est to disclose any information on
the subject, .

Shrimati Tarkeshwarl Sinha: May !
‘know the difference ‘between 1he price
gt which the Indian tea is exported
from India, and the price it fetches
in the London market?

Shri Karmarkar: That is a good
question, but it does not arise out of
this. I am not ready with that ans.
wer. .

Shrimati Tarkeshwari Sinha: There
is no question that arises out of this,

-because it ‘has ‘been stated that every-

thing is kept confidential. Then, hows
are we to know what to ask?

Myr. Speaker: The better course is
not to ask,

‘Shrimati Parkeshwari Sinha: May I
know whether the hon. Minister .of
Commerce and Industry has given an
-assurance to Mr. Low that India will
co-operate with U. K, im bringing
down the lewe] of prices of tea”.

Shei Karmarkar: That is an intelli-
gent way of asking another supple-
mentary, which I have already stated
does not arise.

CeNTRAL BOARD OF INDUSTRIES

*236. Shrl 'K, C. Sodhia: Will the
Minister of Production be pleaseq to
state:

(a) the progress made with regard
to the creation of a Single Central
Board for Industries as recommended
on page 161 of the Five Year Plaa
Progress Report for 1953-64; and

(b) what will be the .nain func-
tions of this Board and what bodies’
it will supplant?

The Minister of Preductien (Shri!
K. C. Reddy): (a) The proposal tc
constitute a singl¢ Central ‘Board fo
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State Undertakings was examineg by
the Boards of Directors of different
State Undertakings and their views
were communicated to Government.
Inasmuch as several Ministries of the
Government of India have industrial
Undertakings under their control, the
matter was also discussed by the
Committee of Secretaries of different
Ministries dealing with economic sub-
jects. Government have not yet con-
sidered the opinion of the Secretaries’
Committee.

(b) Does not arise.

Shri K. C. Sodhia: Is the proposal
coming to fruition before the end of
the first Five Year Plan?

Shri K. C. Reddy: It is hoped that we
will be able to come to a decision well
before that period.

Shri K. C. Sodhia: What is the
function of the contemplated Board?

Shri K. C. Reddy: The answer has
already been given under part (b). It
does not arise at present.

..Shri K. C. Sodhia: What for are the
recommendations considered?

Shri K. C. Reddy: To arrive at a
proper decision.

Al TO PUNJAB

*238. Shrimati Renu Chakravartty:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
Punjab have asked for financial aid
-from the Centre for helping industries
in the State;

(b) if so, the names of the indus-
tries that are to be so helped; and

(c) whether the Centre has taken
any decision on the same?

The Deputy Minister of Commerce
;u! Industry (Shri Kanungo): (a) Yes,
ir.

(b) Silk, Handloom, Cottage Indus-
tries & Handicrafts and small Scale
Industries.

() A statement showing the
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amounts of loans and Grants-in-aid
sanctioned during 1954-55 for these
industries is placed on the Table of
the House. [See Appendix II, anne-
xure No. 28].

Shrimat! Renu Chakravartty: May I
know what is the basis on which these
loans or grants are made? Are the
institutions asked to send in their de-
mands or are they made through the
State after the demands are put in
by the State?

Shri Kanungo: All these demands
are from the State.

Shrimati .Renu Chakravartty: My
question was, what is the method of
asking people to put in their requests?
Is it notified that anybody can ask for
it or is it that there is an ad hoc
governmental machinery through
which they have to ask?

Shri Kanungo: The departments of
Industries of the various States pre-
pare their own schemes, and institu-
tions which are not owned by Govern-
ment—may be grants-in-aid or private
institutions—if they have any schemes,
they put them up through the State
Governments.

Shrimati Renu Chakravartty: May I
know if any part of these funds has
been allocated for marketing these
goods?

Shri Kanungo: Yes. In the hand-
Joom scheme, there are some market-
ing proposals also .

HANDICRAFTS PRODUCTS

*239. Shri Sarangadhar Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the ad-
verse effect of railway freight on the
price of handicraft goods;-

(b) whether it is a fact that the All
India Handicrafts Board have recom-
mended a reduction of 80 per cent. in
the rates of railway freight; and

(c) if so, the action Government
have taken or propose to take in the
matter?
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The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) to
(c). A representation has recently
been made to Government by the All-
India Handicrafts Board that there
should be a reduction in railway
freight rates in respect of handicrafts
goods. This is under examination.

Shri Sarangadhar Das: May I know
whether Government have gone into
this question of changing the freight
structure so that Indian industries as
well as handicrafts will get preference
over imported goods?

Shri Kanungo: I suppose that is a
very broad question and should be
addressed to the Railway Ministry.

SAMPLE SURVEY OF LISTENING

*240. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to starred question No. 1311 on
the 17th December, 1954 and state:

(a) how many reports of the
Sample Survey of Listening conduct-
ed by the Listener Research Units of
the All India Radio have been re-
ceived; and

(b) how many of these have been
considered and the main dec1sxons
taken thereon?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Dur-
ing the last five years 74 sample sur-
veys have been conducted by the
Listener Research Units of All India
Radio and their reports have been re-
ceived.

(b) Excepting four surveys, the rest
were all conducted station-wise and
were applicable to the problems of the
stations and regions and to the lis-
teners covered by the stations. The
factual findings and other conclusions
which emerged from all the reports
have been taken into account as and
when they were received and are kept
in view while planning programmes
and organisation. No comprehensive
summary of 8ll-India character based
on such findings and conclusions has
been made.

Shri D. C. Sharma: May 1 know
how many of these reports dealt with
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problems arising out of listening in
rural areas?

Dr. Keskar: I would require notice
to give the number, but quite a large
part was meant for rural listeners.

Shri D. C. Sharma: May I know
if these reports are classified accord-
ing to the various items of programmes
undertaken by the radio stations or by
some other method?

Dr. Keskar: They are classified ac-
cording to items, and, as the hon.
Member appears to be interested in
rural programmes, I might inform him
that as a result of listeners research
in rural areas, considerable changes in
the rural programmes have been
brought about.

Shri D. C. Sharma: May I know
if the Ministry has received any sug-
gestions with regard to the pro-
grammes about music from the sample
surveys?

Dr, Keskar: Yes.

Shri Velayudhan: May I know whe-
ther the re-introduction of film music,
as is reported in the Press, is as a
result of these sample surveys?

Dr. Keskar: This has nothing to do
with the sample surveys, and my hon,
friend is under a misconception in
asking if there is any re-introduction
of film music. I have explained on
the floor of the House many times
that there has been no ban on fillm
music, and film music has been conti-
nuing there, though probably in a res-
tricted form.

PowEgR TO DELHI

*241. Shri L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state whether there will be
any difference between the. cost of
power to be supplied to Delhi by the
Power Houses at Nangal and the cost
at present?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The power
supply agreement between the Punjab
P.W.D., Electricity Branch, and the
Delhi State Electricity Board has not
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yet been finalised; the Delhi State
Electricity Board are considering the
rates offered by the Punjab Govern-
ment. It is, therefore, not possible at
this stage to give an indication of the
difference between the existing and
future rates of supply.

Shri L. N. Mishra: We are supplying
rower from the DVC to Calcutta and
from Nangal to Delhi. May I know
whether any attempt has been made
to maintain uniformity as regards rate
of payment, terms and conditions of
supply etc., in respect of power suppli-
ed by all the river valley projects?

Shri Hathi: Attempts are being
made, but the rate will depend upon
the cost of generation at each parti-
cular project.

Shri L. N. Mishra: As regards Nan-
gal, who is going to pay the recurring
cost in regard to supply of power?
Will it be paid by the Delhi people
or the Nangal people?

Shri Hathi: The actual generation of
power that is, management for the
project, will continue to remain with
the authorities themselves.

STEEL PLANT

‘242: Shri Tushar Chatterjea: Will
the Minister of Production be pleased
to state:

(a) whether the British proposal
to set up a steel plant in India has
been received cfficially;

(b) it so, whether the terms and
conditions have been flnalised: and

(c) when the agreement is likely to
be completed?

The Minister of Production (Shri
K. C. Reddy): (a) to (c). A proposal
has been received on behalf of the
British Government offering collabora-
tion of British interests, in the set-
ting up of an Iron and Steel Plant by
the Government of India and to send
8 Technical Team here in this connec-
tion. An invitation in general term for
the Technical Mission to come under
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the Colombo Plan has recently been
extended by the Government of India.

Shri Tushar Chatterjea: Is it a fact
that the technical experts are coming?
If so, when are they coming?

Shri K. C. Reddy: The exact date
has not yet been decided. The terms
of reference for this Mission an4 cer-
tain other matters are under negotia-
tion between the Government of
India and the representatives of the
Government of the United Kingdom.
So it is only after the negotiations are
completed that we can say as to when
exactly they would be coming,

Shri Tushar Chatterjea: Could we
get any information from Government
about the location of the plant?

Shri K. C. Reddy: It is too early to
discuss about the location of the plant.

Shri K. K. Basu: May I know whe-
ther any offers have been received
from any other country? 1If so, what
are those?

Shri K. C. Reddy: I woulg suggest
to the hon. Member to put a scparate
question regarding this.

Shrimati Tarkeshwari Sinha: May I
know whether Government have raade
up their mind as to whether global
tenders will be invited after an
agreement is reached with the U. K,
Government or whether the supply of
the steel plant will be confined to the
United Kingdom?

Shri K. C. Reddy: That is one of the
important aspects regarding which
negotiations are going on.

Shri G. P. Sinha: May I know
whether the Production Minister has
stated somewhere that the new steel
plant will be located in Bihar?

Shri K. C. Reddy: No, it will be
either in Bihar or in Bengal or some
other suitable place.



22§ Oral Answers

RuraL HousINg

*2438. Shri Achuthan: Will the Min-
ister of Works, Housing and Supply be
pleased to state:

(a) whether any publicity has been
given to the Low Cost Housing
scheme in rural areas; and

(b) if so, in what manner?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (b). Presumably the Hon’ble
Member is referring to the Low In-
come Group Housing Scheme. This
scheme is being administered by the
State Governments, who will undoubt-
edly publicise it to the extent neces-
sary, in the light of funds available
to them under the Scheme and the
over-crowded areas in the States.

Shri Achuthan: May I know what
will be the percentage of savings if
this scheme is adoptegq in our fural
areas?

Sardar Swaran Singh: 1 must confess
that I did not follow the import of
this question. I do not know wheat is
the savings to which the hun, Member
is referring.

Shri Achuthan: The lesser expendi-
ture that would be entailed if the
buildings are constructed as per this
scheme,

Mr. Speaker: His point seems to be
that instead of constructing the build.
ings ordinarily without the help of this
scheme, what will be the savings if
they put them through this scheme,

Sardar Hukam Singh: The difficulty
is this. The questioner wants to know
about Low Cost Housing and the
Minister is answering about Low Ia-
come Group Housing.

Sardar Swaran Singh: I do not think
there is any confusion because there
is no such thing as Low Cost Housing
Scheme as such. I have already indi-
cated in my reply that the scheme is
Low Income Group Housing Scheme
and so far as this scheme is concerned,
it is a scheme for extending ﬂnanc}l‘
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asslstance to the prospective builders
of houses, The extent of saving de-
pends upon the individual house
builder. It is for him to design with-
in certain particular limits and to de-
cide upon the agency of construction,
the material to be used and all that.
Really, there is nothing inherent in
the scheme itself directed towards
reducing costs. '

Shri Achuthan: Is the Government
aware that there was an exhibition in
Delhi about Low Cost Housing arrange-
ed by the Ministry of Works Housing
and Supply?

SECOND FIVE YEAR PLAN

*244, Shri Anirudha Sinha: Will the
Mnister of Planning be pleased to
refer to the reply given to starred
quzsiion Nw, 39 on the 15th November,
1954 and state:

(a) the names of the other State
Governments which have submitted
their proposals for industrial develop-
ments for industries in the Second
Five Year Plan; and

(b) the nature of their proposals?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) (1) Macdhya
Pradesh, (2) Andhra, (3) Punjab, (4)
Travancore-Cochin, (5) Madhya
Bharat.

(b) A statement indicating the pro-
posals received from the State Gov-
ernments is placed on the Table of the
House [See Appendix II, annexure
No. 29].
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Shri L. N. Mishra: I want to know
whether the States have generally
recommended for the location of small-
scale industries or large-scale indus-
tries also in their States?

Shri §. N. Mishra: That should be
quite obvious from the statement laid
on the Table of the House and I
would better leave it to the hon. Mem-
ber to draw his own inference.

STEEL PLANT

*245. Shri Jethalal Joshi: Will the
Minister of Production be pleased to
state:

(a) whether in the wake of the
Indo-Soviet agreement for the loca-
tion of a steel plant in Madhya Pra-
desh, a team of Indian Experts will
visit the U.S.S.R.;

(b) if so, the personnel of the Team;
and

(¢) the manner in which the finan.
cial burden is distributed between the
Centre and State Government so far
as the location of this plant is con-
cerned.

The Minister of Production (Shri
K. C. Reddy): (a) the Agreement con-
tains a provision for the reception by
the US.S.R. of one or more Indian
delegations before and/or after the
submission of the detailed Project
Report for the establishment of the
Steel Works,

(b) no decision regarding the com-
position of the delegations has been
taken,

(¢) The Steel Plant is being set up
by the Government of India and will
be owned and managed by the Gov-
ernment of India or by an organisa-
tion authorised by the Government of
India. As such the question of shar-
ing of the financial burden with the
State Government does not arise. The
Government of Madhya Pradesh hasd
however undertaken to make State
lands required for the location of the
Steel Plant available free of cost and
to bear any cost in excess of a guaran-

661 LSD
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teed ceiling for privately owned lands.
They have also guaranteed (i) an
adequate and continuous water supply.
as required for the Steel Plant, at
rates {0 be mutually agreed upon and
(if) grior claim on all unleased mining
concessions in respect of raw materials

required for the project.

Shri Jethalal Joshi: May I know
what are the terms of the agreement
which the Soviet Government have

to carry out?

Shy K. C. Reddy: I would like to
refer the hon. Member to the copy
of the agreement which 1 am pre-
sently placing on the Table.

Shri Jethalal Josh I understand
that the whole scheme is for about
Rs. 77 crores. Will the hon. Minister
split the whole amount and give 'the
estimates of costs of construction,
cost of importing the machinery and
the amount of working capital?

Shri K. C, Reddy: I am afraid the
hon. Member is going into the ques-
tion too far in a detailed manner.
This is not the proper time to answer
the specific points he has raised.

Shri Joachim Alva: Was the So-
viet offer the first in the fleld and
the British followed thereafter, and
may I know from the hon. Minister
whether the British ever made a pro-
posal offering us fullest co-operation
and equality in the production of
steel?

Shri K. C. Reddy: It is true that as
a time sequence the British did
not make the offer till after the So-
viet agreement went through or the
Soviet offer was made. But, as re-
gards the other point raised, it is a
matter of inference.

Shrimati Tarkeshwarl Sinha: May
I know why the Government did not
send any observers from this count-
ry to the Soviet Union to see the
working of the steel plant there be-
fore arriving at an agreement? "

Shri K. C. Reddy: It is only a pre-
liminary agreement. We are now
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taking steps to send out our techni-
cal team or teams to Soviet Russia

for the purpose the kon. Member has
mentioned.

Shri N. B, Chowdhury: May I know
whether we can have an idea of the
time when the work will start?

Shri K. C. Reddy: The time is

specifically mentioned in the agree-
ment,

CoMPETENT OFFICERS

*246. Sardar Akarpuri: Will the
Minister of Rehabilitation be pleased
to state whether it is a fact that Gov-
ernment propose to abolish the posts
of Competent Officers and entrust their
duties to Revenue Officers in Tehsils?
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Mr. Speaker: The point is, it is true
that the Revenue Officers allot the
land which is vacated. But, the duty
of vacating the land is that of the
Competent Officers. Have Govern-
ment considered that point of view to
expedite the work of vacating the
property so that it can be allotted by
the Revenue Officers?

st So wWo wEw : I TR WHT AT
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ExprorT oF HUSKED RiIcE

*247. Shri Sadhan Gupta: Will the
Minister of Commerce and Industry
be pleased to state the reasons for
liberalising the export of husked rice
and for the reduction of the export
duty thereon?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): With
the return to normal conditions, the
pre-war pattetn of trade was allowed
to be re-established. In the pre-war
period India was both an exporter
and importer of rice.

The export duty was imposed when
there was a wide margin between
internal and external prices. With
the fall in world prices, the duty of
20 per cent ad valorem could not be
sustained and had to be reduced to
the pre-war level of 2 annas 3 pies
per maund.

Shri Sadhan Gupta: May I know
whether this liberalisation of export
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is due to the view that there is sur-
plus really and, if so, whether the
Government is aware that the sur-
plus represents more the deficit of
purchasing power than surplus of
foodgrains? :

The Minister of Commerce (Shri
Karmarkar): We considered the whole
matter and in view of the present
easier supply we thought that the
pre-war pattern of both imports and
exports might be resorted to. What
we have done is only to allow a
trickle of exports. The maximum
would be 2 lakhs tons of which sales
to the extent of 74°050 only have been
registereq.

WRITTEN ANSWERS TO QUES-
TIONS

SYNTHETIC PETROL

*208. Shri Jhmlan Sinha: Will the
Minister of Production be pleased to
state:

(a) the present position in regard
to the production of synthetic petrol
in the country; and

(b) whether any of the States have
approached the Central Government
for help in the installation of synthe-
tic petrol plants?

The Minister of Production (8hri
K. C. Reddy): (a) Government have
agreed in principle to the setting up
of a synthetic oil plant in the count-
ry and as a preliminary to this have
decided to obtain the necessary pro-
ject reports from one or more firms
of international repute.

(b) No. There was, however, an
approch made in 1948 by a private
corporation in Orissa through the
Government of Orissa.

SLOM CLEARANCE (BANGALORE)

*209. Shri Keshavaiengar: Will the
Minister of Works, Housing and Sup-
Ply be pleased to refer to the reply
given to Starred Question No. 306
on the 31st August, 1954 and state:
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(a) whether the Mayor of Banga-
lore has submitted any revised
scheme for clearance of slums in the
city; and

(b) if so, the nature of financial
assistance sought and the terms and
conditions of the loan, if any, pro-
posed to be granted?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Not yet.

(b) Does not arise.

Frooop CoNTROL

*211. Shri Amjad Ald: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount sanctioned for de-
fraying the cost of protective mea-
sures to be undertaken for saving
Dibrugarh and some other towns from
the ravages of the Brahmaputra
river;

(b) when the actual flood control
measures in the region will begin;
and

(c) whether the technical details of
the control works have been
thoroughly checked by the experts?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No
amount has so far been sanctioned by
the Government of India for the pur-
pose.

(b) Work has already been com-
menced and is in progress.

(c) Yes, Sir.
Froop CoNTROL

*213. Shri Bishwa Nath Roy: Will
the Minister of Irrigation and Power
be pleased to state the steps taken
for controlling the floods of rivers
Gandak, Rapti and Ghagra in East
U.P. and North Bihar?

The Deputy Minister of Irrigation
and Power (Shri Hathi): In Uttar
Pradesh, construction of bunds along
the Gandak Rapti and Ghagra rivers
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is in progress. In addition, small
reservoirs on the Rapti are also
under construction.

In regard to Bihar, the position is
that proposals are under considera-
tion of the State Government for fil-
ling up the gaps in Champaran em-
bankment on the left bank of the
river Gandak and improving about
16 miles of the Saran embankment
along the right bank of the river.

MEETING OF THE PRIME MINISTERS OF
INDIA AND PAKISTAN

*214. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased
to state:

(a) whether it has been finally
agreed to hold a meeting of the
Prime Ministers of India and Pakis-
tan in March, 1955;

(b) whether any conference of
officials of India and Pakistan will
also be held before the meeting of
the two Prime Ministers;

(c) whether all outstanding issues
between the two countries will also
be discussed; and

(d) whether Karachi has been fixed
as venue of the meeting?

The Parliamentary Secretary of the
Minister. of External Affairs (Shri
Sadath Ali Khan): (a) to (b). Yes,
Sir. The meeting of the Prime Minis-
ters will be held in New Delhi, while
the meetings of the Steering Commit-
tees, consisting of officials of the two
Governments, will be held in Karachi
and in New Delhi.

Goa

*219. Shri Raghunath Singh: Will
the Prime Minister be pleased to
state whether it is a fact that post
Offices in Goa have been directed hy
the Portuguese authorities not to
effect delivery of literature general-
ly coming from India?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): The
Government have seen reports in
the press, which the Portuguese Le-
gation have denied, that secret ins-
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tructions have been issued to post
offices in Goa to stop the distribution
of Prime Minister's speech in the
Foreign Affairs Debate and other li-
terature received from the Consulate
General of India, Goa.

CENTRAL BoARD OF FiLm CENSORS

*221. Shri B, D. Shastrl: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that all
the Regional Censor Boards are pro-
posed to be dissolved and their work
transferred to the Central Board; and

(b) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No,
Sir,

(b) Does not arise.
BHAKRA-NANGAL PROJECT

*222. Shri R. N. Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the estimated cost of
the Bhakra-Nangal Project has been
revised recently;

(b) if so, what is the revised esti-
mated cost;

(c) how much expenditure has been
ipcurred so far; and

(d) by what time the
expected to be completed?

Project is

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) Yes,
Sir.

(b) Rs., 157.39 crores. The revised
estimate is under the consideration
of the Bhakra Control Board. ‘

(c) Rs. 99 crores upto the end of
Nov., 1954.

(d) By the end of 1959.
CosMic RAY RESEARCH LABORATORY
(OOTACAMUND)

*227. Shri 8. K. Razmi: Will the
Prime Minister be pleased to state:

(a) whether any decision has been
taken regarding the setting up of a



235 Written Answers

Cosmic Ray Research Laboratory at
Ootacamund;

(b) whether the building for the
purpose has been acquired; and

(¢) when is the Laboratory ex-
pected to start work?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) to (c). The Government
of India have taken no decision to
set up a Cosmic Ray Research Lab-
oratory at Ootacamund though se-
veral sites in Ootacamund were vi-
sited by Chairman of the Atomic
Energy Commission last summer with
a view to ascertaining their suitabi-
lity for a cosmic ray station in South
India.

The Tata Institute of Fundamental
Research is carrying out some high
altitude cosmic ray experiments at
Ootacamund. The equipment is lo-
cated in the Gate House Quarters at
Raj Bhawan, which have been placed
temporarily at the disposal of the
Institute through the personal interest
of the Governor of Madras.

MaBE CITIZENS

*228. Shri Punnoose: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that res-
trictions on the civil liberties etc. of
about 50 nationalist workers in Mahe
have not yet been removed by Gov-
ernment;

(b) whether it is a fact that they
are being proceeded against for their
Political activities during the pre-
merger movement; and

{c) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Alf Khan): (a) to (c). There
are no restrictions on civil liberty
In the entire state of Pondicherry
Including Mahe. The Hon'ble Mem-
ber is most probably referring to
certain old judgements of conviction
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passed in absentia in 1950 by the
former French India Government
against some nationalists. leaders of
Mahe for their political activities
against the French Administration.
All these judgements have since been
quashed.

EMPLOYMENT

*229. Shri Bibhuti Mishra: Will the
Minister of Planning be pleased to
state:

(a) whether Government have
planned for full employment through
the development of the self employ-
ment sector of the National economy;

(b) if so, the nature of the plan;
and

(c) within what period the entire
unemployment problem is expected
to be solved?

The Deputy Minister of Planning
(Shri 8. N, Mishra): (a) No.

(b) Does not arise,

(c) Does not arise.

Goa

*231. Shri Madhao Reddi: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the’
Portuguese Government have released
all Satyagrahis arrested for entering
Goa;

(b) whether Government have re-
celved any note from the Portuguese
authorities about this; and

(c) if so, how many persons have
actually been released?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a)
to (c). On the 14th and 15th January,
1955, fifty seven Satyagrahis, who
had been in detention in Goa with-
out trial, were released and sent ac-
ross the border into India. Prior
information was given in a note from
the Portuguese Legation.
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SEconp FvE YEAR PLAN

*237. Kumari Annie Mascarene:
Will the Minister of Planning be
pleased to refer to the reply given to
starred question No. 846 on the 17th
December, 1954 and state:

(a) whether any further schemes
have been recommended by the Tra-
vancore-Cochin Government to be in-
cluded in the Second Five Year Plan;
-and

- (b) if so, how many of them have
been accepted?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) The proposals are under tech-
nieal examination. They will be con-
sidered when the State’s second five
year plan is examined by the Plan-
ning Commission.

STEEL PLANT

*248. Shri Sivamurthi Swami: Will
the Minister of Production be pleased

to state: .

(a) whether Government had sug-
gested to the Russian specialists in
iron and steel industry to visit Son-
dur and Hospet in Bellary District of
Mysore State so that they can study
the possibilities of establishing iron
and steel plants near about Tunga-
bhadra Project; and

(b) if so, the opinion of the Rus-
sian specialists regarding the possibi-
lities of starting iron industries in
that area?

The Minister of Production (Shri
K. C. Reddy): (a) Relevant data
regarding the establishment of a
Steel Plant in the Mysore State was
obtained from the Mysore Govern-
ment and placed before the Russian
Steel experts, The Russian experts
also visited Bangalore and Bhadrava-
ti and held discussions with represen-
tatives of the Mysore Government
and their experts. The need for
visiting Sondur and Hospet did not
srise.
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(b) The Russian experts as well as
‘the Mysore Government experts ar-
rived at the unanimous opinion that
direction of a Steel works of mode-
rate size at Hospet is dependent upon
the successful working of the lignite
deposits in South Arcot. As steel
making with the use of lignite on an

-industrial scale has not yet been

undertaken anywhere, it would be
necessary to watch the results of a
small pilot plant before undertaking
full scale exploitation of lignite for
steel making.
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CaNAL WATER DISPUTE

250, [ Shri S. N. Das:
"\ Shri D. C. Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total expenditure incurred
by India since representatives of
India, Pakistan and the World Bank
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began discussing arrangements for
the future use of the waters of the
Indus River system;

(b) the number of officials sent
abroad for the purpose; and

(c) whether any definite conclusion
has been reached and agreement
arrived at on the issue?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a)
Rs. 7,34,900.

(b) 46 officers -and other staff.

(c) The talks are continuing on
the basis of the Bank's proposal
made in February, 1954.

DispLACEP PERSONS COMPENSATION ACT

*251. Sardar Hukwm Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) the number of revision peti-
tions filed by the Displaced Persons
so far against the orders issued in
respect of their claims under the
Di;placed Persons Compensation Act;
an

(b) the number of such cases as
had to be adjourned sine die on
account of the failure of the Claims
Branch of the Chief Settlement Com-
missioners’ Office, Delhi to send the
files and records of the claims already
decided?

The Deputy Minister of Rehabi-
litation (Shri J. K. Bhonsle): (a) 25.

(b) Nil
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SOUTH AFRICAN IMMIGRANTS REGULATION
AMFNDMENT ACT
*253. {

Shri Dabhi:
Shri M. L. Dwivedi:

Will the Prime Minister be pleased

to state:

(a) whether it is a fact that South
Africa has under the provisions of
the Immigrants Regulation Amend-
ment Act of 1953 which comes into
force from 1-1-55, in contravention
of the Smuts-Gandhi Agreement,
prohibited the Indians living in
South Africa from bringing over
their wives and children living in
India; and

(b) if so, whether there is any
likelihood of the South African Gov.
ernment withdrawing the restriction?”

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (w
Yes. The relevant clauses of ftue
Immigrants Regulation Amendment.
Act of 1953 prohibiting entry of
certain categories of wives and chil-
dren of persons of Indian origin in
South Africa actually came into force
with effect from the 5th Octoben,
1953. .
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(b) In accordance with the reso-
lution recently passed by the U.N.
General Assembly efforts are being
made to enter into direct negotiations
with the Government of the Union
of South Africa to discuss the
general question of the treatment of
persons of Indian origin in South
Africa. If these efforts succeed, the
discussions will include the question
of the removal of the ban on the entry
of wives and children of persons of
Indian origin into South Africa.

EXTERNAL PUBLICITY

*254..Shrl A. N. Vidyalankar: Will
the Prime Minister be pleased to
state:

(a) whether it is fact that many
of the Indian Embassies abroad are
not supplied with sufficient informa-
tion material on India;

(b) if so, the steps taken in the
matter; and

(c) the present arrangements and
mormal procedure to replenish infor-
‘mation libraries abroad?

The Deputy Minister of External
Aftairs (Shri Anil K. Chanda): (a)
1o (c). A note giving the necessary in-
formation about the present arrange-
ments and normal procedure is
placed on the Table of the House.
(See Appendix II, annexure No, 30].

We have received no complaints
about the information or literature
supplied being inadequate, In this
matter, however, there is always a
possibility of varying opinions as well
as of improvement. Special atten-
tion is being paid to this matter with
a view to supplying all suitable pub-
lications of the Government to Indian
Missions abroad.

ArrO-ASIAN CONFERENCE

Shri G. P. Sinha:
285. Shri Heda:
‘ Seth Govind Das:

Will the Prime Minister be pleased
2o state:
(a) the names of the countries
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which have agreed to attend the
Afro-Asian Conference; and

(b) the number of countries which
will attend the said Conference as
observers?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Invitations to the Asian-African
Conference were issued by the In-
donesian Prime Minister on behalf

- of the sponsoring countries and the

acceptances will also go to him in the
first instance. The Government of
India have not yet been informed of
the response to these invitations, but
according to Press reports most of
the countries invited have already
accepted. .

(b) There will be no observers at
the Conference.

MEETING OF THE PRIME MINISTERS OF
INDIA AND PAKISTAN

*256. Shri Krishnacharya Joshi.
Will the Prime Minister be pleased
to state:

(a) whether all the outstanding
issues including the Kashmir issue
will be discussed at the meeting of
Prime Ministers of India and Pakis-
tan to be held in March 1955; and

(b) if so, whether any informal
meeting was held between the two
Prime Ministers at Bogor?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): . (a) No specific
agenda has been laid down for the
meeting of the two Prime Ministers.
It is, however, proposed to discuss
various issues affecting Indo-Pakis-
tan relations.

(b)- No discussions took place bet-
ween the Prime Ministers of India
and Pakistap # Bogor on Indo-Pakis~
tan issues.
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INDIANS IN KENYA

Shri Amjad Ali:
Shrimat: lla Palckoudhury:

Will the Prime Minister be pleased
to state:

(a) whether Sri Jaswant Singh, an
Indian Barrister of Nairobi has been
served with an order of the Principle
Immigration officer Kenya not to
enter Kenya and has been declared
a prohibited immigrant;

(b) whether any reason has been
assigned for such an order; and

(c) the steps taken in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): .(a) ¥es.

(b) No. . -

(c¢) The matter is under considera-
tion.

*257.

INDIANS IN MALAYA

*258. Shri Radha Raman: Will the
Prime Minister be pleased to state:

(a) whether a deputation of Mala-
yan Indian Congress met him on his
way back from Djakarta to discuss
some matters relating to Indian Na-
tionals in Malaya;

(b) if so, the nature ©f matters dis-
cussed; and

(c) whether any discussion was held
about their nationality in future?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (c). The
Prime Minister met some members of
the Malayan Indian Congress at
Penang recently. The general situation
in Malaya was discussed and the Pre-
sident of the Malayan Indian Con-
gress explained the policy * that they
were adopting. No specific problems
were discussed.

TexTiLE ENQUIRY COMMITTEE'S REPORT

*259 Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state: -

(a) whether the attention of Gove
ernment has been drawn to para 103
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of the Textile Enquiry Committee’s
Report recommending Governmental
efforts for facilitating the conclusion
of direct sales agreements between
the central co-operative organisations
and the more reputed yarn produ-
cers; and

(b) the steps Government propoi;
to take to implement the above re-
commendation?

The Deputy Minister of External
and Industry (Shri Kanungo): (a) and
(b). The Report of the Textile Enquiry
Commiittee is still under the consider-
ation of the Government of India,

Goa

%*260. Shri Raghunath Singh: Will
the Prime Minister be pleased to
state whether it is a fact that the
Goan Government has recently des-
patche@ about 2,000 soldiers to
Daman?

The Deputy Minister of External
Affairs (Shri Anill K. Canda): From
information available with Govern-
ment, on the pretext that aggression
was being planned against Daman, the
Portuguese authorities are believed to
have re-inforced the existing armed
forces there by about 200 men.

Visit or PRIME MINISTER oF GoLD
Coasr

%261, Shri B. D. Shastri: Will the
Prime Minister be pleased to state:

(a) whether the Prime Minister ot
the Gold Coast is visiting this coun.
try some time in March 1955;

(b) if so, whether he is coming at
the invitation of Government; and

(c) what is the main purpose of his
visit to this country?

The Deputy Minister of External
Affairs (Shri Anfl K, Chandea): (a) to
(c). The Gold Coast Prime Minister,
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Dr. Kwame Nkrumah, has expressed
his willingness to pay a goodwill visit
to India at the invitation of the Gov-
ernment of India but the time of the
visit has not yet been settled.

BouUNDARY DISPUTES

[ Shri M. 8. Gurupadaswamy:
#262 { Dr. Ram Subhag Singh:
LShri Sarangadhar Das:

Will the Prime Minister be pleased
to state:

(a) whether a Conference of the
Financial Commissioners of the East
and West Punjabs was held in the
first week of January, 1955;

(b) if so, the items discussed; and
(c) the decisions, if any, taken?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (¢). A meet-
ing was held between the Financial
Commissioners of Punjab (I) and
Punjab (P) in Chandigarh on the 7th
January, 1955, to continue the dis-
cussions between them which are
being held periodically in respect of
outstanding boundary disputes on the
Punjab (I)—Punjab (P) border. An-
other meeting has since been held
between them in Jullundur on the
3rd February, 1955. A statement is
laid on the Table of the House giving
a list of items discussed at these
meetings. [See Appendix II, annexure
No. 31.]

The two Financial Commissioners
do not take any decisions. They are
required only to make recommenda-
tions to their respective Central Gov-
ernments. The Governments of India
and Pakistarn  will discuss these
recommendations when the talks bet-
ween the two Financial Commission-
ers have concluded. Negotiations bet-
ween the two Financlal Commissioners
are still continuing.
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CHILDREN’S FILMS SOCIETY

Shri brahim:

“263. 4 Shri K. C. Sodhia:

Wiil the Minister of Information and
Broadcasting be pleased to refer to
the reply given to 'Starrey Question
No. 149 on the 18th November, 1954
and state:

(a) whether Government have
granted any aid to the Children’s
Films Saociety; and

(b) if so, the amount granted for
the current financial year and the con-
ditions attached to it?

The Minister of Iaformation and
Broadcasting (Dr. Keskar): (a) and
(b). The Children’s Film Society has
not yet been registered. Provision has
been made in the Budget Estimates
for 1955-56 for a sum of Rs. 1,82,500.
Grants are to be made on the basis
indicated in my answer to starred

question No.' 149 opn 18th November,
1954,

Froop CoNTROL SCHEMES

*264. Shri Bibhuti Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Govern-
ment have solicited Pakistan's co-
operation in the schemes for control-
ling floods in North Bengal; and

(b) if so, how far Pakistan Govern-
ment has responded in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) In view
of the exténsive and frequent damage
#n East and West Bengal caused by
floods in the Ganga and the Braham-
putra, the Govt. of India have sug-
gested to the Govt, of Pakistan the
desirability of formulating on a co-
operative basis flood control measures
on the two rivers,

(b) A reply is awaited from the
Government of Pakistan.
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REPORT OF THE PHARMACEUTICAL
ENQuIry COMMITTEE

*265. Shri V. P, Nayar: Will the
Minister of Production be pleased to
state:

(a) whether Government have
taken any accon on, the recommenda-
tion of the Pharmaceutical Enquiry
Committee regarding the expansion of
the Penicillin Factory, Pimpri, to pro-
duce other antibiotics like streptomy-
cin and synthetic anti-malarials, sulpha
drugs and vitamins; and

(b) it so, the target of production
set for these products in the first year
of production?

The Minister of Production (Shri
K. C. Reddy): (a) amnd (b). The
recommendations of the Committee ir
this regard are under the considera-
tha of the Government.

PLANTATION ENQUIRY COMMISSION

*266. Shri T. B. Vittal Rao: Will the
Minister of Commerce and Industry be
pleased to refer to the reply given to
starred question No. 1502 on the 22nd
December, 1954 and state:

(a) whether the Plantation Enquiry
Commission has since submitted its
report;

(b) if so, whether a copy of the
same will be placeg on the Table of
the House; and

(c) if not, the reasons for the de-
lay?

The Minister of Commerce (Shri
Karmarkar): (a) No. Sir.

(b) Does not arise.

(c) The Commission was asked to
submit its report within a year of its
appoiniment and that period is not
yet over.

Soc10-ECONOMIC SURVEYS

*267. Shrimati Renu Chakravartty:
Will the Minister of Planning be pleas-
ed to state the progress of Socio-
Economic Survey of some Indian cities
undertaken by the Research Pro-
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grammes Committee of the Plaaning
Commission?

The Deputy Minister of Planning
(Shri S. N. Mishra): Research Pro-
grammes Committee of the Planning
Commission has so far sanctioned
socio-economic surveys in - 21 cities.
Reports of four surveys are expected
to be ready between April and June,
1955, while reports of three other
surveys are expected to be ready bet-
ween July and September, 1955. In
eleven other cities fleld investigations
are in progress and the work is pro-
ceeding more or less according to
schedule. Surveys in the Metropolitan
cities like Bombay,” Calcutta, Madras
and Delhi will be coanducted over a
period of 3 to 4 years. Work in the re-
maining 3 cities has not commenced.

Persons in charge of all city surveys
have been requested to submit interim
reports particularly containing such
information as is likely to be useful in
the preparation of the 2nd Five Year
Plan,

HousEs FOR SCAVENGERS

*268. Th., Jugal Kishore Sinha: Will
the M:nister of Works, Housing and
Supply be pleased to state whether
Government are making any provision
for housing of scavengers on the lineg
Housing'
Scheme during the current Plan period
out of the savings from other heads?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh): In
view of the large demands being re-
ceived under the Low-Income Group
Housing Scheme and the Subsidised
Indusirial Housing Scheme, it is not
possible to say at_this stage whether-
there will be savings of any ’signifi-
cant magnitude for diversion to
scavengers’ housing during the cur-
rent plan. -,

TUNGABHADRA PRoOJECT

#269. Shri Sivamurthi Swami: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact What the
development of Tungabhadra »Prcject
is far behind scheduls;
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(b) if so, what steps are being taken
by Government to accelerate its exe-
cution; and

(c) the amount given so far by Gov-
ernment to the State Governments for
the development of . the ayacut of the
‘Tungabhadra Project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
Work on the Tungabhadra Project is
proceeding according to schedule. The
development of ayacut area, is how-
.ever, behind schedule. This is pri-
marily the responsibility of the parti-
.cipating Governnients of Mysore,
Andhra and Hyderabad. These Gov-
ernments have reported that steps are
‘being taken to develop the ayacut
area. In this connection, they have
asked for financial assistance from the
‘Centre. The Government of India have
already offered assistance to the extent
of Rs. 54,02,500 to Hyderabad. Similar
assistance to Andhra and Mysore
States ¥ now under the consideration
of the Government of India.
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Evacuee Lanps

*271. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) when the notification regarding
the acquisition of evacuee lands in the
name of the President of India is
likely to be issued by Government; and

(b) whether only one Government
notification will cover all the evacuee
lands or these will be acquired in
stages?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Noti-
fications acquiring evacuee agricul-
tural lands in the States of Hyderabad,
Bhcpal and Mysore have been issued.
In regard to the Punjab and PEPSU,
these will issue shortly.

(b) No. Notifications will issue when
evacuee lands in any area are to be
acquired.
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) No,
Sir.



251 Written Answers

(b) As_soon as a final decision has
been taken in consultation with the
Estimates Committee upon their re-
ccmmendations on this subject.

AFRO-ASIAN CONFERENCE

#273. Sh=i Krishnacharya Joshi: Will
the Prime Minister he pleased to state:

(a) whether the question of peaceful
transfer of Portuguese Settlements in
India will be discussed at the forth-
coming Afro-Asian  Conference in
April, 1955; and

(b) whether the opinion of the
member States has been taken in this

regard?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
No,

{p) No.
NEWSREEL

*274. Shri Morarka: Will the Minis-
ter of Information and Broaccasting
be pleased to state:

(a) the number of copies of each
newsreel taken out at present;

(b} whether Government propose to
increase this number in accordance
with the recommendations of the Esti-
mates Committee as contamned in
para. 21 of their Eleventh Report;

(c) if so, by how much; and

(d) the estimated expenditure to be
incurred thereon?

The Minister of Information and®
Broadcasting (Dr. Keskar): (a) 179
copies during weeks in which & docum-
entary as well as a newsreel is re-
leased and 157 copies during weeks in
which the newsree] alone is released.

(b) to (d). The recommendations of
the Estimates Committee are under
consideration.

Goa

*275. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether it is a fact that the citizens of
Goa who wear Gandhi Cap are being
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harassed by the Poriuguese Govern-
ment?

The Deputy Minister of External
Affairs (Shri Ani] K. Chanda): The
Government of India have seen re-
ports in the press, which they have no
reason to disbelieve, that the wear-
ing of Gandhi Cap is an offence in
Gua ang that persons who wear
Gandhi Caps are subjected to police:
harassment,

INDUSTRIAL HOUSING SCHEME

*276. Shri T. B, Vittal Rzo: Wil] the
Minisier of Works, Housing and Sup-
ply be pleased to state:

(a) the number of quarters con-
structed for Indusirial employees in.
Delhi under the Subsidise@ Industrial
Housing Scheme during the period
April, 1954 to February, 1955; and

(b) the number of quarters at pre-
sent under construction?

The Minister of Works, Housing:
and Supply (Sardar Swaran Singh):
(a) Nil,

(b) 38.

Goops TRAFFIC BETWEEN INDIA AND
PAKISTAN

*277. Shri M. S. Gurupadaswamy:
Will the Prime Minister be pleased
to state:

(a) whether Government have re-
ceived any official communication
from the Pakistan Government calling
for talks for unrestricted goods traffic-
between the two countries: and

(b) it so, the views of Government
on the proposal? \

Thé Parlamentary Secretary to the
Minister of External Affalrs (Shri
Sadath All Khan): (a) ‘and (b). No,
Sir.

SurRvEY OF EMPLOYMENT

#278. Th. Jugal Kishore Sinha: Will
the Minister of Planning be pleased to-
state the progress so far made in the
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survey of the employment situation
in the country?

The Deputy Minister of Planning
(Shri S, N, Mishra): A statement
showing the progress so far made in
the survey of the employment situa-
tion in the country is laid on the

Table of the House. [See Appendix II,’

annexure No. 32.]
SYNTHETIC OIL PLANT

wa79. J Shri S. N. Das:
" "\ Shri Sarangadhar Das:

Will the Minister of Production be
pleaseq to state:

(a) whether any, ang if so, wRat
progress has been made in the direc-
tion wf implementing the recommenda-
tion of the Synthetic Oil Comnfittee
with regard to the establishment of a
synthetic oil plant;

. (b) whether any foreign Engineer-
ing Firm has been asked to prepare
any project report; and

(c) if so, the name ©f that irm and
whether any agreement has been sign-
ed in that regard?

The Minister of Production (Shri
K. C. Reddy): (a) Government have
recently agreed in principle to the
setting up of a synthetic oil plant in
the country and as a preliminary to
this, have decided to obtain project
reports from firms of international
repute. Further action is now being
taken in the matter.

(b) and (c). Not yet.
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HaNDLOOMS

59, Shri Morarka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government have exa-
mined the question of conversion of
handloom into powerloom or semi-
automatic loom in the case of co-ope-
rative organisation from out of the
funds provided by Government for the
purpose; and

(b) if so, what has been decided in
the matter?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). The Report of the Textile Enquiry
Committee which has made th¥s re-
commendation is still under consjdera-
tion.

Roabps

60. Shri Anirudha Sinha: Will the
Minister of Planning be pleased to
state the amount spent by the various
State Governments on the develop-
ment of roads and communication un-
der the First Five Year Plan upto 31st
December, 1954?.

The Deputy Minister of Planning
(Shr{ 8, N. Mishra): Or the basis of
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the information ava#able ir. the Plan-
ning Commission, a statement indicat-
ing the actual expenditure for 1951-54
and 1954-55 (revised estimates) on
Roads under the Five Year Plan is
placed on the Table of the Lok Sabha
[See Appendix II, annexure No. 33.]

RURAL ELECTRIFICATION

61. Shri Anirudha Sinha: Will the
Minister of Planning be pleased to
state:

(a) whether the Government of
Bihar have submitted any proposal for
rural and small town electrification;
and

(b) if -so, its nature?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The State Government requested for
Central loan assistance of Rs. 24 lakhs
in the current Plan period for the
Bhagalpur Electric Supply Company
(Rs. 6 lakhs to be given as loan to
the Company) and for acquiring and
developing six privately owned FElec-
tric Supply Companies (Rs, 18 lakhs).
The proposals have been accepted by
the Central Government,

Brass METAL INDUSTRIES

62. Shri N. B. Chowdhury: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government have taken
any steps to help the brass metal in-
dustries within Ghatal Sub-division in
‘the district of Midnapur, West Bengal;

(b) if so, the nature of the steps
taken; and

(c) how far these steps will remove
the difficulties now being experienced
‘by the owners of such industries?

The Deputy Minister of Commerce
‘and Industry (Shri Kanungo): (a) to
(c). This is primarily a matter for the
‘State Government. As far as the
Central Government is concerned, a
igrant of Rs. 2,500 and a loan of
Rs. 25,000 has been given in 1954.55
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to the West Bengal Government for
supply of raw materials to brass and
bell-metal artisans.

OFFIcE OF Paxistan Hica Commas-
SIONER AT DELHI

63. Shri Krishnacharya Joshi: Will
the Prime Minister be pleased to
state:

(a) the total number of Pakistani
Citizens employed in the Office of the
Pakistan High Commissioner at
Delhi: and

(b) the diplomatic immunity enjoy-
ed by the Pakistani Staff in this
office?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
116.

(b) They are accorded immunity
from jurisdiction, both criminal and
civil, in accordance with international
law and on a basis of reciprocity.

.
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AMMONIUM SULPHATE

65. Shri D. C. Sharma: Will ' the
Mmnister of Production be pleased to
state:

(a) the quantity of Ammonium Sul-
phate produced in the Sindri Fertiliser
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Factory during the year 1954 and its
approximate value; and

(b) the quantity sold during the
same period?

The Minister of Production (Shri
K. C. Reddy): (a) 2,778,077 tons
valued at Rs., 7,64,71,175,

(b) 3,14,341°5 tons,

EVACUEE PROPERTY

66. Shri Chaudhri Muhammed
Shaffee: Will the Minister of RehabMm-
tation be pleased to state:

(a) the number and value of houses
and establishment previously declare®
as evacuee property which were res-
tored to their owners during the year
1954; and

(b) the number of applications
pending so far for restoration of eva-
cuee property and the period for
which they have been pending?

The Deputy Minister of Rehabilita-

tion (Shri J. K. Bhonsle): (a) angd.

(b). Necessary information is being
collected.

ASSISTANCE TO SUDAN

67. Shri S, N. Das: Will the Prime
Minister be pleased to state:

(a) whether Governmeant have con-
sidered the request of the Government
of Sudan for economic and cultural
assistance; and

(b) ¥ so, with what results?
The Prime Minister and Minister of

External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The Minister for
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Commerce and Industry of the Govern-
ment of Sudan, Mr. Ibrahim El Multt
visited India last year. He had dis-
cussions with the Planning Commission
and the Minister for Commerce and
Industry. He generally expressed the
desire of his Government for India’s
assistance i the industrialisation of
Sudan and for the .ervices of Indian
engineers, doctors, judicial officers
etc. The Sudanese Minister was as-
sured that the Government of India
would be glad to help to the best of
their ability and to consider any con.
crete proposals by the Sudan Govern-
ment, Mr., Hamid Tewfik Finance
Minister of the Government of Sudan,
has also visited India recently.

So far, we have received requests
for persons who can serve as judicial
officers, and' for the services of twe
officers of the Geological Survey of
India, and for an Educationist, A
panel of candidates has already been
recommended to the Sudan Govern-
ment for final selection of judges. The
Chief Justice designate w©f Sudan has
arrived in India to inter¢iew the
candidates.

We have piaced the services of Shry
K. G. Saiyidain at the disposal of the
Government of Sudan for a period of
65 days to serve as Chairman of
Secondary Education Commission.
The Government of Sudan also asked
us for publication of advertisements in
Indian newspapers for the posts of
teachers, surveyors, census officers
railway  engineers, entomologists,
signal and telegraph engineer, marine
officers etc. All requests have received
prompt attention.
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LOK SABHA
Friday, 25th February, 1955

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon

DEATHS OF SARVASHRI R. V.
THOMAS AND E. JOHN PHILLIPOSE

Mr. Speaker: I have to inform the
House of the very sad demise of two
of our friends namely, Shri R. V.
Thomas and Shri E. John Phillipose.

Shri Thomas was a member of the
Constitutent Assembly from the 17th
June, 1948 to the 9th December, 1948.
He also served as Speaker of the
Travancore Assembly for some time.
He passed away suddenly of heart
failure on the 22nd January, 1955
at Palai in Travancore-Cochin.

Shri E. John Phillipose was also a
member of the Constituent Assembly
from the 17th June, 1948 to the 8th
August, 1949. He was also a mem-
ber of the Travancore-Cochin
Assembly and had served for some
time as a Minister in  Travancore-
Cochin. He passed away at the
Central Hospital, Madras, on the 23rd
February, 1955.

We mourp the loss of these friends
and I am sure the House will join
me in conveying our condolences to

668 L.S.D.

398
their families. The House may stand
in silence for a minute to express its
SOrrow.

PAPERS LAID ON THE TABLE

BupGET ESTIMATES OF DAMODAR VALLEY
CORPORATION, 1955-56

The Deputy Minister of Irrigation
and Power (Shri Hathi): I beg to lay

on the Table a copy of the Budget
Estimates of the Damodar Valley
Corporation for the year 1955-56,

under sub-section (3) of section 44 of
the Damondar Valley Corporation Act,
1948, [Placed in  Library. See
No. S-44/55.]

ANNUAL REPORT AND ACCOUNTS OF

HINDUSTAN HOUSING FACTORY LimITED

AND AGREEMENT WITH U.S.S.R. ¥FOR

ESTABLISHMENT OF AN IRON AND STEEL
WORKS

The Minister of Production (Shri
K. C. Reddy): I beg to lay on the
Table a copy of each of the following

papers:

(1) Annual Report and Accounts
of the Hindustan Housing
Factory Limited for the
period 1st April, 1953 to 31st
July, 1954. [Placed in
Library. See No. S-45/55.]

(2) Text of Agreement between
the Government of India and
the Government of the Union
of Soviet Socialist Republics
for the. establishment of an
integrated iron and steel
works in India. [Placed in
Libray. See No. S-46/55.]
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CORRECTION OF ANSWER TO
SUPPLEMENTARY QUESTION ON
STARRED QUESTION NO. 677

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): It
will be recalled that with reference
to a Starred Question No. 677, tabled
by Shri G. L. Chaudhary and Shri
Lotan Ram, on the 8th  September,
1954, enquiring whether the Ceylon
Government proposed to remove their
Quarantine Office from  Mandapam,
Shyi G. L. Chaudhary asked in a
supplementary the Government of
India intended to purchase the build-
ings etc, after the closure of the
Quarantine Camps.

In reply thereto, Shri Sadath Al
Khan, Parliamentary Secretary,
stateq that the buildings were the
property of the Government of India
and would continue to belong to them.

The correct position, however, is
that the buildings belong to the Gov-
ernment of Ceylon and not to the
Government of India. The question
of their purchase will be fully con-
sidered  after a final decision for
closing down the Quarantine Camp
has been taken.

BUSINESS OF THE HOUSE

The  Minister of Parliamentary
Affairs (Shri Satya Naray2n Sinha):
With your permission, Sir, I would
like to inform the House about the
order of legislative business which
will be brought before this House
upto and inclusive of Saturday, the
5th March, which will be the first
of the alternate Saturdays in March,
on which the House has agreed to
have a sitting.

1. University Grants Commission
Bill (Under current discus-
sion).

2. Drugs (Amendment) Bill.

3. Dentists (Amendmeut) Bill.

¢. Four resolutions seeking
approval of the House of

Motion on Address 400
by the President

Notifications enhancing or
levying export duties on cer-
tain commodities.

5. Imports and Exports (Control)
Amendment Bill.

6. Essential Commodities Bill.

The House will consider the above
Bills on 28th February, and 1st and
5th March, 1955, on which days only
time will be available for legislative
business.

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Shri Gadgil (Poona  Central):

During the last two days in  this

House as well as in the other House,
every view and sentiment expressed
in the President’'s Address has been
criticised or commended except its
grammar and style. The President’s
Address, obviously, is the policy
statement of the government of the
day, and, therefore, naturally it can-
not contain the totality of the pro-
grammes. The government of the
day wants to give thai in the course
of the next few months of the year
and it must, therefore, confine itself
to a sort of a general expression of
Government’s intention. It is not
my desire to take every important
item, but I propose to refer briefly to
two or three and to one in little
more detail.

Unemployment in this country is
mounting up and the Government is
quite aware of it. We have the
magnificent promise of the Finance
Minister that in the course of the
next ten years, the problem of un-
employment will be solved. All I
want him to do is just a little thing,
namely, to absorb and re-employ the
60,000 poor retrenched clerks of the
Civil Supplies Department of the Gov-
ernment. If that is done, I shall
accept it as an earnest of his policy.

There is another matter which is
of a little more consequence and that
is the Credit and Development Cor-
poration. I know that it can be more
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adequately and appropriately  dis- agricultural commodities and the
cussed at the time when financial prices of manufactured or  semi-
proposals are made, but today I feel manufactured commodities,—a  sort

that I ought to point out that this
Corporation although we are told
that it is registered under the Indian
Companies Act and is a private
affair, is given a guarantee by the
Government. The Government is
not a private affair and it has given
a guarantee to foreign investors in
this Corporation. The Government
has agreed to advance a sum of
Rs. 73 crores without interest for a
period of 15 years and has agreed for
its repayment in small instalments.
During these 15 years, taking into
consideration the interest at the pre-
vailing rate, with compound interest,
it means another Rs. 73 crores to
private industrialists, on whose divi-
dend there has been no limitation,
nor does the agreement that has
appeared in the papers show any ade-
quate or effective control over the
management and functioning of this
Corporation. However, as I said, this
is a matter which can be more ade-
quately dealt with at the time of the
Budget.

[PaNDIT THAKUR Das BHARGAVA in
the Chair]

There is another matter which is of
graver consequence, and that is the
falling of prices of agricultural pro-
duce. We are assured in the Address
that when a particular level is reach-
ed, Government will intervene and
purchase. Here is a phenomenon in
which we find that the agricultural
prices are moving one way and the
prices of manufactured and semi-
manufactured articles moving in an-
other way. This is not an indication
of the economic health of the country.
In 1946 or there abouts, the govern-
ment of the day appointed a Com-
mittee of which Prof. Gadgil and Shri
Gorwala were members, and they
made a report, in which they stated
definitely that in view of our economy
which is predominantly agricultural,
there must be a sort of reasonable
relationship between the prices of

of parity. That proposition which, in
my humble opinion, is a fundamental
proposition, it seems the Government
has not accepted, and that report is
now in the Secretariat which often
is considered as the grave of many
useful information. Now, the prices
are falling and if the Government
does not intervene at the proper time
or if it intervenes a little late, the
result will be that the advantages will

be annexed by the merchants who
have already started stocking and
purchasing. In 1951-1952, when

Government decided to increase the
price of paddy by a couple of rupees
in Bombay and elsewhere, the result
was that, by the time that order
became actually operative, the poor
agriculturist had already parted with
paddy and it was the millers who
profited then. The same thing might
again happen. Whatever we  have
been told about the satisfactory
character of food production this year
is, in a way, illusive. If there is no
rain or no signs of good rain in June
and early July, those who have al-
ready stocked will raise the price and
the consumers will suffer. Today, the
primary producers are suffering.
Three months hence, the consumers
will suffer. Secondly, the Report of
the Reserve Bank Committee on
Agricultural Credit Survey has al-
ready recorded, as a matter of fact,
that the indebtedness of the agricul-
tural classes which was being wiped
out and more or less finished in the
course of the last few years has shown
a different tendency and the agricul-
tural indebtedness is on the Increase.

Shri Bansal (Jhajjar-Rewari):
Which is the report that you have re-
ferred to?

Shri Gadgil: The report that has
been published by the Reserve Bank
Committee very recently. You cap
verify from it. This is the position.
I therefore submit that, the Govern-
ment should act in time \and not wait
for events, because this\ particular
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aspect of our economy is an economy

which depends on factors which are

beyond the control of human beings,
namely, good monsoons.
The last thing which I want to

speak about is the criticism of the
‘socialist pattern’ of society. I find
that on the 21st December, 1954, this
House unanimously accepted an
amendment which was like this:

“The object of our economic
policy should be a socialistic
pattern of society and the tempo
of economic activity in general,
and industrial development in
particular should be stepped up
to the maximum possible ex-
tent”.

Now, in this Address today, it is not
the ‘socialistic’ pattern, but the word
‘socialist’ is used. Obviously, what
was passed in this House in Decem-
ber, 1954, was a decision not of any
particular party, not a decision of
any particular group, but that re-
solution was passed unanimously, and
therefore nobody can challenge the
bona fides of this House. Some criti-
cism was directed that this was some-
thing which was merely a slogan or
something which was not meant to
be acted upon. But what has happen.
ed? At Avadi, the majority party,
namely, the Congress Party, passed
a resolution and the phraseology of
that resolution is this:

“The establishment of a
socialistic  pattern of society
where the principal means of pro-
duction are under social ownmer-
ship or control, production is
progressively speeded up and
there is equality of distribution
of the national wealth”.

Here are the phrases: “Socialitic
pattern of society” and  “socialist
pattern of  society”. Whatever

different shades there may be, the
broad fact remains that the genus is
the same whether the egg is boiled or
half-boiled or crushed or is an
omelette.
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Shri S. S. More (Sholapur): or
rotten.

Shri Gadgil: Or rotten. I
this only from Shri More.

Shri S. S. More: When my friend is

expect

speaking, I am reminded of rotten
things.
Shri Bansal: Which is the rotten

egg?

Shri Gadgil: The point is that after
all there may be some difference here
and there. But the broad fact re-
mains that the future economic  set-
up of society will be on socialist lines.
I will vary the metaphor and say
that it is am and not jam. Whether
that am is Lucknow ka langda or
Alfanso or this, that and the other—
these may be different varieties—the
fact is that it is mango and not guava.
It is not capitalist reorganisation of
society; it is socialist organisation of
society. What the implications are,
let us study. Therefore, I do not
like to refer to the views variously
expressed. Somebody said, “Oh, here
1s a pattern which even some capi-
talists have accepted”. I am not
worried about whether A accepts it or

B rejects it. I go upon text. The
text is ‘the socialist pattern’. I say
«that although the majority party

which formed the Government and in
its party meeting a few days ago
expressed the ideal to be ‘socialistic’
wvattern; the fact that in the Address
today the words ‘socialist’ pattern are
used is, in my humble opinion, very
significant. It is not without design
or deliberation that this change has
been made. Therefore, the first thing
was a double contingency—‘socialistic’
ang ‘pattern’. Today, there is only
one contingency, only one limitation
and that is ‘socialist’. Let us take
the words as they are. What is it
that we understand by socialist
pattern of society? Essentially, the
means of production, their ownership,
their control and the system of dis-
tribution, are the main things which,
fn my humble opinion, are relevant
for the consideration of this term.
What is intended? The intention is



405 Motion on Address

obvious from what I read from the
resolution passed by the Congress,
- namely, that the principal means of
production are to be under social
ownership or control and the distri-
bution will be on an equitable basis.
Now, in this connection it may be
argued that merely by saying that
this is our object will not be enough.
I agree. But this is only a general
outline of the ideal. The real con-
crete programme perhaps will come
when the Government presents its
budget and the Government presents
its developmental plans. Every
action, financial or otherwise, every
action in the economic sphere and
in the sphere of industrial develop-
ment will be judged by the people
and by very vigilant opponents, who
occupy the Benches here, in the con-
text of the resolution passed by the
House, and the resolution, with the
slight change which is not insigni-
ficant, that will be eventually passed
in this House. My humble submis-
sion is that although the Government
is not yet convinced about the
nationalisation of existing industries,
1 want to tell the Government very
humbly that even if you leave certain
industries in private hands today, you
will be acting against the spirit of
the Constitution which lays down that
there shall not be concentration of
wealth in a few hands. According to
some, by taking over the existing in-
dustries we will be investing merely
in junk. It is not so. A reference to
the returns received by  several
managing agencies of the ex-
isting concerns will go to show
how very few people have made tons
of money. Out of Rs. 13 crores of
managing agency commission, nearly
Rs. 4 crores are received by less than
one dozen managing agents. If this
is not concentration of economic
wealth and power in a few hands, I
fafl to see what is the concentration
of economic wealth and power in a
few hands But they will find even-
tually as they go on planning and ex-
ecuting and implementing the plan
that these industries cannot be allow-
ed to run irrespective of what is being
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done in other sectors. Today or to-
morrow these industries will have to
be either nationalised or more rigo-
rously controlled. In so far as the
nationalisation of the Imperial Bank
is concerned that is a step in the right
direction, although the motive is not
the same in so far as the Members
of Government are concerned. I re-
member on a previous occasion the
Commerce Minister who often says he
is going, but has not gone and is com-
ing, said that a great step has been
taken towards nationalisation of
banking, that means, on the score of
ideology. Here is another Member of
the Government, who, while speaking
before the Indian Merchants’ Cham-
ber in Bombay said very recently:

“Government assumption of
control over a sector of com-
mercial banking is not dictated by
any ideological considerations. It
is a recognition of the practical
need for ensuring a comprehensive
development of banking and the
extension of credit facilities to
important sectors of the economy
at present inadequately served.”

I am sure the practical needs of
implementing the plan will drive the
Government to nationalising even the
existing industry. I am, therefore,
not at all suspicious about the inten-
tions of Government, because the
logic of events will drive them to do
as we desire them to do, if not today,
at least tomorrow.

The motives of Government have
been challenged. I am sure, Sir, that
so far as the head of the Government
is concerned, he is intellectually con-
vinced that it is only socialism  that
will save the country. So far as his
other colleagues are concerned, I am
certain that they are equally vigorous.
It is, of course, true that there are
certain people in Government who be-
lieve in private enterprise. But they
have got political integrity, there is
a collective responsibility and they
are bound to follow the unanimous
wishes of this House expressed  in
December last about the pattern of
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society that ought to be erected in
this country.

Now, there are other people who
still believe that this is all useless and
that we should try some other philo-
sophy. I can assure the House that
this has been tried since the birth of
the world, but it has not succeeded so
far. The philosophy of TE as

gy fawrn has failed to bring

about. happiness and harmony in the
society.

The masses are wide awake. They
have realised that they are the
masters of this country. There is
moreover the solemn pledge that we
have given them by the resolution
passed last December. It is not mere-
ly a pledge; I should say it is a bond
solemnly entered, assuring these
masters of ours that certain things
will happen and no plutocratic logic,
or what I should say patrician auto-
cracy will deprive them of their dues.
If any such attempt is made, all 1
can say is that they will make short
work of any Government, white or
red, whatever be its colour.

Mr. Chairman: It is very unpleasant
for me to ring the bell several times
to call upon Members to stop and not
to exceed the time-limit. Would they
oblige me by not obliging me to ring
more than twice? .

Shri Gadgik I still think that what
this House has done is binding on
every Member. It is binding on the
Government of the day; it is binding
on any other Government that may
succeed unless the electorate reverses
the verdict and chooses some other
form of society or some other variety
of economic organisation. So far as
I am concerned, I believe that given
the earnestness on the part of Gov-
ernment, efficiency on the part of the
administration and eternal vigilance
and cooperation on the part of the
people, socialist society will come
into existence not at a far off distant
future, but, I must say within the
life-time of some of us.
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WA F &1 Y QST ¥ T FA B
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a8 7% 9 fF g9 W 3 F TR §,
# 97 ¥ fog ot ¥ ¢ W =T,
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U faFrE DT qF FEHET ARG
oify ay ogy 99 foedt g€ v
#, ™ fed gu & N, I faww
FH T 999 FEEL (e 9% | g9 9
& & § AT F39T § 5 SR #
@ AFEAX AFR FA amfee fF o
F g fimmd s @ aifs fae?
§U T TOTHI  F @ ATS WS SW
¥ oo & T FTH F FT AT A
a2 & A § g A SURT a8 | I AR
F I AT ¥ T 3 T HAT T8
gt wifey, A F3A @ wEAT T@
Y ATfEY 3R R 9T ATT HT AT
g AwHAT QW | I BT RO T {AT
FA BT AT F FTH FAT AN T
TF FME SN 7 T | 99 F9-
1Y SIS T AHET AR I AT AR
Fgd o1 {5 Wge AT Ag W |
T qH gaT & § 5 & s wiaw ¥
faer g 1| 7 I Fq 5 wE, W
AT FTI0 § {56 AT 57 HE AV & AGAT
TI-ATT GAA 45 | U FgT 6 T AT
4 g4 99 qfero & Medaq a1 fawdt
g1 9§ 9T SN 9= qg AT G
fF agi ¥ 9 s § Fom ) -
& s F@W F FEWER §
I AN A AR, A R T
TR faAaT 3@ & fou wex 9 § R
& a9 S99 afeaw fawm 7 FW w9
FIR 3o A FT FgA W@ )
¥ gy fam A, Fawn 3@d &, g A
& A § AR Y 7w 7w ow
& aR g oy R o e froedt ¥
T F A A TS F G TwAT &
3T I @ M J@F 74T AT
A § | QF S 9T srfeanfodt § w0
i ? RO S ) agi e frar

by the President 41cC

g ¥ we0 e ¥ ard § AR 7@ @i
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EEX 6 AT AT @I § AR IR
T Y TS FT FT AT EYE | T A A
TR T AT A GT AT IR
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ot &7 oFE =T aNr § S fE
Forlt o7 Y v oY, foh v v
ST 47 | 9 98T X 2€T i ST O
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I T FHIT FT FFI a9 ST QY
TR 3} N ITE TWE S FT SH
g | Y A9 A9 TR B IqerET i
3 5 F T A1 T w1 fad R
R T 9gT AT & qFAT § | O
ISl Y 31 F FTH A S14T 74T AT TR
3 A Tgq W G R 9 T ¥
TR GATT I F4T | T 47 99
B Y ITSTT 5 A7 TER T4 AR
F TG IOT AR Y AT qF AT
god & WA at ST aga @ gk |
[WIE A AT T E fFs
qg T & T § 9N A ¥ AR
fireTa & 9T &R 98 T IITE AT |
397 &1 T I T B A g7 F S0 3T
AT W SATRT Y ST HR AT
& WY |@F B AT | 98 I FT @i
9 SN F TS GAW GAT | AT av
T S A L AT TG & | & Al
FY SR AT ATFEATHY ST Y ZA=4T
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&Y T & | T TG A G T @
I T ared Gfawe § fear € 4w
0 g g '

T 919 4@ 78 FEAr § 1% g
I aTeT § | F =g § £ 9aE Al
g 9 Wt TG o7 5 o P
anfeardt § AR gEy anfaaTfedt ¥
T FT fear g | N P §§ W@
g IR ATfEarEt T AT I | ATES
TR TF TTT @A HT AT I & W
g f& o agfead gt & ot § '
sy fars snfearfeqt #1 fae v §
R Fafoq aga & snfeard far€ s
g & | & I ¥ foy aer g
o weq w37 § arfgarfaql # seEEET
Yo @Y g AR fars snfeafaai # i
IR | 9G ARG G T ST YKo
ST g &F A fd T s X
3¥ $ars rfearfagl &1 1o AR ¥Es
3 g afeafadi #1 fad ™ | "=
F T ¥ 7g  EwreRiaT e el
4 78 AU T § | L@ g -
FraY ATE 7g W § fe g o Sar
® al 99 A% B & & T8l AR AT qW
@A A A T W@
9% AR 9 7-foma A afus ghaame
¥ FT I3 | I8 §99 & 5 aw TR
& @ AW A T TET & | I A
anfearfaal w faoma s frew
T FIA FT GAaT T § ) Nl
Saré sefrar & T § )1 sfErd g
AR WG a9 7 @ I B T 9
Frfeam aF o€ FAT & 1 ST T
= faoraa 1 #t agfeas 7 fasdt
Mr. Chairman: Does the hon. Mem-

ber mean that 34 of 57 scholarships
bhad gone to Christians alone?

Shri Uikey: Yes.
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Mr. Chairman: What is the popu-
lation of Christian Advasis compared
to others? Does the hon. Member
know?

ot ICH : AU R F FH=EI AT
¥ et e anfaam 99 e
FAR g wfear o s &)
AHFS AT FIAH 979 g TH qfeaiaa
Wl ¥ i sgwl # ST
fas gu & T afe gare o anfearf)
F Ige AT o F § SR
fAer g & | T aXg TR 9 9K
FAT W §, AR T & W §
fir faama 977 95O AT § A faa |
7z a5 Y wifge f5 g enfe-
IR AR § @ TR AR TER 8
T ATEAT & Y AR JAR IEAT F
FT ¥ ¥ WK wRa ¥ sfearftedn &
ot St T WX Y T § 9y SR A
Awfai IR @R afs faed
I1fed 98 T ITH ITH0 TT & I
¥ fad 19 =Tfed | ST QT Y ST §
@ & TEERE FT g A AT TIEAT §
e O arfeam $ord & s Mife
agt IR Pt S e ¥ feEne
Y fromr Iifgd 9q8 saT fawat
faodt adar W 47 FaT 9T AT
@R F7 Tgar g 5 AR R a0
¥ sfearfaqt Ft gAw TG ST 1 AR
9T AT A FTFS (W@ H AR A=y
STt & S Fr fagsar ar § WK
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=t o Tro TINA (MSTR—
Wag—3rgia aifaar) : aw asTee
s F1 & AT 4T AT T
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Mr. Chairman: Order, order.

s Qlo QFo TWANN: FA® T

Mr. Chairman: I cannot allow the
hon. Member to intervene like this
and take up another Member’s time.

o IT% : J8 QuAr g & v o
ot & g A 921 @ W & P wrd
F@ER T 78 9 faqe § dFr aF @A
< § AR e 99 gfataa afearfagt
N g T R R fm mw §, 9y
Ffad § AR TR A IAT § AR
A FET HATS EIR ¥ G ST R
fF & T 9 et o grow W e
T ARY AR TB A @ AT g
fafera a=al 9 HFT AT FW I
WIEAR ag W W TR )
wfed a@R F ami g4 ag
99 @i § F faam ¥ s
faqt agfoad snfearfadi & foq &
TEY § a8 T ¥ qTA ATf 3 I
a1 fex g7 ufafqa sfcarfaat wt
ITHI I F fgAE ¥ oo wre-
faw  feaam AR qET far s &)
I Ifeatfaat # faar S | AW
F A AT A AT F A F
AT ST T § SR TW AR gL FET
1fed AR 9% fod o ) faam &
AEAT qEader FE I A fa=aR
FTAT AT | T & T Y I
ST & WY F FAL S AR FT T
fog QEA A @ET &, IEHI A g2T ¥
THET FW Y ATAT A FATT FAT
g
The Minister of Finance (Shri C.
D. Desbmukh): It is not possible for

the President to include everything
of. importance in his Address.
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An Hon. Member: Why not?

Shri C. D. Deshmukh: For con-
siderations of space and time. It is
also not possible for the same reasons
for speakers on behalf of Government
to deal with every single point raised
in the debate. That is all the more
true in regard to the Address and
the debate at the beginning of the
Budget Session. Fortunately, I have
no doubt that there will be plenty of
other oppottunities for taking up
some of these points. I am interven-
ing in this debate only to deal with
a few of the many matters that have
been raised by hon. Members which
concern particularly my Ministry.

The first point I should like to take
up is that raised by the hon. Member
from Poona Central in regard to the
effective gontrol by Government of
the operations of the Industriak
Credit and Investment Corporation.
His point is that a large sum of
money has been placed as loan with-
out interest at the disposal of the
Corporation. The justification for
this step has been given to the House
before and as a general principle I
endorse the proposition that Govern-
ment should ensure that the intention
behind doing so is realised. The in-
tention obviously is that the Cor-
poration should be enabled to make
loans for new industrial concerns at
a reasonable rate of interest. If one
calculates the probable interest on
this amount say at Rs. 20 lakhs or
Rs. 25 lakhs, and if one imagines that
once the Corporation gets into its
stride, its resources would be of the
order of about Rs. 25 crores, then it
is easy to see that this might enable
them to advance money at about 1
per cent. less. Therefore, what the
Director on behalf of Government
will have to see is that money is
advanced to the industrial concerns at
a reasonable rate of interest and that
it is in balance with the rate of pro-
fit or dividend which the Directors
of the Corporation declare for the
shareholders. These are  matters
which come up irrespective of whether
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there is any particular or specific
agreement bearing on this point.
There are means open to the Govern-
ment by way of issue of advice apart
from the deliberations in which the
Director will take part to ensure that
this kind of balance is maintained.

Shri K. K. Basu (D'xmond Har-
bour): There is only one Government
Director out of 11.

Shri C. D. Deshmukh: Here is a
case of one being equal to many. We
will have all the prestige and influ-
ence of Government behind him and
that means of the community and the
Parliament.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): May I ask why such
facilities are not given with regard to
agricultural loans?

Shri C. D. Deshmukh: These
facilities have been given to agricul-
tural loans for a long time past now.
The Reserve Bank advances money at
the rate of 13 per cent.

Shri Sadhan Gupta (Calcutia
South-East): So, it is not without in-
terest.

Shri C. D. Deshmukh: The cases
are not on all fours. Hon. Members
have been misunderstanding me.
Here is money to be advanced to in-
dustrial concerns and what we want
to ensure is that they get it at a
reasonable rate of interest while the
profits of the Corporation in balance
are limited. In the case of co-
operative societies, what we do is to
advance money through the Reserve
Bank, through the Apex Co-operative
Bank, at 1} per cent, so that we
ensure or at least try to ensure that
by the time the money reaches the
cultivator, it reaches him at a
reasonable rate of interest. The
objectives are the same; the methods
are slightly different according to the
circumstances of the case. (Inter-
ruptions). May I pass on to the next
point, Sir?

Mr. Chairman: This sort of inter-
ruption will lead us nowhere,
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Shri C. D. Deshmukh: I do not
think it is in the interest of everyone
to linger on interest so long. The
next matter I wish to take up is that
of the profits made by British manag-
ing agencies. I am not here to justi-
fy any dimensions of profit that they
are making, but I do think it is
worthwhile to understand the  situ-
ation in its proper perspective.

In the first place, the hon. Member
from Calcutta North-East totalled up
the profits of these companies for a
period of seven years—I believe that
is correct—before he derived the per-
centage. I think it will be much
better to take a single year’s profit
and then, to relate it to the share
capital. That is the usual procedure
which, I am sure, on reflection he
will accept. Even if he had done so,
I think the figures would have been
misleading though not to the extent,
of course, which was indicated by him
in  his statement. It is probably
known to him that it is the practice
of well-managed companies to plough
back as working capital a part of the
profits they make every year and
therefore, the profits made during the
particular year should be related to
the total capital effectively employed
during that year. That is the usual
way of calculating the relation of
returns to capital employed. In the
case of many companies, ploughed-in
profits of previous years constitute a
larger proportion of the total effective
capital employed than the nominal
capital put into the concern original-
ly.

The second point 1is so far as
managing agencies are concerned, it
is, I think, fallacious to think that
the earning from managed companies
should have some relation to the
share capital of the agency company.
It is quite conceivable that an agency
company with a very small nominal
capital might be managing more
than one company—it happens very
often—and may draw earnings from
them many times its own share capi-
tal. The essential point is that these
earnings represent the remuneration
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due to the managing agent for  per-
sonal services, that is to say for
management of companies, and are
therefore the return on the efforts put
in by the agency company in manag-
ing the companies, rather than on the
capital employed in the agency com-
pany itself. It would be equally un-
reasonable to say that a Manager of
a company in the shape of his re-
muneration is getting so much per
<bnt. profit on his capital, because we
do not really know what capital was
employed. Certainly some capital had
to be invested in creating the
managerial competence, but that is
not the way in which these things
are computed.

Another point is that this con-
sideration applies as much to Indian
managed companies as to  British
ones.

Then the real answer to the point
that managing agencies draw ex-
orbitant remuneration is that the
Companies Bill contains provisions
which are designed to restrict such
remuneration to  reasonable limits;
and, as I say, that applies to all
managing agencies, whether Indian
or British. This is a separate pro-
blem.

The same Member quoted figures
to show that companies managed by
British managing agency companies
were making these profits and this
was another source of profit to the
agency companies in addition to their
agency earnings from these com-
panies. Here again, this point is re-
levant that what he has taken is the
total of the profits of these com-
panies over a number of years, and
then he has related it to the original
nominal capital. But he has forgotten
the fact that in these old established
companies a considerable portion of
the effective capital consists of
ploughed -in profits cf the previous

woare
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Also, there is the question of a
managing agency holding investments
in another company, and there is no
way of preventing such a company
from getting on their investments
whatever dividends are declared in
that other company every year. So
far as I am aware, investments by
British managing agency companies
in the companies they manage are,
except for one or two exceptions, not
so heavy as the Member is inclined to
think. Anyway, the general pro-
blem is a problem of profits to be
viewed in their proper perspective,
angd that kind of question does deserve
and will get continuous attention from
Government.

Then, I proceed to deal with the
point made by the hon. Member for
Dhenkanal and West Cuttack in re-
gard to famine conditions in Orissa.
His charge has been that relief work
has been held up by the fact that the
Central assistance has been niggardly
and that more radical measures are
necessary in the form of an expen-
diture of Rs. 15 crores to be placed
at the disposal of the State Govern-
ment. Now, I think, in order to have
some right perspective in this matter
we ought to see the facts and figures
relating to such occurrences in  the
past. Here are some of the figures.
The entire Central assistance that
Madras drew for famine relief in
Rayalaseema and other areas of that
State between 1952 and 1954  was
about Rs. 260 lakhs and Rs. 68 lakhs
towards gratuitous relief, a total of
Rs. 328 lakhs. Then there are the
States which were afflicted by floods
this year and where the damage and
also the havoc caused was extensive.
Assam has an estimated expenditure
on relief at about Rs. 400 lakhs in the
current year. Bihar, which has been
affected by floods in some areas and
by drought in other areas, has an
estimated  expenditure of about
RBRs. 5 crores. West Bengal's estimate
is Rs. 3-20 crores. These figures have
to be borne in mind against the fifteen
crores of rupees suggested by the hon.
Member.
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As regards the facis about Orissa,
in September last the State Govern-
ment reported scarcity and  distress
conditions in certain parts of the
State. They estimated, after collect-
ing full details, that they would have
to incur an expenditure of about
Rs. 130 lakhs in the current year and
Rs. 95 lakhg in the next year and
asked for financia! assistance. The
Centre very readily agreed. We gave
them a ways and means advance of
Rs. 130 lakhs to cover the entire ex-
penditure proposed in the  current
year. Only a portion of the advance
will be recoverable as a loan. For the
next year the State Government have
revised their requirements from the
original Rs. 95 lakhs to Rs. 354 lakhs
and yet again a second time to
Rs. 400 lakhs. We have agreed to this
estimate and shall make due  dis-
bursements as and when the money
is required.

The House will, therefore, see that
whatever expenditure has been deem-
ed to be necessary for that State
has been readily accepted by the
Centre and funds placed at the dis-
posal of the State. And, therefore, I
do not think it is a just charge to
level against the Centre that it has
been niggardly.

Now, I might incidentally say
something about the policy adopted
by the Centre in giving outright grants
to States for famine relief, although
that has not inhibiteq State Govern-
ments in their proposals for affording
relief. The general pattern for giving
financial assistance towards relief of
distress conditions in States was, till
last year, to give a grant of 50 per
cent. towards the expenditure on
gratuitous relief and to offer a fifty
per cent. loan towards the cost of
relief works. Ceilings for each cate-
gory were also to be fixed. In the cur-
rent year, however, we have recon-
sidered this matter and greatly libera-
lised the conditions of Central assis-
tance. In the first place we have done
away with ceilings. Towards gratui-
tous relief the grant would be fifty per
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cent. of the cost up to the first two
crores spent thereon and seventy-five
per cent. of the excess over that
amount of Rs. 2 crores. We have al-
ready included in gratuitous relief such
schemes of relief works where no new
assets are created for the State, as for
instance roads which may be washed
away later or roads which have to be
replaced when they are washed away.
When assets like roads and public
buildings are damaged as in the case
of floods we have agreed to give sub-
stantial grant for repairs. We have
made our formulae much more liberal
and elastic than before and all the
State Governments have been inform-
ed in detail. The House can, there-
fore, rest satisfied that finance is not
the inhibiting factor either here or in
the States in affording relief.

The House must also remember that
apart from this expenditure directly
on famine relief measures—and that
matter was adverted to by the hon.
Member—there are also other avenues
in which work is made available in
affected areas. All the developmental
activity in those areas generates em-
ployment, and this is an indirect but
important measure of relief which
must not be overlooked. We have
also agreed to give additional develop-
mental loans wherever necessary.

This is so far as the last season is
concerned. The present condition of
standing crops, according to the latest
reports received in the Ministry of
Food and Agriculture, is generally
satisfactory throughout, and also the
supply of water.......

Shri Sarangadhar Das:
the crops standing now?

Shri C. D. Deshmukh: Well. what-
ever may be standing. I do not know
Dhenkanal as well as the hon. Mem-
ber.

Shri S. S. More: Sugar.

Shri C. D. Deshmukh: Sugar....and
also the supply of water, except in
Sambalpur, Kalahandi and Mayurb-
hanj. I have also a report from the
State Government which more or less

What are
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gives the same facts. But I  have
said enough on this particular sub-
ject. (Shri Sarangadhar Das: No
more). I do not know what these
rumblings and grumblings are. I
must proceed to the next important
subject, that is, agricultural prices to
which reference was made by many
speakers, particularly the Member
from Bhandara.

1 PMm.
He said,.....
Some Hon. Members: Name?

Shri C. D. Deshmukh: Hon. Mem-
bers are expected to know the name.

Shri S. S. More: You know ours is
an infant democracy.

Shri C. D. Deshmukh: I think it is
Shri Asoka Mehta: he comes from
Bhandara.

He raised the question whether we
are going to industrialise on the basis
of the exploitation of the peasantry.
Certainly it is a very pertinent ques-
tion. Demorcratic development must,
1 agree, eschew this kind of ex-
ploitation. That is the very reason
why we do not view with equanimity
the present price relationship to which
attention was also drawn by another
hon. Member from Poona Central.

Some Hon. Members: Who is that?

Shri C. D. Deshmukh: That is Shri
Gadgil. This is the last reference by
constituency. But, in applying re-
medies or adopting correctives, one
must not go too far. The lkelihood
of agricultural prices falling rapidly
was not envisaged when the Plan
wag formulated in an atmosphere of
inflation. There were some at the time
who thought that the targets of in-
creased production in that sector were
much too optimisticc = Developments
in this respect have been far more
favourable than we expected owing to
& combpination of factors. But, this
‘wery good luck has created a new pro-
blem, that is, the problem of falling
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prices. Of course, to a certain ex-
tent, a downward adjustment of price
level and of the cost of living was
desirable. But, equally sharp and
excessive falls in prices are never
desirable. There is common ground.
The remedy is to take steps that would
raise the demand for the products of
the agricultural sector. In respect of
commercial crops, for instance, one
corrective measure that we have
taken, that we are constantly taking,
is to liberalise exports by all the
means at our disposal. In the case of
food crops, the domestic demand can
be raised by increasing employment
and money incomes and that is, in
short, the case for stepping up the
development expenditure under the
Plan. This is being done. The res-
ponse of the economic system, of
course, cannot be expected to be im-
mediate. Therefore, we have to re-
cognise the problem of a short term
cistress and short term adjustment.
For meeting this, we have announced
our readiness to buy certain grains
in areas particularly affected. We re-
cognise that what may be called open
market operations in foodgrains and
other agricultural products can and
should be undertaken by us in the in-
terests of price stability and in the
interests of fairness or the distribution
of incomes as between the different
ciasses of producers.

One must remember that sometimes
the interests of these different classes
are conflicting. For instance, if prices
go up, agricultural labour has to pay
more or the impoverished lower
middle income groups in the cities
suffer. Such operations, apart from
the conflict of interests, to the extent
to which we undertake them, require
finance. That is a manageable pro-
blem. It all depends on the parti-
cular circumstances of the time. It
also requires organisation, that is
personnel, warehousing facilities, etc.
The Rural Credit Survey Committee
to which reference was made by Shri
Gadgil, has made a recommendation
in regard to the development of
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warehouses. This is under consider-
ation. In other words, we recognise
that the problem has to be faced. We
have recognised its existence and we
know the broad answer to it. But,
it takes time to make the institutional
arrangements. In the Second Plan
period, maintenance of relative prices
will have to be provided for. We
recognise it as part of the Plan for
the allocation of resources. Even
under the prezent Plan, the problem
has been stated; for the reasons that
I gave the case was for preventing a
Tise in prices rather than preventing
price falls. To a certain extent we
have been taken by surprise. This
was inevitable when the First Five
Year Plan was formulated, in the cir-
cumstances. For the immediate
present, we have a policy of limited
price  support and also the con-
comitant policy of increasing public
expenditure. I have little doubt that
the aggregate demand in the economy
will go up in the next few months.
Therefore, the conclusion is that
there is no warrant for the inference
that industrial development is to be
carried through at the cost of the
‘peasantry. The only point is that the
corrective measures should not be
over-done. We must be quite clear
as to the precise import of market
‘behaviour before one interferes with
the forces of demand and supply
which brings about a continuous
adjustment in society. But, as for
the objective, I am in agreement with
the hon. Member.

The last subject that I shall take
up is that of unemployment. We all
recognise that this problem of un-
gmployment and under-employment
is serious. I do not know whether I
have exceeded the time. If that is
so, I shall not enter on it. I  shall
reserve it for some other occasion.

Mr. Chairman: The hon. Minister
can reserve it for another occasion.
Some more Members are anxious to
speak.

Shri C. D. Deshmukh: I shall re-
gerve it to another occasion. I have
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a lot to say. I hope I shall have that
occasion.

Mr. Chairman: This does not mean
that the Government has no reply. I
take in that for want of time, the
reply could not be given now.

The Deputy Minister of Home
Affairs (Shri Datar): I am :ot going
to take up much of the time of the
House because I desire that others
also should participate in the debate.
There are four specific points that
were made by certain hon. Members,
also on this side. I am going to reply
very briefly to these.

One was the complaint about the
omission of reference in the President’s
Address to the Scheduled Castes ana
Scheduled Tribes. I may point out to
the hon. Members that Government
have their fullest interests at heart
and are doing whatever is possible for
bringing up the Scheduled Castes and
Scheduled Tribes. Merely because
there has been no reference in the
short Address of the President. it does
not in any way betray any lack of in-
terest. There are numerous cccasions
on which this question has been dis-
cussed and will also be discussed. ¥
need not at this stage point cut what
the Government have been doing both
in the form of legislation and also in
the form of money grants to the vari-
ous State Governments. To the ex-
tent that there is some helplessness or
a feeling that progress is not very
great, the Central Government, I may
point out to this House, is not respon-
gible at all. Happily, the State Gov-
ernments also are taking full interest
in the matter and I am quite confident
that the depressed classes of the popu-
lation will have their interests fully
safeguarded so far as all the Govern-
ments are concerned.

Shri P. N. Rajabhoj: When?
Shri Datar: As early as possible.

Another question was raised about
the Scheduled Tribes. About the
Scheduled Tribes also, Guvernment
have been making special grarts. under
the Constitution. An hon. Member on
this side raised certain questinns zbout
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taking the religious question into ac-
count. So far as grants to Scheduled
Tribes are concerned, I may point cut
to the hon. Member that the Scheduled
Castes have been enumerated on the
basis of castes or as members of the
Hindu society. So far as Scheduled
Tribes are concerned, there has been
no caste consideration at all. Other
considerations have been iaken into
account. You may have Scheduled
Tribes people belonging to Christianity
or belonging to other religions,

Shri Nand Lal Sharma (Sikar): They
belong to Hinduism.

Shri Datar: The Scheduled (rives
have nothing to do with Finduism as
such so far as enumeration of the
Tribes is concerned. The House wili
kindly understand that in respect of
Scheduled Tribes, other factors or re-
quirements were taken into account,
and it is perfectly possible tc have
Christians as members of the Schedul-
ed Tribes, and therefore so far as the
question of grants......

Shri P. N. Rajabhoj: Scheduled
Castes are also getting in some places

Shri Datar: No.
Sbri P. N. Rajabhoj: In Andhra.

Shri Datar: So far as Scheduled
Castes are concerned, they are mem-
bers of Hindu religion, and if in any
particular case a member of the Sche-
duled Castes becomes a Christian or
ceases to be a Hindu, he is not entitl-
ed to those special advantages which
are given by the Constitution to the
Scheduled Castes. But so far as Sche-
duled Tribes are concerned, the con-
ditions are entirely different and there
you cannot take into account the reli-
gious aspect, and Government.....

N IXE : F 7 AT FY o7 aray
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Shri Datar: So far as that question
is concerned, Government will consi-
der that question as also the question
of appointing a Scheduled Tribes Com-
mission as it has been laid down in the
Constitution.

And lastly, before I go to ine next
question, I may point out 10 the Mem-
bers of the Scheduled Castes and Sche-
duled Tribes that Governinent have
been doing whatever is possible to
bring these classes and iribes to a
common level of enlightenment and
education with the other communities.

Shri P. N. Rajabhoj: What about
their economic condition? You are
responsible.

Shri Datar: Then, a point was made
about Manipur. Here again we have
a ticklish question. Manipur, the
House is aware, occupies a strategic
position. It was formerly ruled by a
ruler and then there was what was
yesterday stated to be a legislature
and a Ministry. When that State was
taken over after integration, Govern-
ment found that in the interests of the
people of this backward tract, it was
necessary that it should be treated as
a Part C State, and it is under the
direct administration of the Govern-
ment of India. Now, a question was
raised as to whether at this stage, be-
fore it has reached a stage of improve-
ment, along with other States, we
should introduce the legislative machi-
rery and the Ministry in this small
and tiny State in India. To that ques-
tion, a clear answer was given by the
then Home Minister, Dr. Katju, in the
last session of Parliament. He stated
that the Government had appointed a
high-power Commission—the States
Reorganization Commission—which
would take into account a)l these fac-
tors including the future set-up of Part.
C States, and therefore he counselled
patience so far as the organisers of
this agitation were concerned. In spite
of that, there are certain elements
which are needlessly agitating this
question, after agitating tnemselves
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over this question. Now, what they
are doing is, they have no specific grie-
vance, or specific complaint to make;
they state that.the agitation has been
started in September last year for the
purpose of compelling the hands of
Government to introduce the legisla-
tive system and also the Ministry.
Now, that is a point which cannot be
considered at this stage. and after the
recommendations of the States Re-
organisation Commission are re-
ceived and the public opinion found
out, then Government will take all
necessary steps for bringing this
State, to the extént that is possible,
in line with other parts of India.
Therefore, I would request that they
ought not to have started this agi-
tation at all.

Lastly, the kind of agitation that
they have started is called' satya-
graha. One of the funda-
mental principles  of satyagraha
is  that the means to be
followed ought to be absolutely clean
and non-violent. Here in this case I
have before me a long list ur catalogue
of not merely the illegal acts but the
violent acts that have been carried on.
Can you imagine that a large crowd
gets into the
officers from carrying on work, and in
some cases officers are tried to be kid-
napped, and even the Inspector-Gene-
ral of Police had to suffer injuries,
because these people tried to obstruet
the’ legitimate carryinz on or discharge
of work.

Then, there is a Council of Advisers.
Now, so far as these advisers are con-
cerned, it may be open to these peopie
to induce by persuasive meaus a par-
ticular Adviser or the, Council of Ad-
visers to submit their resignation. In
this case what has been done is, he is
sought to be compened to tendeér his
resignation, and if he. would . not
resign, attempts are made to carry him
away. Can you also imagine that in
these casés the police vehicles have
beén demaged and they have been
taken away in_ some cases,. and
‘even the Sub-Divisional Officer him-
self .was attempted. to -be _kidnapped?
A numi)er of polu:e constables have

668 L.S.D.
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suffered serious injuries, and thez:e-
fore, in the light of all these circum-
stances. . . . (Interruption).

Mr. Chairman: The hon. Minister
is not giving way.

Shri Datar: I am not goihg to yie'd
at all. )

In view of all these circumstances
which are violent acts, I would appeal.
to this House to consider the questior
.of satyagraha. Now, let us not do any
damage to the great expression “satya-
graha” which was invented by a great
Indian viz.,, Mahatma Gandhi. Satya
graha insists on truth, it requires non
violence, it requires clean methods.
If, for example, 1 as an officer want to
carry on my work, is it open to the
organisers of—I would not call them
mob—this agitation to enter into the
office, to obstruct the work, to remove
the files? Are these actions in conso-
nance with satyagriha?. That is a
point which has te be seen. And uiti-
mately, what happens is that as a re-
sult of all these actions, there are
troubles for the people, in this sense
that there are breaches of tke peace.
There was a firing at one place. The
circumstances were enquired into and
it was found that the firing was justi-
fied because of the fact that very vio-
lent acts were committed by these
mobs. After ali, mobs have to be con-
trolled and the, responsibility is that
of the organisers, who have to be ex-
tremely careful before they launch on
certain acts which have such danger-
ous implications. Therefore, T would
appeal with ®ll the sincerity at my
command to the organisers of this agi-
tation to wait for a few months, be-
cause we are going to get the report
of the States Reorganization Commis-
sion by about the middle of this year,
and in the course of a few months
thereafter. Parliament will know what
the particular recommendaticns are.
We shal] find out the views of the pea-
ple of Manipur, and then this questicn
can be settled in a very peaceful man-
ner, because it is the desire of Govern-
ment to settle all questions by peace-
ful methods.

Then, I would pass on and speak -
very brieﬂy about two other States. A
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‘complaint has been made that in
Travancore-Cochin State the Rajpra-
mukh of that State ought 1o have ac-
-cepted the \advice of the former Chief
Ministéer and ought to have dissolved
‘the legislature. You will find those
very persons who are advocating this
.policy just advocated the other policy
when the Andhra Proclamatiuvn was
under consideration.

Shri Asoka Mehta (Bhandara): If
you are referring to me, you are abso-
lutely misquoting and misrepresenting
me because I never said that.

‘Shri Datar: 1 am not referring to
you. I am referring to others.

So far as certain Members of the
‘Opposition are copcerned, they stated
that when there wasg a failure of the
confidence motion in“the Andhra As-
-sembly it was the duty of the Governor
to have explored ways and means of
‘having an alternative Government
formed. Now, that could not be done
there because there you will fiad there
was a neck to neck fight there and it
‘was 67 ‘on the one hand and 68 on the
other. But, take the case of Travan-
‘core-Cochin in this connection. So far
‘as Travancore-Cochin is concerned, as
‘all the Members are aware, there are
118 Members in the Legislative Assem-
‘bly. Out of these 118 Members, for the
no-confidence motion there were 60
Members, mind you. Sixty is a clear
majority, even so far as 118 is coacern-
ed. Now, as against 60,.you:will find
‘that there were only 31 against, and a
‘very large number, mind you, about
27 were absolutely neutral. Under
these circumstances, if 60 members are
‘the party which can command the
vote of 60 members,—which ‘s more
‘than half of 118,—and they can be re-
quested to form a government, then
is it wrong? So far as the constitu-
tional....

_Shri Velayudhan (Quilon cum Mave-
Hkkara—Reserved—Sch. Castes)’ May

I know whether 60 members supported
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Shri Datar: I would point out to
the hon. Member the constitutional
position. In all such cases where ..

Shri Velayudhan: For the no confi~
dence motion I can understand; but
did 60 members support the forma-
tion of the Ministry?

Shri Datar: Will you kindly wail
for a few minutes?

Now, a particular position arose in
Travancore-Cochin, and the Rajpra-
mukh had to consider the questions as
to what should be done, whether he
should have the Assembly dissolved,
and whether he should have President’s
rule. Kindly take into account that
President’s rule is to be an excepticn,
and as far as possible, it should be
avoided. In that case,‘the Rajpramukh
had also to consider whether there
were other possibilities which he could
explore. And the other possibility was
calling upon the member who had 60
votes with him, and enquiring of him
whether he would form a governmert.
In some cases, people come in even
with a small majority to form a gov-
ernment. That is.what actually hap-
pened in Andhra and in Travancore-
Cochin.

Shri Velayudhan: Why was it al-
lowed?

Shri V. G. Deshpande (Guna): But
did the Rajpramukh consult the Home
Ministry of the Government of India?

Shri Datar: No consultation is ne-
cessary at all. The Rajpramukh is
there, and he has got full discretion to
consider the situation in all its bear-
ings.

[SARDAR HURAM SINGH in the Chair]

The points he had to consider were
these. ‘I would like to say to this
House what the factors to be consider-
ed wera One was whether there was
the possibility of an alternative to the
dissolution of the Assembly.

Shri Sadhan Gupta:
Congress government.

‘Alternative
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Shri Datar: The second was whether
there was another alternative govern-
ment possible. The third was whether
that alternative government had ele-
.ments of stability in it. So, these are
the factors which have to be taken in-
to account. And lastly, you have also
to take into account this matter, name-
ly that hardly 11 months have passed
since the last general elections were
had, and there was no knowing whe-
ther, assuming that Government had
ordered a general election after the
dissolution of the Assembly, the posi-
tion would have improved at all. Hsas
anything happened within the course
of 11 months, which would make it
possible for the various constituencies
to return a particular party in a suffi-
ciently large number? But if, on the
other hand, as in the present case,
there was the Congress Party which
had a very large strength, i.e. 45, and
then there was also the TTNC....

Shri Velayudhan: Why was the same
thing not done last time?...

Mr. Chairman: I would request hon.
Members to listen to the hon. Minister;
on that issue, a difference does exist,
and it cannot be settled here.

Shri Datar:...which had 12 votes. So,
you will find that the Rajpramukh
found that there was a party which had
got 45 votes ar 46 votes, and whica
had also the support of another sub-
party—you cannot call it a  separate
party, for it was only a sub-party; its
members are members of the Congress
Party, but they have differences only
ot one question and not on others.

Shri U. M. Trivedi (Chijttor): On a
-point -of order. Is the hon. Minister
addressing this side or addressing the
Chair?

Shri Datar: I am entitled to address
the Chair, but I am entitled to look
any side I like, and there can be ab-
solutely no objection to that. I _ can
even look this side, without showing
any disrespect to the hon. Member.

Mr. Chairman:  Sometimes, . the
Chair should also expect your gaze.
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Shri Datar; It should expect to the
largest extent. _So. under these circum-
stances—I am looking at you now—
the Rajpramukh was fully justified in
calling upon this party to form a gov-
ernment, because he found that it had
got a fairly comfortable majority for
carrying on the administration in as
stable a manner as possible. There-
fore, my submission to this House is
that the action of the Rajpramukh is
perfectly in order, and also proper,
because he has taken into account all
the variops factors that I have placed
before the House, and after taking in-
to account all these factors, he has as-
sessed the situation quite correctly,
and then he has called upon the party
which had in its arms the full support,
and which had elements of stability,
to form a government. And let us
hope that-this government will live
long, because it has got a greater sups
port than the government which btas
been thrown out. - You cannot carry on
a government with 18 members. They
carried on because...

Shri Velayudhan: 45 members. Win
18 members have carried on for 10
months?

‘Mr. Chairman: I have already re-
quested the hon. Member to exercise
greater. restraint.. ‘The hon.. Minister
is concluding presently. A difference
we might have, but we cannot decide
the issue here.

Shri A. M. Thomas (Ernakulam): He
is more loyal than the king himself. )

. Shri Datar: So far as the present
Ministry is concerned. -I-- would sey
without any fear of contradiction that
it has greater chances of stability and
success than the Ministry that has
been thrown out. I would not say any-
thing more, but I would only point aut
to this House,that the action of. the
Rajpramukh was not only in order. but
was also proper under the particular
circumstances of this case. .
The last point-that I want to make
a reference to very briefly is about the
Andhra elections. Se far:as the Andhra
elections are concerned, only a few
days ago, we had an adjournment
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motion, and the Hon. Home Minister
made a detailed statement pointing
out how he has been taking great in-
terest and he has been seeing to it
that the elections are carried on in as
fair, as free, and as peaceful a manner
as possible. So, these were the three
criteria that he had before himself,
ahd he has addressed all the officers
there accordingly. You will be sur-
prised to find that there are as
many as 20,000 people working
in various parts, for bringing about a
success of these elections; and all these
government officers have been warned
that they have to be extremely fair,
that they have to be impartial, and that
in case it is found that any government
officer is either dabbling in electiors
or is having recourse to unfair mearns.
then disciplinary proceedings will be
taken against him, and then he has at
his back full force against all contin-
gencies. Therefore, on account of the
fact that the arrangements were abso-
lutely foolproof, and that the incidents
narrated are only a few, on account of
the fact that we have a Governor
there, who is very strong, and who is
also acting according to correct princi-
ples, and also on account of the fact
that four-fifths of the election is al-
ready over, and only one-fifth still re-
mains—and on the 27th, the last leg of
the elections will be completed—I am
quite confident that here we have an
election in respect of which, or we have
here officers in respect of whom, even
an hon. Member of Parliament, name-
1y Shri Sundarayya of the other House
had to say that the police and the gov-
ernment were acting in a proper way.
He has given that certificate, and it
has been published in the papers.

Shri S. S. More: When did he give
it?

Shri Datar: He has given that cer-
tificate.

Shri 5. S. Moré: Can you rely on
newspapers? ‘

Shri‘Batdr: Just as you can quote
from newspapers, I am also entitled to
quote from newspapers.
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Shri S. S. More: Did you also get it
verified from Shri Sundarayya?

Shri Datar: I would read out to the
hon. Member what he himself has
stated.

Shri N. C. Chatterjee
What is that paper?

(Hooghly):

Shri S. S. More: Forget the paper,
and go on.

Shri Datar: 1 shall read out that
statement, for it is very interesting:
but after all, there is some sting at the
back, and I am going to read that sting
also.

“An hon. Member., even Shri
Sundarayya, a top ranking Com-
munist leader, and an M.P.......”

Shri 8. S. More: Do you accept that
he is top ranking?

Shri Datar: So far as the Com-
munists are concerned. it is for them
to consider whether he is at the top or
at the bottom.

An Hon. Member: He is the leader
of the Party.

Mr. Chairman: I would request hon.
Members not to go on interrupting
like this.

Shri S. S. More: We are only seek-
ing some clarification.

Mr. Chairman: If that is challenged
by the opponents, that might look
better. I think Shri S. S. More should
not do that.

Shri Datar: It is a compliment to
Shri, Sundarayya that he is-a top
ranking leader. To continue the quota-
tion:

“...had to admit that the police
were generally doing their duty
honestly.....”

So, this is a_certificate from a quarter
which is not giving any such- certifi-
cates at all except under the stress of
circumstances. I am not quoting- here
a Congress paper or a Congress leader
or any other leader.

Shri V. G. Deshpande: 1Is it his
statement or some newspaper corres-
pondent’s impression? )
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Shri Datar: He had to admit that
the police were generally doing their
duty honestly, but then he remember-
ed that he was in the Opposition, and
he added that ‘in some places, they
were siding with landlords’. 1 thank
God that all that he stated, all. that
he alleged, was that ‘in some places,
they were siding with landlords’ and
not with Congressmen. (Interruptions).

I am finishing my last sentence.

Therefore, I submit that so far as
the elections in Andhra are concerned.
so far as the conduct of the elections
is concerned, they have gone on very
well, and I am quite confident that
with the support and co-operation of
this House, even the last part of the
elections, on the 27th, would pass off
very smoothly. These are the points
to which I thought a reply was neces-
sary. Otherwise. a needlessly wrong
opinion was likely to be created. There-

tore, I submitted the answer so far as

these points are concerned.

COMMITTEE ON PRIVATE I4EM-
BERS’ BILIS AND RESOLUTIONS

TWENTIETH REPORT

Mr. Chairman: Now, we will take
up non-official business and resume
the other discussion at four O’clock.
I would ask Shri Altekar to move the
motion regarding time allocation for
Private Members’ Resolutions.

8hri Altekar (North Satara): I beg
to move:

“That this House agrees with the
Twentieth Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the 22nd February, 1955.”

This is in connection With the allo-
cation of time for the -Resolutions
tabled for the day and the time is
stated in the Report. I commend the
motion for the acceptance of the
House.

ment of Welfare for
Scheduled Castes and
Scheduled Tribes

Mr. Chairman: The question is:

“That this House agrees with
the Twentieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 23rd February, 1855.”

The motion was adopted.

RESOLUTION RE: DEPARTMENT
OF WELFARE FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

Mr. Chairman: The House will now
resume further discussion of the fol-
lowing Resolution moved by Shri
Brohmo-Chaudhury on the 17th Decem-
ber, 1954:

“This House is of opinion that
a Department of Welfare be creat-
ed forthwith to function under a
separate Ministry for appropriate
measures to be taken for ameliorat-
ing the conditions of the Scheduled
Tribes, Scheduled Castes and other
Backward Classes.”

The Mover and Shri Kajrolkar spoke
for 18 minutes and 5 minutes respect-
ively and concluded their speeches.
Shri Sarangadhar Das spoke for 2
minutes and had not concluded his
speech when the House adjourned for
the day.

Out of the 1} hours allotted for the
discussion of the Resolution. 1 bour

.and 5 minutes are left for its further

discussion today. Shri Sarangadhar
Das may now resume his*speech.

Shri P. N. R.ajabiwj (Sholapur—Re-
served—Sch. Castes): What about
amendments?

Mr. Chairman; They would” also be
taken up, if moved.

Shri Sarangadhar Das
West Cuttack):
speak?

(Dhenkgnal-
How 1long may I

Mr. Ghairman: He miglt resume
his speech.

.
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Shri Jaipal Singh “(Ranchi West—
Reserved—Seh. Tribes): Before the
hon. Member proceeds, may* I ask for
some information as to the time that
is going to be allotted to the speakers?

Mr. Chairman: Now, we have 1
hour and 5 minutes left- If hon.
Members who are wery anxious to
speak- give me -their- names, *I might
be able to make an announcement. I
suppose ten minutes will' be enough for
each speaker, and I request the Mem-
ber who is on his legs and other Mern-
bers iwho wish to speak also to finish
their speeches- within that period. Of
douirse, the Ministér shall have fifteeri
minutes to rep.l'y. :

Shri P. N Raaabho;
pleaseé take my amendment‘?

will you

Shri Sarangadhar Das: I shall be
brief, now- that you have fixed the
time. . ..

Just a little while ago, there was
some dispute between the Minister and
some of the Members of the House
with regard to the Scheduled Castes
and Scheduled Tribes.
long to either of thdse communities,

but I am immensely interested in this _

because during my political work in
several districts of Orissa, I have seen
the backwardness of these two com-
munities, and I believe that unless all
the backward people—whether they
belong to the Scheduled Castes or the

Scheduled Tribes or what is’termed as

Backward Classes—are brought. for-
ward at least to the level in which
the caste people now live, this couhtry
can never go forward. That is why
many of us agreed tc the reservation
of seats for the Scheduled Castes and
Scheduled Tribes 'when the Constitu-
tion was being framed, so that during
ten years’ time the Government them-
selves would do certain things by
which® the  two communities could
come forward. I have just a couple
of weeks ago made a very long tour
in two of the districts of Orissa and
I found exactly the same thing that I
have been finding for the last three

years. I want the Minister to take

I do not be~

Yo and Schedufléd Tnbes

) i3 4

note of it, because at an informal con-
ference I had said that there were no
wells—surface  wells—for  drinking
water® for the  Adibasis and -
the -Harijans, -‘and he* brought
forward an officer of the Orissa Gov-
ernment who said-rthat they had sunk
600 wells. I should like to know how
many bastis ther¢ are in Orissa in
which the Harijans and -Adibasis 'liVe,
because ‘600 wells’ sounds very good,
but when I say that 6,000 wells
are necessary, then you know the im-
portancet and urgency of the proposi-
tion. I am surprised because I know
that we; caste peoplé, whethef wé .are
in the-top-most level' in ‘the Govern-

ment of India or in the léwest' level =

or- outside -the Government of India,
do not want the advancerent 'of the
Scheduled Castes and Scheduled
Tribes. * I' am absolutely convinced of
this- because there have - béeh some
wells given in development works_ to
some-villages, but the villige men, the
caste people, dominate the village and’
have them in their own locality and
not in the Harijan~locality. So the
Harijans and Adibasis still go on
drinking rotten water from little stag-
nant ponds or from streamg in the
forests, in the hills where leaves fall
down and the wateris absolutely rot~
ten. They get all kinds of skin dis-
eases, and any time there is a case of
cholera in the village, the whole vil-
lage is wiped out becauSe they take
the clothes of the patient and ‘wash
them in the same water which is be-
ing drunk by them. These things are
fairly well known to the caste people
and they avoid such thmgs The Adi-
basis and Harijans are not so up to
the mark as fo know the value of
health of this kind, and that is why it
is the ‘duty of the Governments, at the
Centre as well ag in the States, to
make every effort to advance - these
people. But I say that both the Gov-
ernments—here as well as in the
States—so far have failed in this res-
pect. That is why I support thls Reso-
lution that there shotld be a separate
Ministry in tharge of a person—I do
not advocate a Scheduled Caste man
ox“a Scheduled Tribe man to be the
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Minister—in Parliament who is sym-
pathetic towards this wark.  Gther-
wise, if it is tagged on to a Ministry
like the Home Ministry, where the
Minister and the Deputy Minister are
interested more in the Preventive De-
iention Act and in maintaining law
and order than in advancing the con-
dition of the Scheduled Castes and
Scheduled Tribes, it is of no use. This
is very essential and unless this is
done, all the provisions that have been
made in the Constitution in this res-
pect and the appointment of a Com-
missioner for Scheduled Castes and
Scheduled Tribes will be of no avail
The Commissioner for Scheduled
Castes and Tribes has been there for
three years. He himself says in his
reports every year that some things
he had recommended have not been
done. They will never be done unless
there is a separate Ministry here. I
want the Deputy Minister of Home
Affairs, particulary to understand this
that it is no use brushing aside this
thing and saying that this should not
80 in the Address of the President
just as the Finance Minister was say-
ing that famine conditions must not
£o into the President’s. Address. What
do you want in the President’s Ad-
dress? All nice things,. Formosa and
New York and Indo-China and all
this sort of thing, Malenkov and
Chou-En-Lai? Is that what is. going
to fill the tummies of the people or
clothe the people in this country. (In-
terruption). I am not: ahlé to say
exactly what is the number of these
Scheduled Castes. and Scheduled
Tribes and the Backward Classes peo-
ple.....

An Hen. Member:- Six crores.

Shri Sarangadhar Das:  Six- crores
out of 36.or 3% crores, one-sixth of the
population of India. If they are back-
ward and if nothing is done for.them,
then it is the duty of the President, it
is the duty. this Governmeat to
bring forward before us what they
intend to da in.the future, in the next
two or three years. Unless this is

,faken up. seriously and semething is
done in this respect. with -the money
that is available and the Scheduled

and . Scheduled Tribes

Castes and the Scheduled Tribes peo-

ple are brought up to the status at

least in which we are at present, then.
there is no hope for this country and’
there is no use talking about the so-

cialistic pattern and Welfare State"
and all that sort of thing. It-is all an

eye-wash and nobody in India is going .
to be fooled by these slogans any

more.

Shri Bhagwat Jha Azad (Purnea :
cum Santa Parganas): Is it the
monopoly of the Socialists?

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): Mr. Chairman, we the
Scheduled Castes and the Tribal Mem-
bers of this ‘House have been demand- -
ing a. separate Ministry since we came
to this House.

Shri P. N. Rajabhoj: May I ask one
question? Where is our Home Minis.
ter? It is a. very important subject. .

Mr. Chairman: There is the Deputy
Minister; he can convey all this to-
him. Do you think it wen’t be cont
veyed?

Shri Thimmaiah: We want a sepa- -
rate Ministry not because the present .
set-up cannot work satisfactorily for
the Scheduled Castes and Scheduled
Tribes but because the Home Minis-
try, with its enormous work, cannot
devote its full time and energy tc
the problem of the Scheduled Castes
and Scheduled Tribes. As we all
know, this problem is so big that it
needs constant attention of Govern-
ment. in the interests of the country
and it is also a recognised fact that so
far as these people remain backward,
the country cannot boast itself to have
progressed well. Therefore, in the
interests .of the country. itself, a sepa-
rate Ministry.is necessary for the
amelioration of the Scheduled Castes
and Scheduled . Tribes. A separate
Ministry can analyse the problem of
the Scheduled Castes and . Scheduled
Tribes and it can find out a solution
immediately and try to solve this pro-
blem as-early as possible.

There: are various projects and'!
schemes 'in the Five~ Year Plan for
the amelioration of the Scheduled
Castes -and Scheduled ‘Tribes. If theré:
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is u separate Ministry, it can see that
the schemes are implemented and it
can see how far the schemes and pro-
jects have benefited these unfortunate
people in this country. A separate
Ministry can also issue instructions
and guide the State Governments re-
garding the amelioration of these peo-
ple. There can be a uniform policy.
Today, we have seen there is no uni-
form policy and there is no guiding
principle. Today we are seeing in
‘some States they have given  some
concessions and in some other States
such concessions are not given. That
is the state of affairs in this country.

While asking for a separate Minis-
try, we do not say that the Home
Minfster or the Home "Ministry have
not got the interests of the. Scheduled
Castes and Tribes at heart. But, to
carry on effective work and ° effective
propaganda, to remove untouchability
prevailing in this country, we want a
separate Ministry and I am sure that
a separate Ministry can find out ways
and means of improving the condi-
tion of these people. For example,
there is untouchability prevailing in
the country. Today we are enacting a
law abolishing untouchability. How
to implement is another question. The
enactment will be by the Parliament
but the execution of the law will be
in the hands of the officers. To guide
those officers and to see that the peo-
ple are really benefited by this Act, we
want a separate Ministry. Unless
there is a ‘separate Ministry. I am
sure, we cannot progress within these
ten years as envisaged in the Constitu-
tion. In the interests of the country
itself, we warnt a separate Ministry so
that our problems might be solved as
early as possible. We do not want to
be a burden on the Government.

Then, there is a lot of morey -allot-
ted for the development of cottage in-
‘dustries among the " Scheduled Caste
people. May I know whether the
Home Ministry” is in a position to tell

-'ug how many’ families-of:the Scheduled
Castes and Scheduled: Tribes have been
:&n@ted by 'these grants- given ' for

and ‘Scheduled Tribes

the development of these cottage in-
dustries? 'lIs it possible for the Home
Ministry to furnish us figures as  to
how many Scheduled Caste and - Sche-
duled Tribe families have received
loans for their agricultural advance-
ment and how many wells have been
sunk for the benefit of these people
throughout the country—when they
have been allotted a lot of money for
sinking drinking wells for the benefit
of the Scheduled Castes and Tribes?
in the absence of a separate Minijstry,
I am sure, the Home Ministry cannot
provide all these figures and at the
end of ten years the Home Ministry
will not be in a position to gauge the
progress of these Scheduled Castes and
Tribes. I am quite sure about -1t.
Therefore, in order to see that within
these ten years we get an overall
pictufe of the progress of the Schedul-
ed Caste people and in order to see
that -the problem of these people is
solved within these ten years a sepa-
rate Ministry at the Centre is very
necessary.
Al

Next there is the reservation of ap-
pointments for the Schedulea Castes
and Tribes. As far ‘as I can under-
stand, that order remains only on
paper and it is not at all implemented.
If there were to be a separate Minis-
try, it would have at least examined
the possibility of implementing it
and it would have examined and tried
to make the Scheduled Caste people
fit for those jobs. It would have sug-
gested to the Government to train
these people so that they can be suit-
able for government jobs which are
being reserved for them. Today the
Home Ministry have not done that.
Therefore, I demand a geparate Minis-
try in the interests of the Scheduled
Caste people as well as in the interests
of the nation itself.

There is forced labom’brevailing in
the country, and, - particularly, the
Scheduled Caste people ‘have ‘been the
victims: 0f forced labour. Today.” rio
State Government nor the Central
Goverrimerit ‘have taken statistics ‘as

“to how “*miany -of these ' Schedulsd
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Castes and Tribes people are the -vic-
tims of forced labour and there is no
legislation either to punish this sort
of forced labour. Many of the Sche-
duled Caste people have become vic-
tims of forced labour. If there were
a separate Ministry, it would - have
collected statistics and found out in
which part of the country forced
labour is prevailing and to what ex-
tent it is exploiting the Scheduled
Castes and Tribes. It would also have
provided the remedy and the Schedul-
ed Caste people would have been free
from forced labour. Therefore, I ap-
peal to the Home Minister to consider
at least now the formation of a sepa-
rate Ministry for the amelioration of
the Scheduled Castes and Tribes in

the interest of the nation itself.

445

Shri Jaipal Singh: This particular
resolution takes us back to those days
of constitution-making when cur elders
were confronted with the task of mak-
ing a constitution which would safe-
guard the backward sections of the
Indian community against the cunning
exploitation of the advanced section
of our nation. You, Sir, were a Mem-
ber of the Constituent Assembly and
you will remember that you yourself,
myself and a great many others were
consulfed as to what should be done
in regard to the minorities, backward
or otherwise. Most of us, in good
faith, agreed to a particular pattern
that was set before us, genuinely hop-
ing that the people who would come
into power would honour  the safe-
guarding provisions of our Constitu-
tion. The Constitution is there. I am
amazed that the Minister of Finance
should glibly throw aside the demand
that has been made, the criticism that
has been levelled against the Treasury
Benches, for the exclusion {rom the
President’s Address of vital matters
that) concern a great many of us. We
.are here because of - these problems.
‘We ‘are specifieally, under the Consti-
‘tution, elected to come here and re-
present the special cases. It seems to
‘me‘amazing: that -an’ important Cabinet
‘Minister should say that in the Presi-
dent's Address: ¢ertain ‘things <cannot
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be mentioned. I know he has read
the Constitution; he was not a Mem-
ber of the Consituent Assembly. Let
no} the Treasury Benches forget that
the Constitution enjoins on them to
do certain things. The Constitution is
full of specific injunctions, as it were,
on the Government of this ccuntry. to
do certain things. This problem of the
backward sections of the Indian com-
munity has been treated very, very
shabbily from the very beginning of
this new Parliament. What happened
last year? At the fag end of the year,
when we had nearly lost 22 months
the Shrikant Report came up before
the House and only a couple of hours
was allotted to us. Is it the view of
the Government, which claims to be
the sponsor of a Welfare State, that
an important problem' like that of
the backward sections of the Indian
community should receive only two
hours and that also at the fag end of
two years, as it were, so that two
years are lost? For two years the
Government does not receive the re-
actions of those specific Members of
Parliament who have been sent by the
electorate to represent their cases.
Even in this session, .I find that, only
yesterday, the Chair said that, per-
haps. the Shrikant Report might find
a place. Government have already be-
come impervious to the criti¢isms that
have been made on the floor of the
House and at every tribal session or
conference, that the question of the
backward sections of the Indian com-
munity should receive their serious at-
tention. We have been very sadly
disappointed at the lack of imple-
mentation of the provisions of the
Constitution. If you go round the
States in India, what do you find? In
States where there are large concen-
trations of backward sections of the
community, the spirit of the Constitu-
tion is that there should be a separate
Ministry. Let me take only the ques-
tion of the Tribes. What is the posi-
tion in the State of Bihar? There you
bhave a Minister who has about half a
dozen portfolios, and this tribal busi-
ness’ seems to be just incidental and
there is .nothing serious about it. I
am arnazed that my hon. friend the
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Deputy Minister of Home Affairs,
should have the impertinence to tell
us solemnly here and expect us to be-
lieve that all that is possible—I am
quoting his very words—is being done
for the Adivasis and Harijans. If that
is the case, why debate? I would like
+im to face the country two years
hence if all that has been possible by
this particular Government has been
done for the Adivasis and Harijans.
Let Khim go to the electorate and say
that. We live amongst the Harijans
and Adivasis. My friends travel
along the main roads. They do. not
and cannot exactly know what is-hap-
pening. They rely on the reports they
get, but what does the Commissioner
say? He himself admits that he is in-
capablé of functioning properly.- Why?
Because people will not listen -to him;
people will not reply to his questions.
His advice is of no avail to any State
Government. That is the case. It is
high time that the Government is a
little more serious-minded in genuin-
ely seeing to it that something must
be done, because the backward sec-
tions are keeping back the entire
nation and their patience may be ex-
hausted in due course. To my mind,
there is no doubt whatever that the
Central Government must give a lead,
and the only lead it can give is to have
a specific Ministry to look after the
welfare and needs of the backward
sections of the Indian commumity. I
am not thinking merely of Adivasis or
Harijans; other people are_ also back-
ward. Let all the backward sections
be put together and come under the
direct charge and care of a specific
Ministry. We are very fortunate at
-the present moment that there is one
~political party that is in power
~throughout India and so the advan-
-tage really is that a lead given by it
-at the Centre can also be followed .in
-the other States. We have been given
-facts and figures about the money that
~has been spent for these people. I
~-would like to challenge my friend,
who is sitting there, to come along
with me and see for himself where
cand-how it is being spent. , That is the
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kind of bluff that is thrown before us
and it is high time that this ceases at
least on the floor of the House.

A very important point that has
been raised by my friend from Madhya
Pradesh. It is such an important
point that I do not think it will be
worthwhile discussing it here, but I
do hope that the Shrikant Report will
be submitted during this session—if
not this session, the next one—and
sufficient time will be allowed particu-
larly to those Members of Parliament
who have been elected from specific
constituencies, so that the House, as
a whole, will have an opportunity to
give its reactions instead of the Home
Minister merely announcing “We are
going to think about it”. This sort of
thing will be happening too often and
that is why I have to represent it very
forcefully that we are here as repre-
sentatives of the people. The Govern-
ment may have a majority, we do not
dispute that, but at the same time, let
them not ignore the feelings of other
people who do not fully belong to their
fold.

The sort of pictures that the Deputy

. Minister gave a few minutes ago re-

minds me of Plato’s definition of ‘man’
as a two-legged animal without fea-
thers. This definition, of course, was
ridiculed "by Diogenes who produced a
plucked cock, seying ‘Here is Plato’s
man”. Something like that is being
done from the other side.

2 PM.

Please remember that India is mow-
ing and is moving fast. Please do not
forget that even the jungle tracts are
also on the.move. There are many
people who- are under the impression
that the spirit of democracy hasg not
permeated .the jungle tracts. In fact,
it is the other way round. If there
has been any real spirit of democracy,
it has been in the backward sections
and tribes. Demoeracy is being held
back by the advanced tracts. You go
to any primitive- society in India, if
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you like. Democracy is in their blood
but what is happening? We are put-
ting the car in the reverse gear as it
were. There are those age-long insti-
tutions, among the Adivasis in “parti-
<cular, like the panchayat system, but
what do we do? We devise something
that is alien to their own genius. What
1 maintain is this: We as a country
have to march ahead according to our
own _genius. Certainly- let us learn
whatever we can from elsewhere but
the fact does remain that foreign
things, the foreign elements, are not
going to receive the same momentum
as the genius that is within ourselves
and about which we do not have
to be taught. A great harm is
being done in the name of de-
mocracy particularly in the backward
tracts. The age-long institutions which
the people appreciate and understand
and which have welded them together
are being abolished, :nd all in the
name of modernisation. Take your
law courts. There is the village pan-
chayat: what better judicial system
could you have in this world? Of
«course, the modern British system of
law is there, but what havpens? Jus-
tice is not only expensive but very
dilatory. Every one knows that. What
has been done by the Government?
There should be a system of justice
suitable to the people to whom justice
has to be administered.

Lastly, people talk a great deal
about prohibition. You know what I
said in the Constituent Assembly in
regard to prohibition. I still hold to
that view. But it is not a point of
view that one can explain in a couple
of minutes, But, to people who are
prohibitionists themselves, I would
give the same advice that is generally
given to Sabbatarians, and the advice
is. this: “Keep your own Sunday and
do not take away ours”.

Mr. Chairman: Shri N. B. Chow-
dhury.

Shri P. N. Rajabhoj: I have given
an amendment.

Mr. Chairman: I find that the hon.
Member has been taking some time

from the speeches of every other hon. .

and Scheduled Tribes

Member. If all these interruptions
were added together, perhaps the Mem-
ber would be found to have utilised
already all his time! I have called
shri N. B. Chowdhury.

Shri N. B. Chowdhury (Ghatal): ¥
rise to support the resolution, but while
supporting it, we are under no delusion
that the mere creation of a Minis-:
try would solve the problems of
the Scheduled Castes and Scheduled
Tribes. We know that there already.
exists an organisation and there is the
Commissioner for Scheduled Castes
and Schedued Tribes. . He is helped
by a number ,of Assistant Commis-
sioners and other officers. In some of
the States there are Departments to
work on welfare activities particularly
dealing with the problems of the Sche-
duled Castes and Scheduled Tribes.
How is that in spite of the existence of
this machinery, in spite of the existence
of these dapartments in the States, the
Scheduled Caste Members of the
House—not to speak of the people be-
longing to this caste all over the coun-
try—are not satisfied, and even those
people belonging to the ruling party it-
self have thought it necessary to bring
forward such a resolution in the House?
This fact itself would show that Gov-
ernment has not seriously dealt with
the question. We know that there are
specific directive principles in the Con-
stitution, that there are so many arti-
cles in the Constitution which enjoin
on the:Government to be serious about
the problems and to work in such &
manner that these people can come-in
line with the others who are not so
backward in this country. But we"
find, as has been already pointed out,
that Government do not make provi-
sion in the business of this House  :to
debate even the report which has been
furnished by the Commissioner. It has
been pointed out here in this report
which I am quoting:

“It is very gratifying to know
that this year the Report is to be
discussed very soon after it is sub-
mitted to the President and present-
ed to Parliament before the mate-
rial of the Report becomes - stale
and & year-old”.
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This is with reference to the report for
1953. We -know how the matter is
still hanging fire.
irony that this should be. so.

Something has been said about forc-
ed labour which the Scheduled Caste
people. and the people belonging to
the Scheduled Tribes are called upon
to undertake, for persons who domi-
nate .over-them economically -and also
soeially. I shall give one example
from the report itself. At page 7 of
the report, the Commissioner says:

“I met some of the Scheduled
Caste people in Aurangabad dis-
trict”.

that is, in the Hyderabad State,—

“They ‘made the serious com-
plaint about the Baluta system
which dates from the medieval
times. Under this system the
Scheduled Castes in the villages
are forced to carry Government
errands. lift dead animals and slay
their skins, and for this work they
are paid in kind by contribution
from the villagers. This system
should be put a stop to 2nd no forc-
ed ‘labour should be extracted from
the Scheduled Castes even by pay-
“ing them nominal labour charges”.

This morning itself, we heard some-
thing about forced labour from the hon
Deputy Minister of External Affairs.
It has been said that Government is
against all sorts of forced labour. We
are yet to know, in spite of the specific
recommendation with regard to such
questions - inentioned in the report by
their own Commissioner, what action
has been taken to remove such forced
labour. This is nct the only type of
exploitation over these backward ' peo-
ple. Along with this, they -are doing
another - thing. and that is due to the
1gnorance and illiteracy of the back-
ward people. They are exploited by
the landlords.in a manner which will be
a sad feature of the Congress rule. It
is done in spite of the tall talk - that
all possible measures have" been taken
for the welfare of these people,’and’ it
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is still continuing. I am quoting irom
page 9 of the report where it has been
said that the Dublas, a particular class
of people belonging to the Scheduled
Tribes in the Surat District, are ex-
ploited. The report says:

“The Dublas were made to give
their thumb impression on docu-
ments the contents of which they
never knew, and they lost the

- rights of permanent tenancy other.
wise granted to them under that
legislation”.

This is not a single instance from
Bombay only. I have found the same
thing happening to the Santhals in Mid-
napore District. The report also coun-
«tains many other examples to show
how the people belonging to the Sche-
duled Tribes are being evicted from
their lands. Those people who had
their tenancy rights are being reduced
to the positionn of the sagricultural
labourers and they are being thus de-
prived of their tenancy rights. Thus
we find that although the Government
are spending some money and giving
them some scholarships, they do not
care to go into the very root of the
problem. The first need of these peo-
ple is economic rehabilitation. I also
find that along with other sections of
the poorer people, the agricultural
workers and similar classes of people
are also suffering due to such exploita-
tion. They are being evicted by the
landlords and others in various parts
of the country. So, if the Government
is at all serious, they should not only
create a separate Ministry to look after
their problems but they should change
their policy radically; that is, they
should not only provide g larger
amount of money by giving more scho-
larships but rehabilitate them economi-
cally and give them such other facili-
ties as will really improve their condi-
tions, and they should remove the dis-
abilities from which they suffer now.

Something has been said about pro-
paganda with regard to *he educaticn
of the people ang for the removal of
untouchabﬂxty We still find in certain
parts’' of ‘my Staté that barbers do not
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shaves some people belongng to the
Scheduled Castes and n some cases.
some people belonging to the Schedul-
ed Tribes still remain as untouchables.
It has been noted in some of the reporis
of the Commissioner that there is no
untouchability in my State. But that
is not correct. So, what the  House
should' do is not only to pass a Bill
here, not only to have some legisla-
fion, but to educate the people and
create conditions in which all such dis-
abilities will be really remgved and
those people will really come forward
and march ahead along with the for-
ward sections of the community

M IEw (FEw-AaeyT afrr—
Hera—arafaa snfam snfeai) &
oft wevem, afem, snfwamh foed
wfeat sfx 7w fAeT FT 2y FAOT
T TAHEAT AT E | T FIS AL
¥ fod ot T § UF WgEAT qoT
% fear a1, o fafaedy a1 & Y, Sfea
T 24 FAT FT T F AW ¥ fod
o o fafed T e 1 W H
wfer & aey fafed @ #T AR
o @ @ § 3T oy AT S A
i & TR OF o Fafat g 8
T e € 7 e
TE A T & ag v W e
g fafredt 1 7T geca & 7 &
sfae #1 Tei 3% q40S § T8 AR
fafast 3 & 9 a9 @rT w22
frfret 918 § | TEYTS T FiAETC
# a7 st Foid ¥ 3% § o e I
Tat 759 FT A 1" A gH BT b
%ﬁmwﬁé‘a’ra@ﬁ%éﬁwﬁ’rw
TITNZ FT A0S §, FI=ICATT T IO
T T T A, L FAT I F
mm,mgwfa%mmﬁmg,
uﬁrmmﬁanﬁ'&mw%m
& arehY for artfere g St & e ay
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TG AATARE I § | T IS TIAAE
€I TEA A F FAUS O AT2-F-CE
& & ot 7T a8 W A @A o T
S ATE-FA-UT W, TAHIET B @
SR § I ¥ WA w19 gaT E AT A,

AT AT F ATIFS FTEEH FIAFAT
T 1 fede wafae #r § w9 fean
QI qT 3 AW 1 IF AR
SYTRT A FT AT A& @I & WifE

I ASAIST I AST-HST A 9T

agéé'wwm'WIﬁﬁﬁ%m.
Tt 297 | T far & - TRl B
o sy A, FT e, S g, I W
qinfeadl # sy A, a6k
ghom N g oo & a F@ & | F&l
I, FqT T IT FT A FT FERA 94T
72 78 fre T & 99 & fod sglNa
87 @, @l & w0 &, I ¥ I A
a1 & 7 TH X Ao v E, I
forat &rF af Todt, sfaw g AF
T g, A q I ST AG T,
TFT aTfE T AEET F gA | 98 T
gare faogud za e & ot e wrgges
ATy FOEAT A & § AR S W F
fo et sy | S A e g R
1 ®Y TG AT AAST TH & 7
fedfie @t Mg warew F % & w3
o ® T T ardt A T@y w1 @ &
#{ a9 99 ¥ Qo FiwwR T EE
Fard ARz AW AR ¥
f‘mmg’rﬁm%mam%
Q\smmaﬁmﬁg%&wwﬁ
THANe Aug A I S s e

mmﬁmwwmw Tt &
w%ﬁwwzr%sommtm
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D /IE | 117 721 areT i arfearfaat
& 71w & o oY ¢ @1 A fear m
a7 JEH A o IE THATSH FI go ?
.} W &9 AR 3 fad 7 1 ey
AT ¥ AT FgT T T ST F qFIT
7 S T v Y fovan @ ) g
foraTT & TR AT AT ¥ A T T
T F T AR F FR A B 79 feure-
¥ F 9eq aF ¥ four SR omEt
Y g it fAelt g o 9| F Ser AW
TR TH I A F@ ATATERT B
|9 % 7% § 1% far W@ o g @
et g fafre AT €, e & anfearfeat
T WA OFT WS g aerg !
7z faw s@feq fear war f5 s
S & FEIR 9 T AT A J
et o3 | T g BT NIRRT T IR
T s [T A § ? 7 ) faegw Ay
¢ | 7z e TR A oY §, 97 1Y
Ffeal #1 e §. 7 WG A 3§ FAT
ST F T § o wiear AgEN Hv
YT 3§ qTC G THLTUL F& SIH
AR 9g 7g % fF g wfeafadi &9
TAMI R G T8 70 F QG |
agi foardy I &t 9y § ST 7 o)
Za9 G5 & 99 %1 wnfeartaat w1 feafa
AT AR AT RN GTE A
et A a6 = 3 AT | 6 qg
g feam st € fo sfeanfedl = =
AT wE @ 5 ™ § 3T ag
g g TGl & | TR qgT FETE JAT
Hed §, IO { AT 5Q IR WA §
feraer S o & 9 T HETQ Mg
¥ ot AE F F [HEAS § T W g
FuE e o 3@ AT | 1w ;A
& s fF agt #71 Ig WA v w
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T & | Y WIGHAT T RA F FAN §
IE B A B GER T 0 A @
fre® o= # f& &) S8 o @, Qo
WAL, A afeafadt ARiTEaT, o
NRET AR @ AR §
FHFE A § 97 & fod 7= =%
T AT f&aT T & | 99 F W A
Tl A TF WY, OF S9HAN, qeEe
e sfrmr, A% AEATEY, O
TR, TF HiGRE TAFEI @IS,
T A &

FTH T TH & Ag A AT
oF ATATEAR & T a9 gu &, 5T
TF TF TIATF {4 & LR¥0 & 2e%Y
o, WTE A H &S § W 0w frew
S WX UF T FEW g1 § | 5%
AT T 59 QI A § HR 98 &1 ar
&1 FAT AT fad a9 € | v WK
AT AT e 7y W 2R a sew
o AT Y Il O A g € WK e
fipaT Frr F fREm@r § | 98N AR
FIT AR AR 60 § | OF A
5 g § 1 0w I 7 < fafew e
§ 5 gew ¢ § wEwd wh g,
3o WTEHA @ § | TAAT FH TH A
¥ T AT AT WA 7 fFAr | &Y
F @R A FATT €94 T F giew
&t fFar a8 T ATl &4 Hew A
TF a9 %4 gvm:wi ¥ @& feaw
fiqr | IR A A TF A (o MTE-
T T WS § | }E @ g A
& frag s weax § 7 o el fo v
qrE g FW 79 & fag S = A
& | TR F a9 FE A T g, e
R AREE L ol AREE 1A A
faaT TTERE | ¥4 TR w9 &9
fra & AT WO R W §, (4 R
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®F 3 9 F Ay w9 ol F §
I arel & v & o s e
& 19 & $5 g T e e
F A o AR 6 @ § ) v Afed
% qamt ¥ar wew 7 oF W@ 5 ¢ R
T & M w9 w<F fewmr § 1 6@
R &t ¥ T v o, o
F I A AR A <% WK T A
A T & e & 91 | & 1| F;;T
FTHTL HT FTA T TG & I97 F1fgq ?
FAATHY JAT WS AR AT J=C §
FH F W & | A9 Iq& 99 {0
ST T & ) TIAT BT T8 F F
R & AR T Agd) 99 T e
¢ kT o ol oFR A At
AR T F & | W 9’ WY TR
e fr wew 3 @il & 9w I &
g€ & | TiEt & iAW fe a0
¥ fom ¢ dur fod gu, oo
IT QA WA F R § | wfarraay
R 5 JaT Hew § FhaT S TaRET |
TR A 5% ATE 94 G5 H<H 771 647
TR RIS G qTAT TE § | W AAT
AT g G A A & AT A Ay
Yo | g o A § T, ER
FTET WTRA 9 IR A9 T 7 6 g
I fae o 4 | g T A A
S E E 1 PR A AR &, T
g & fr ‘T O § o g
g T QA § | WS TR AT
¥ quw § 7 " F @\ @ dwar

A

g |n

% I § WUH! qqS; 5 g
ag ¥ AW A g & wf-
arfeat &1 wfaffa § 1 F 99 dx |1
@ § vt i oW W/ 0 W
TE &7 7 oo HEN wifE § )
AR A AW § Yo T AT & |
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ST F F TG AT E, F AH-THA X

feamz & wt #g 1 §, ag avafawar §

& qumEl T F A e W) FE S

F AT @O FH AN § | 99 F

A T A § | 9157 A G0 F Y

AT g foF A9 WX S oW AT

T fF g g fod Far @
MEEIEECRIREECIRikiicaEd
T fFar & | &9 @Y 95T gRL§
e A T & B A @ & AR

N AT AR AT W R E T g A
E & | WY QS AT &S I E

¥ o T AF STy @ T

A W E | T g NIl T T FA

fersh o &Y T € W 7@ & T W

HATHT FT FTAF FET | A9 aq=w #9

AT srfeaTRE € A F A @

FEAT AR §, ITHT AT IAT &

fertg, St fRreat 3 & fog, ST ATfgS .
I ¥ o W GR  gEX AT

¥ fou, ¥ gae & f5 a8 @®

| e A 2 faar 9y AR qg @

T 99 Sl R a2 |

Mr. Chairman: I can call Shri
Rajabhoj and give him four or five

minutes if he restricts his speech
within that time.

st qto g0 TTAWIA : WY oY,
T St TACTTT T GG F QU ST
& ¥ o g 7% T aga & rer -
TG,

qWTafE WEET ¢ T A9 qAT T
AR A S 3T W FET T &
segY & Fg afed

St qlo QR0 TWHIN : F FEAT
AT & fiF T St g0 o Fo 3T
o Mo FT T AT § g & F=\T &1
Y T FaQ 7w WS T g
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£\ 39 1R & FF s o s afx
AT AT AT qG THTCH I 3F G
ST 1 F¥ I geonfadl F e
sofeat warew avmaT § R fosne
FT I FET IS A TS W E
Y A% & W Ay § fF e s
W arfeard wrE & fou o oF
AT A9 d9adiy AeET S 8
I HHY N A AR § SFF
Feal & fou 3% qafad §8 9
A £ & FTY T A g ¥ o,
T At safy F F fou, a9
FAT 3T & fou = Zard grmfors T
I Zrod #1 QT FIF F HH
TF Iyofgdr Frew &1 g fear s
a%swm‘tﬁazawé@w’?gu
gﬁﬁrﬁmwaﬁwﬁ%ﬂmm
TEAT 94T € AR IAF 09 Iq9T TN
o 7 & 5 Az afew o & e A
ITE T qF | A 93> B fAfes
4 77 991 0§ ¥ A faw qwEa @
< fear FQ@ 9 1 7 S W fafaex
o § § WAawm @ T A
T &, 99 A w4 M I AR
# W Tgd TP J@aTd 7 991 §, d%
% Al A zga aTdw sE@ard #
BY1 FA A T T go fro F wET wAY
41 F I FIC T TR § AR A
s F § R ¥ 9 ave Seosm
& o e Iga AR anfentaat @
et & fo OF STl AT Fe |
rﬁaismnma'@ﬂ& e oy
vﬁeﬁwaaﬁmmmaﬁw
awﬁwﬁ@vﬁni&vamwﬁﬁgwﬁ
%mﬂa@ﬁmummmﬁ
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F4T YA = E s 761 § w7 oW 71
fre 7 q7 o ? gw A T fe q
FRufeE 74 3T A9 S TEF ey
I FEfee @ | 3@ AT AT
FE T FIE AT F@AT AT | I
T 3w grew A, g fafrex A
IRy AT Fag g R I
faadt 7fr Y g% v A e
Fifadt 937 FT g% FL, WY AW
# AW ¥ Fow W X & I AR
IAHY Sfa wT W ower gwr o SfER
goal # feg Fw AwEw ¥ Al
gET & | Swar giArE I AR
FoguTarR A gfaee & @ ARy
Y yeATE dgi W W AW 9§ AR
foaar gaEa s gRTgT 9 AR
oY stqre fag T gER & AAAT
aaeat 7 FYE, AT Aoy wrdAr §
fr Y 71 fouT ST AV OF T
FAToY FITeT FREH X [YAT
gz ¥ fou @ faar s AR oY
FTALIF e o ag A gl
Feqfdt ®1 qFR foar g @ &
gwarrﬁr%a’rzﬁ F grod 9 THFL
¥ geed  selR @ awd A
T AT QG AL F@ AT AT
forady adff efmi Fard I AT =
swig fradr wl foEw @ a0
T gaTe &9 § AL awa

The Deputy Minister of Home
Affairs (Shri Datar): Mr. Chairman,
while T would like to sympathise ‘with
the. object the hon. Mover has in
view, 1 would like to point out what
theé present conditions—both: comsti-
tutionally and realistically—are.. I
would also like to request him'to
consider- whether this reSolution: is
proper and appropriate at the present
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time. So far as the constitutional
position is concerned, you are aware
that the welfare of the Scheduled
Castes and Scheduled Tribes and
also the other backward classes is a
matter which is within the exclusive
jurisdiction of the State Govern-
ments. That is a responsibility which
the States have to bear and with a
view to lighten that responsibility
we are making certain grants under
article 338 of the Constitution. A
special officer popularly known as
the Commissioner for Scheduled
Castes and Tribes has been appoint-
ed but it is not for the purpose of
executing any work or carrying on
any particular project but only for
the purpose of finding out what the
conditions of these people are and
then to submit a report to the Presi-
dent. Therefore, the constitutional
poesition has to be taken into account.

An Hon. Member: Why not change
the Constitution?

Mr. Chairman: The hon. Member
got five minutes and he could have
mentioned this in his speech.

Shri Datar: So far as the execu-
tion part or the implementation part
of the welfare schemes is concerned,
that is naturally a matter exclusive-
ly left to the State Governments. In
spite of this very clear position and
the limitations under which the Gov-
ernment of India are working, I was
extremely sorry to find that some
hon. Members had been needlessly
critical. I am not prepared to say
here that they ought not to; they
can criticise but they have got a
forum and they should do it there.
We have got the representatives of
the Scheduled Castes and Tribes in
all the States wherever there are
legislatures. Under these circum-
stances, if there are any specific
complaints to make or any demands
to put forward, the better and more
appropriate forum would be the
State legislatures and not the Cen-
tral legislature. We are not working
under a unitary form of Govern-
ment. Therefore, there is always a
limit to our requesting or asking
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the State Governments to carry on
the work which is naturally their
own responsibility.

Therefore, if this particular aspect
of the constitutional position is kept
in view, you will agree with me that
there is not sufficient need, at least
at present, for a separate ministry
or for a separate department. We
are at present making certain grants
to the States under article 275 of the
Constitution. I would here point
out very clearly that the Central
Government have the fullest faith
and confidence in the State Govern-
ments. You cannot proceed without
having full confidence in the work
that they are carrying on.

Coming to the other part of the
question, we find separate ministries
had actually been provided for Sche-
duled Tribes—these carry on the
work on behalf of the Scheduled
Castes also—in three of the Pari A
States, namely, Bihar, Orissa and
Madhya Pranth. Special provision
has been made under article 164 (1)
of the Constitution and you have got
separate Ministries in these three
Part A States. In respect of Part
B States, a special provision has been
{nade in article 238(6). So, there alsc
In respect of Madhya Bharat we
have got a separate Ministry. Now,
so far as the constitutional position
is concerned, there are only four
States where under the Constitution
there is a statutory provision for the
formation of a separate Ministry. I
am not going to rely only on the
technical provisions. As a matter of
fact, I would point out to this House
that in almost all the States we have
got special welfare departments. In
certain States we have got also Tri-
bal Welfare Departments in addition
to a general department for looking
after the interests of the backward
classes. In all the Part A and Part
B States as also in two or three Part
C States we have got special depart-
ments in addition to special Minis-
tries; they have got a Special Officer
and they are carrying on the work
as satisfactorily as possible under
the circumstances. My hon. friend
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here on this side did not understand
me correctly. There are certain in-
herent difficulties which we have to
surmount and therefore, the pro-
gress in this direction is always
bound to be slow. There are also
very good institutions which are
carrying on this work. My friend,
Shri Jaipal Singh was needlessly in
a fighting mood and there was abso-
,lutely no necessity for him to intro-
duce vehemence into a subject on
which we all agree. I myself had
gone to his State. We do not move
along rail lines and air lines only;
we have gone into the interior, into
the hills and mountains where un-
fortunate people carrying on a sub-
human existence are actually living.
I may state here that the Bihar
Government have been doing what-
ever is really possible and I am
going to appreciate here on the floor
of this House and say......

An Hon. Member: No, no.

Shri Datar: ....that they are
carrying on their work in a very
satisfactory manner. In Bombay in
Thana district and in other parts and
in Orissa also, attempts are being
made. After all, it is what you can
call hardship for centuries or injus-
tice for centuries; and therefore,
some more time is necessary.

Shri S, S. More (Shc;lapur): Cen-
turies more.

Shri Datar: Not centuries, but a
few years. My hon. friend will see
in his own life-time that the condition
of Scheduled Castes and Scheduled
Tribes is improved to a phenomenal
extent by the Government in power
and not by his Government. (Inter-
Tuptions). I do not yield.

Shri S. S. More: On a point of order,
Sir. Thiz House is entitled to ask
for any information from the Minister
and it does not rest with the Minis-
ter to yield or not to yield. He is
in duty bound to give the informa-
tion. I want a clarification for our
future guidance.
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Shri Bhagwat Jha Azad: I want
to know whether a running commen-
tary can be allowed when the Min-
ister is speaking.

Mr. Chairman: It is open to the
hon. Minister to yield or not. He
has that discretion. So far as call-
ing of information is concerned, if
the Minister does not yield, the hon.
Member can stand up and ask for
the information when the Minister
concludes his speech, Occasional in-
terruptions may be useful and may
even make the debate livelier; but
frequent interruptions disturb the
trend of the debate. I would request
hon. Members to remember this.

Shri S. S. More: I am offering an
explanation.

Mr. Chairman: 1 do not mean par-
ticularly the hon. Member. No ex-
planation is therefore necessary.

Shri S. S. More: I may assure you
that I am as much interested in the
debate that is going on as anybody
else; but the interests of the case do
justify some interruptions.

Shri Datar: I shall yield to legiti-
mate interruptions. There is also
one more circumstance which will
have to be taken into account by the
hon. Mover. We have appbinted a
Backward Classes Commission and
they are almost in the last stage of
their work. In the course of the next
few weeks we are likely to get their
report in this respect. That report
has a great bearing on the Resolu-
tion that we have here before us.
Under article 338, it has been stated
that it shall be the duty of the Spe-
cial Officer to investigate all matters
relating to the safeguards provided
for the Scheduled Castes and Sche-
duled Tribes under the Constitution
and to report to the President upon
the working of those safeguards.
Under clause (3) it has been stated
that references to Scheduled Castes
and Scheduled Tribes shall be con-
strued as including references to such
other backward classes as the Presi-
dent may, on receipt of the report
of the Commission appointed under
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<clause (1) of article 340 by order
specify. You will find here that we
have not got yet before us an enu-
meration of the backward classes.
Now that is the task which is speci-
fically before the Backward Classes
‘Commission. So, I should like to
point out to the hon. Member that
we at present in a general sense
know what backward classes are;
but the term “backward classes” has
to be specifically defined and enum-
erated. That will be done by the
Parliament after the report has been
received. The then Government of
India will have to take into account
not only the Scheduled Castes and
Scheduled Tribes but also all other
backward classes. The other back-
ward classes are not yet specified
and therefore, so long as the term
has not been properly defined by an
order of the President, it might be
premature to talk of a separate Min-
istry for Scheduled Castes and Sche-
duled Tribes and other backward
classes.

R fo g0 wrwter : I} anffw g
2 fod w3 T aid. w=iw @ gy &
Al dawT & o ated

Shri Datar: Why do you interrupt
me like this?

sft fo gwo Tenrtw WA wt B T

Shri Datar: The hon. Member
came personally to me and request-
¢d me to take five minutes less; I
consented to it and in spite of it,
he goes on continuously interrupting
me. He will not advance the inter-
ests of the Scheduled Castes by this
interruption. I would therefore say
to the hon. Mover that it would be
better if he does not press this Reso-
lution. He will kindly withdraw the
Resolution with the consent of the
House: I promise him all the sympa-
thetic consideration that the matter
deserves, because this is a question
in which we are extremely keen. The
Government of India are anxious
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that all the backward classes includ-
ing the Scheduled Castes and Sche-
duled Tribes have to come to a com-
mon level and therefore, when the
proper time comes, it would be open
to him to bring a Resolution. It would
then be open to us to consider the
formation either of a separate De-
partment or, if necessary, a separate
Ministry. I would therefore appeai
to him to withdraw his Resolution
with this assurance that we shall
treat this question with sympathy
when the proper time comes there
for.

Shri Sarangadhar Das: 1 would
like to ask one question. In the latter
part of the speech of the Advasi
Members from Madhya Pradesh who
gave detailed information on the sub-
ject from the Budget of that State,
it was said that money is being spent
to the tune of one lakh of rupees for
petrol for_so many vans, jeeps and
so on, and yet the number of schools
managed by them are 6nly 100. Will
the Minister reply to this point?
That money is being squandered for
purposes which do not serve the in-
terests of Adivasis.

Shri Datar: My reply is very
short. We give money to the State
Governments and we are confident
that they are not squandering the
money at all.

With regard to the specific com-
plaint that the hon. Member has
made, I shall have the matter exa-
mined. But I would point out to him
that it would be wrong to say that
the money has been squandered or
has been used for purposes other
than legitimate ones.

Shri S. S. More: Will you permit
me, Sir, to put one question?

Mr. Chairman: That was the only
question. The hon. Member would
appreciate that there is very little
time left.

Shri S. S. More: My question is
extremely short. The hon. Minister
was pleased to say that in  %our
States separate Ministries have been
formed to look after the interests



467 Resolulion re:
Department of Welfare for
Scheduled Castes and
Scheduled Tribes
[Shri S. S. More]

of the Adivasis and such other com-
munities. May I ask whether the
Ministers in charge of these Minis-
tries belong to the Adivasi commu-
nity or some other communities?

Shri Datar: I am not in a position
to answer this question at this stage.

Shri Bhagwat Jha Azad: In Hy-
derabad he belongs to the Scheduled
Castes.

Mr. Chairman: No further discus-
sion now. Before I put the motion
I would like to find out the reactions
of the Mover to the appeal of the
hon. Minister.

Some Hon. Members: He is not
withdrawing.

Some Hon. Members: He is with-
drawing.

Mr. Chairman: The hon. Mover
should clearly state what he wants.

Shri S. 8. More: May I bring to
your notice......

Mr. Chairman: Let this question
be put. I should know what the hon.
Mover wants.

Shri Brohmo-Choudhury (Goal-
para-Garo Hills—Reserved—Sch. Tri-
bes): In view of the assurance given
by the Deputy Home Minister on be-
half of the Government, I beg leave
of the House to withdraw my Reso-
lution,

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw his Resolution?

Some Hon. Members: Yes.

Some Hon. Members: No.

Mr. Chairman: If there is some
section that is opposed to the with-
drawal I am afraid I shall have to
put it to the House.

There are some amendments, but
this Resolution had been taken up,
and I exercise my discretion not to
-allow them, because, firstly, they
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are not agreed amendments and,
secondly, they do not raise any Sepa-
rate or very important point. There-
fore there is no need to allow them
when they have been put in at a
stage when the discussion has al-
ready begun. Therefore this is the
only motion before the House.

The question is:

“This House \is of opinion that
a Department of Welfare be cre-
ated forthwith to function under
a separate Ministry for appropri-
ate measures to be taken for
ameliorating the conditions of
the Scheduled Tribes, Scheduled
Castes and other Backward
Classes.”

The motion was negatived,

RESOLUTION RE: CORPORATION
FOR BROADCASTING

Mr. Chairman: We will now pro-
ceed with this Resolution. The time
allotted to it is one hour and fifteen
minutes. I will now ask Th. Jugal
Kishore Sinha to move his Resolution.

s qnw femx fag (TR
IT—afEmw) ;AR A & fad e
g faeem ?

Mr. Chairman: The Mover will get
15 minutes.

s ans fem fag oo @
TR i fame faow @ & 9w
e & a9g 97 & 1

Mr. Chairman: All right; twenty
minutes may be taken.

oTeT anw femc fag @ wewm
TR , A T=E a8 §

‘g gWT FY g WA ¢ fF g
#r23w & warw ( Broadcasting )
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wregy F1 fror o) S=EE
FRA T 7 @ FROREH
T ¥ g oot o= Y e
F A AW FET AR

AT YT T TBw, § qA
qg, T ar § gar wEw fafrex
N ag o # o fF s ¥ &
g § 3§ wiw &9 5 fF ag
T FAA qT FEAA T T | W
F IR 7 AR A 9T FIROEA F ol
HIT Y Y AT S qFT gATR ATSHITEET
fafreex FasT aEa 7 W W am B}
oo foar a1 fF =, s @ & o
HFT A7 GHaT § 9T gH W gfear
e A FRORIA T @}, JfEA
T 39 F A9 A T O ¢
ot o ™ e F g9 9 & v
R AF 18 veaE @ ¥ o e
g am g

[T I T I F 15 W I
TR 7 T A FE FIH T IsAr
AR Tg THE I 0 F 9N
FATIE W/IE | g FgA Y HITISHT
T ;5 9 s AR wge &
2 fmemm A F a8 v 99v 4r
Iq g F T guET o1 fF a8 S
FH owgeEq & A F A R
AT AEAQU  d9 99ET, 9 § &
@ fF W F I A Y wEA A
@ g o fewfoat gw @ & e
o A} AR @ g, fafgat w oo &
AR TF O AR F A S oy
T Y § AR 9 39 T[E 6T
R ¢ T W @ ol qw R
AN FY AT T F TAG HgTA FT GHAS
guaw fraFiw @ §9iR sa e
1 78 faw § fF a7 ag o= s|me
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T & AR AT T § AR S A
TN R g frad sERE™
T FRTT F A FA AR AT A AR
i gfear et 1 & FORIA
F €T H aq@ 7 IS LY | 7 FgAT
& gmr 5 fed 1wy e
AT § | W W g F A Ay
]| AT @ T G i qrewHeET
AT FTH 7 FT &Y | qroE, Af-
T, wifaw e fa ot o) ¥
FTHE TS QO TT FERT qHT-
@F T QT @ WK q ¥ fowrw
7 qgEF g1 1§ 7 7 Y qar
] FT F 47 5 qrewifeeT F avaww
H fow 3w A fFw a3 T Yo w=-
forr & 1| @ ww g B 3 A
[ F arewieET § W ¥ axEr
frrmr ar sFR F gra § § AfeT ay
% WEl § ag A A wWizac
TR FTT AR TR R T
F IR @ 9WEr g
g

oS FAAFT § WEEE FEafr
& 5 # 9wt §, T e
W E it ¥ afeasw FrOrIT F qw
T 9T FT A AT & | Y qIT
W & X oy FE g
femdde g I m A —

mefaar, €W, SwreartEr,
m, E'fsm,'ﬁsr“a!ﬁ'(:{o Tdo
THo [qo |

W H IR s &g | wei
o XA FEfrw @ o g A
TfE e | 3 ey
g1 guTus feA 9 Ay § 9" £
F\Iqmrﬁimaﬁml
T A ¥ SWE 9w Rfhw
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[ergx o fame fae]
T TF F FTOr Ay Fa+ fear @
fomr & wf@, oot | & af@
FreFTET & amoe F TS fwar
9 | AfET AR 9w S, & gwwar
g & W 7 e dvn i O
FESfF TR ¥ g 9
frieror g, S T FRAT Y | AT
‘A md TR WE, oA
SO BT G FT | ARHT FHAST F
W 78 9w ¥/ fF ag are wgEe
PN ¥ grg 7 R fear wr @ a9 o 9w
R & faawr ga § aifs &g
qEaTd fe@  FT AWT FH FT |
T R IR Sfwww o fd ™ g
gl oF  Ffame @ g & fom
R T FhEEE wE §
I F A Afe @R g & 1
T A A AT G AW I &,
i & sforee I M T A @ @
T & AR I F g e &
faw a7 IR & | A 9 9 S
qrEaE # g F37 571 91 9« war
2 Ay Y o T F ap @ W
Frar e AT 5 oF A F A
frg €x 7 &1 a3 foar o e
T F daT 1 fRAT 1 e g
W AT § 5 R S ¥ 9d-
gftw fog & #m T foar @t 5@+
WA AT TG A T
fralt T #T B9 &9 A
Tife@ @ 1 g v & ofews
TEE F qAfad | W AR q TEi
e, forw 3 F 9 T9R AT
syF e s R dmA T A
T TN R R AT g | W

TR g g e & B fegem
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¥ frw aw & @), afsaw
FRARTT g7 & T @ fawmr
T ), g g aw gaifem @
W@ & S a@ @, a1 Argae FIAEr
Fga ¥ I¥ T faar AR g O o
fafgat ¥ arw org § forer & o wrewar
& ww wrede sl agw /@
& 9 gume § i Ire g faeer
A ¥ FTWRIA T G FT a0
o & 39 %7 e P MR F Ay JIEA
G Y FT G | AfET ww Ay,
TEAFT FT qq AR qH fGST
g g AR a g afmE
T ATH AT Cr E, qR AR T T4
R MR E AR A Nz qiferar-
7= & & fr 99 Y g W a9-
& AT FEH T FT AR FIA
WA 9 @R, T g F v
T F g H T A F oA Y A1
T FE T THAT | TG TH WL FT TR
FEgw A QPN WA F
SR E ot FToF A9 §, g Ffaae
TAE, AT TERFT IO AINQ
oo foo  Swawm @R ¥ g 7
§ ST & g AW Fifed §F aiec gy
g1 @ ST ¥ fam @ sfed
R g I § N e '
FoY A AR & T fagd wfemge
T g, AR AER F & oY e
F T F & I AR A FreEE
o AR g FErEE W e
o @ g

oA T T AT A AT w ey
fs v femdde & g ot A FTEEE
@G F aow g€ ¢ AR
T TF AT W I Y T & »
¥ AT F GO T ATC & € =191
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gt & f Aear s qar Weny &
fafeam o @ faam = a=
HTH AT A € | FA & T qAT
F A AgaT S 7 AT GfAfT F AR
§F Yt for dw &t 9w foe &
IR 4R gATE fd 1 T 4R g
F WFE IO T e F SO
wafaat § M) afat §, fow Y § gar-
T AR & | T A ¥ IR AR v
T} ¥ fawad feed § ) Sw gw
gt W fedew vEm w1 g § @
T ¥ AR SET F 5 g Y &=
¥ Wag # fawmd A g
9 ¥ g wrw gt & fF 5w feurdde
R ARIN N FHAL ET § Tgaarw-
A | WR T AT @ IR
AR ag g ¢ i @ = feurdde
LI S (A

1 Wo o

gt oF efafefar dfmd #v
AT &, W a6 I W aT T I
i § fF few w1 gFe aR 01, A
fF/g N  q@Ee R W IR
T qFR frar g e @
AT WY S J9 Y | I B T
@ w1 § 5 o & w1 A aww
t o o o w1 W Oe )
AT AET § 4 FIW e o gy
T fF Sw W adilw &) far s
¢ SO ® g 7 femr smar § )
N TG T FE AW g, I wifee=
T a1 W ZA S I B FigR
S| g3 Tr vaT arar § faw & adn
A fF wAR A W ag R T
s e 8 awEd Wik T @ A
fafct Wi afaw gt & 1 &
gEa d @ W 59 q| Ao {
@§ s ai u=l A0
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s Fa 3 SreFT e I 1 T
R g T T @ E F
et AT § 9 9o A7 fREY AR
E | TN ARG Jgi A & feqrewe
¥ S Y gseT ¥ M1 gy A%
fora = g arfgr ag AT
a1 A7 I AEAW F A
Fgar qear & fr agr fealt s
3 9wl feedt =17 dar frg § @wi
are gfear et  ox @ I hear
®TT qar 46 frar 1 v o €W
F0 § fF e gear Aedr A AR
Tq aE 1 o A8 famr mw @0
T | e S g1 W st
AHEHTA AT GiawT A RT3
 faeger I Fraf Fwa
T aggw P Ay afraw
gfear wRag a1 o Sy '
gfearie & T ¥ @ fomr |
fear o @ ag wet TR @9 T
frar smar 1 fafieet @ge wed @
fF o T 3% 3w &= fwar a1 @1
AT emwgFIaAq TR
fod g AR A 99 A fafesy
Ffd e fFager & At
N =R & Y W AR 9 A} A
A FE N FIAT FI) A HA
Tg TR B @A F7 Afeq faar ar
M g wa wEaArd 7 o g o
¥ s & ey F O A
st 9 A g fafreT wew ¥
faams gy A A | FEAmar g 5
Tt ¥ fod awa A g e faw
A R o a9 fafa-
wT 9eq ¥ faas $9 T I Wi
g A frw S T § ol
@ ¥ 99 AR IT W EOw 7w
qear  WR W AW AN AT 1
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[erg g7 fra fare]
§ W19 F OF T I @G E | AR
TF WA TS § AR F9 ¥ W9 T
T M gL I AT | ™™
2 i dfeqr Wear MY & FOEA
¥ ¥ H I9@T AT |

¥ J e w3 § off qw|T 2
« W W 1R 9T 78 FaT WY 9mar ¢
e gfear ey gra fFR Y T
Aifar et w1 qEaE AE feaT ST,
fFY qEt ¥ @ R O W T
Ta T A AR | afe we ey
& Yoaw # 3@ Afd, qemfas
afedt & qaei & foed ot s
g & AR S Wed grw FEER
fFa o g SR @A Aaad
TS AT FATAT R | THY S T R
O [ H AE JGA | W T aE
qETE gER 1 fear g @y afews
FIRARAT I qgd SATET ATGT T
I AR W &9 I ¥ a9 Hw
& g AR A S R W T ey
AT 9% 2 5o W oF afEw
FORAT ¥ ®7 | JoW@T I | GHT
W Y W w weT e, St
sr @ fawm gem, 2| ¥ W A
Srfa dar &Rt SR 3 F Seag 9@ |
i o ifear Wedt . Ay e
AT ST § o agr o) e ey
% 9 oW A WY g a9 o

wq A AEEE B ¥ AR F §F
FEAT AR | TN dg o Tl
9T FIET Y W o TG FT LY T
FHAEE T ST A Yo wiama &Y
g AT o5 F fadw
afg s [ A v g v ey
gTeT &Y W& JATHI & Yo sfawa a5y F47
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RATEL ) wwadon g
fe @ sumeER @R A ar -
fg i AR fER @ g §
urg ww Ifear e g wnfw
FEET & 1 e ¥ ww e
TR DT I wF fardm
e B a@r & g R

o9 § i WA deg F A
Y FEAT ATRATE | W AGH S 5
Ay YAl de oA FH F AR A
FE FrEE A TE L AT =g
T AT F UF AT A q@ g &
t e« |y SR
[T R AR Y & A 4Y fF Qoo
A A OF §€ a9 g%ar g WX S9
AT T qIE q I Fay T av fF
3 g I A 9IRS § WX @R
A AR Y AR | § I F FaAA
aaTg § 37 fr 7g v deg frw A
¥ T AT g Y | qH 9T G
MRAgERAM G fFr g ...

g @R wErw w@ (To
wawT ) : Wi gfear Weqt H1E Y G
AR g e T &1 T A& FX
[qEar | JTEHITET TR T FT9 $Y Tgt
T FFaT |

s g femi fog : & @
FEFIET F IR F Fg WE | TR
g o Wy A Gl g ooy
¥ afd @ v WA d& aw=r FX
AT FY TS F A7 T ¥ JAAT T
T AT & FFAT § AW T HEA
f Wedy @O FT 3@ ¥ HEAST FA
TFY & | TW I SATET S Ife|y
TG IIT &Y SUTET AT AW F AT
T g7 g WX HEST ST GHA )
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wfrg ag s § fF @ w1 A9
Wemr dz gors s 1 few 7 F
A9 FIW oW AE | Jg I & WA
DR ARNIMTEH &
aasT § fF oF FTRI a g
R A A, @ A, FARTH AR
T CH & g} ]| § aga O Fafear
T g AR S @9 7 38 & UF g
1 & fF afg made # feeft a@ &
TEOH ¥ 99T g, afg 3@ & e
) qfevs gfefadt ¥ &7 #, arawt
¥ F T F  IEEART FET & @A CE
T A T Y SYIRT AW A OGS
TG ¥ ford oF FErEE ¥ w9 F
& wemar ST afed | T A 7 W
e ¥ UF ) Fgr 41 fF o9 aF
g a9l qE gl el a9 a&
IARTTE FIEIRIA & T F AT a&r
W7 EHAT | IR T AT HATA
o afs 7@ ® MR 7 &9 2 far
AT A I FE QAT AL R . .

Tlo HAFT © TGT & 7 FoT TG0
FEAR AN & F F¢ T @R
& & 2 ok ww A0 wfifaw |}
B ¥ 93 A "I BT @1 T fF A 7
=) FE TH aTT T FEr |

BT g femik fag - ofiw @t
A qr TG § A A are R s
xgT 41 ff FTRORA a9 & a8 B
@O A& ¢ | AR @9 A awt #
QT T WO S ORI &9
Har § | W9 A =) a9 & I §
R ¥ 9w § fF ww ag wEenar
T

TN g ¥ o fag s
FATAT T AT | AT Y FQqX FF
A T T QoA § HR I AT
fer wfa e dur &4 s @ & S
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™ A Q@A FA B AR A
FEE T T RE | W19 AT
TEAT FE AT AL L RE fF
A9 T QEAET TG ST 9y
g AR fd wwRwmaw ¥ g
9 TE T @ § AR JAWE W@
RET FRE | FORIA ¥ fagia
T FER T A9 T § AR 9g EER
< faar & & #oraEw & g g
T FTH HT SATRT H=G TAF q F T
g1 U g § W g 7 &
fawmr 7 #8 5 o9 9% I8 @R
Y G I AT I FTEIRAA TV
T AT A 59 | "ww § A
ey e get € | wafed § @wwar
g rfrwsfmmst Wsaar o
g S W I W Ao g, Y W ag
o FET IRAE, T qfectd T
T FT FL | W fed ORI
T A 9g O WY a9 W] A9 ¥
@ & A% ¥ fea @ 9@ |

T am 7y w o &
FIEIRAA a9 I § 99 9 qifogqrie
T FIIT TG I | W FRGRIA
T G A WY TET FT g6 § 5
g #t foe oifvamie & ave o
W 9 )X AFr  feoqeft I o7 9@
s fe ﬁaﬁuiﬁo%ﬁﬁwgl
# gawar § 5 g ¥ae< gw Ay
W AR T A AL IH T AT AR

Mr. Chairman: Resolution moved:

“This House is of opinion that
Government Should introduce
legislation, as early as possible,
to set up a corporation to control
and operate the broadcasting
media in the country.”

There are two amendments of which
notice has been received. one is by
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[Mr. Chairman]

Shri S. N. Das, and the other is by
Shri P. N. Rajabhoj.

First, I would ask Shri P. N. Raja-
bhoj to tell me and the House how
his amendment differs from the ori-
ginal Resolution, except that it is
worded in different langauge.

=5t flo gHo TEHNW (FSTg,—
gg—uggfaa wifaar) @ g0 @ <Y
« wHewe fear § 9@ #1 afsw aga w=F
g
Mr. Chairman: The hon. Member
shall leave that question to me. He
would only enlighten me as to how

his amendment differs from the ori-
ginal Resolution.

=t Qo gro WA : ST THSHE

FafemisaAarIA | SEHT A
afeT m=ar § |

Mr, Chairman: Would the hon.
Member resume his seat? When I
find that he has no reasons and no
grounds to advance to show that
his amendment differs from the ori-
ginal Resolution, 1 shall consider
whether he can be given an oppor-
tunity to speak.

First, I shall call upon Shri S. N.
Das to move his amendment, and
speak on it.

Shri S. N. Das (Darbhanga Cen-
tral): 1 beg to move:

That for the original Resolution
the following be substituted:

“This House before expressing
its opinion regarding the suita-
bility of any organisation for con-
trolling and regulating the broad-
casting medium considers it
necessary that the Central Gov-
ernment should constitute a
Committee consisting of the
Members of Parliament and ex-
perts, who, after examining the
activities and the system of
working of the present organisa-
tion as also after ascertaining
which organisations function in
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other countries for this work
and the system of their work-
ing, should make necessary re-
commendations in this regard
and suggest ways and means for
their implementation.”

Dr. Keskar: May I know whether
a Resolution which is completely
different from the original Reso-
lution can be substituted in that
way?

Mr. Chairman: That is in substi-
tution of this, and it is perfectly in
order.

Amendment moved:

That for the original Resolution
the following be substituted:

“This House before expressing
its opinion regarding the suita.
bility of any organisation for con-
trolling and regulating the broad-
casting medium  considers it
necessary that the Central Gov-
vernment should constitute a
Committee consisting of the
Members of Parliament and ex-
perts, who, after examining the
activities and the system of
working of the present organisa-
tion as also after ascertaining
which organisations function in
other countries for this work
and the system of their work-
ing, should make necessary re-
commendations in this regard
and suggest ways and means for
their implementation.”

=t Q8o TAo T,/ : TWTIFT WEIEH,
TR fr o = fFene fag & oY
T 5 T ¥ gme @
IAFATA TR | Faa W@ H
' 39 y@rE 9T HR 99 qEET 9%
fa e € # g w7 ¥ AT §
froft g & fF o 3
A qafy O TER AN A
N @I W@
T T MA T ...
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Mr. Chairman: I might inform the
hon. Member that he has to conclude
his speech within ten minutes.

=t T¥o Qo I(@ : AR TW ST-
T 3y F S A W T ATHW @
WX Y farem &1 1 Afaeg $1 qmee
g2 T W §EOM @R ¥ afa
gWT wrfed ar folt X g gean
¥ afci g et wE wge & wE
o fawa 1 ft g @ T gu e
TR &@F AT | &R T Jg F19
wyA e ¥ foar @, WK fergmm s
[WH Ig CF agd S araA g o &
If@ & g fegmam &1 S Ft So-
gifrs AT ¥ A FT GHS §
R W & gra gw ai * faer =5
wifesi § W9 gT Hwg ANE 0
g | @I F fad ag agw v
aregw § ) AfeT it | qUER ag
9 IzaT 9T § fF g AT ™
ST FT T QA A0 § | safa g
g =reaT @1 @ e ag w@ww @, A
TaHe OF 93 e d, o AawE
qUEr ¢ 1 W @R AEE faar
WNaga § v g e qF qwTe ey
g, T qAT A afew [ g
A | 9 WY & % q§r e
g aTed fr o A aa T
&, o & araw «f $97 S gragwar
g1 WIS S qg W S § W qER
T ® W @ e F S gy
tfear Wemr &1 wwRO w1 AU
T W # EEEE @R ¥ afd @
a7 T@ T d9reN  feer s fAm ¥
sf@ g, ag Wt T & TFR A IR
¥ O R § 1 38 9ga & fEroh
TR | RO I G, W@ed
¥ T ST FT WIS q4OE { AG v
gl agmgfFNom @
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faam & aeg WA § ag I e
R TargEs faaeF3 fr g fmr
N R F IfF Twmar I av v
ATYHTA G T g0 q9ET a3 ar
fey w9 S qEm T S«
s foag & #17 F faiw giew @
¥, AN RA R AR F @
o ¥ foa fom ax far s
A g 78 i e e F o g femr
T T9ET F T A fgEw awR ¥
T O W F TE T[T FFAT AT |
AT TR A AT I FF AT F AL
T I T faur fear 9n =nfer f5
TTHE T T% A g4 1 5 § 98
freaE s gy, AR I W T|
arfed fF gt A 0 F1 1 g4
fFg WX T & I FH @
T F ® F 9T AT AT R -
JTT &6 T F ®F § 39 0 FE F=av
¢ o fgor g @ | @ g9 Tl
FY ATAHT 7 AT AN F IR A GG
T F AT FET AMEE | W T
fawg & fadww A § SO A Uw W
ST 9rfgd W a9 §9g F g3 A
@ favg @ T AR S 9ifEd o
™ 99 A a8 fau A S awar i
TOUE AT T qE T T FAw g
F T { AT fgd A i T
HEAT & g R T T FY AT Aq0fEd
faat e w i R 3 @
AR g4 9 10l | T g9 §
faer W R ATEE AW §, §ER
T I & 9 § AR fyew g AR
AT T & 91 WK fow &, @
qE TAR TR AT A1TeA | A SR
FIAG AqNT & | T TRAT AgeAq
? SR W 9 09T AT A Y @y 5w
Tg AAEF THS § 5 aw e
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[ &o wFe 2]
F I oF FHIT a1 wRLY FY Frafe
FT S JTA JET FT TYGT T F,
e T@ I o= a% S A @
R AR wa fear & e ¥[@ W
R @ AR A|W F W gEL /W X
Taiwst Y T @ 99 Y 9= W< o
X 5 g 3T F forg T Y deaT
W =fed

qEET a1 Y F 7 ISR A g 4
9 f5 s & wEw W faEr
F ufg o aR w AW W R
Farg faszam T ..

T TRTEw fog (FrEnr
afeaw) @ oaER dF A g

=t o Qo IW : FAR AN
I TE & 5 @R AF g ar
FIAHI TS F 47 @ w®wy & F7
fear fF e & wEwEE Tl g,
TE 91T B gH A I AN § AR
TR fR ag aud 7 v @ a1 =
A I aTER T ¥
IRT Fw oA q ...

Aty wERT : AAG 9T a7
g N A TN RS §, I -
I fag &Y a1 T &I T Hw )

=t ggo IR0 IW : WA AT
= ¢ 5w v § Y faR s
T GEAL AN § I FY T A1 FT AT
T a7 AT ¢ 5 @ it qw
W, gt fF amEm &1 F W oF 6]
wafma g A g, av agaw faay
T FISHITEST TEAT FT ITIRT A T
fiiy ¥ A fear s@r & o =
T FETF FRU TE qUAT & 6
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uife & &9 & SR qg gedr qor Sy
dr Tw FEEr FT IWRT TeiaE AR
R o fagiy & A7 a8 fear o
qIT | AT G AT & § T
TR 7 gy AW e gusw &
I 7 q freverar ATt WK A
H fog ol ¥ gk i gfear fsay
A aata frar, ag arde & wfad )
HLFR T AE-AATE F A€ WA
FEFIEST  TET FT SWW FE
et ¥ o9 A R wfs ¥ fag 7
fFar A Stet @F AT @« § A=
qreT Y FF AT gEAE off ag /T
T @ famr W & gt SfeT
foT Y % Fgar g f5 @F0 7 a8
2 fF g T G991 &1 SIERT [T
e qes F for F@T & o) =
wqfad gt & fo 9w fFd aref famiw
Fegw A wfem QT § @ ag & Fwar
& f far o it S fr aga AT Fa
F@ § f5 @ gHET N R
FTFH AAT§ T8 WO I & g,
wo &g g avay s et & fafe-
R T 79 ¥ fag w0 0
F oFQ@ § o gk fafeex @
TR AT A &1 v AT fael wer ¥ st
N a5 gar & 5 g & @ FA
F1 A T FACG & |

=t Fw T et (e s —
@ 7 foen afmr—afem) o aw
T @t fed & o ol At g, a
qEA™ g )

&t g®o THo | : TAR HA G-
7w ¥ fagia &1 F AW faar § 9% e
g Sl o o far a1 5 =g
T a1a B WA § PR T ST FT
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TR OF W & gyg F% faay o at
w5 | I ag ot wer 1 e
I IHY AG ¢, 9= gHE WA, A,
A § oo 5@ 9 = fay st awvar
2 & 99 ¥ Fgr wrean g fr aft =g
THT THAQ § A I F7 gAFAT 90767 5
7T S WY ¢ ot e 9 /e
T aH § N7 FL AR TF FHEA
a1 FHET e &1 Y 5 Ay At #7
T F AR A FE F a€ 59 q9Y
¥ A W1 gw W9 & awE "o
fawfd @ ok g0 @100 @l #+0
STFT i &6 & aw fum #%
g8 fF TORS @ SET FT g9
JIFT ¥ T4 A1 A1fgq v foadt 0F
w@ax fm F g gWr 91feq |
el & YTT § HUA GAEA HT 97 FIAT
g R A Fwar g fF s H a
AgEa AT GMUA ®T SHFL FH

ST AR T WOER : HIGHT FAEA
o= §

Mr. Chairman: Now the amend-
ment that has been moved by Shri
S. N. Das in substitution of the origi-
nal Resolution, as well as the origi-
nal Resolution, are now before the
House and we can proceed with the
discussion. I may again bring it to
the notice of hon. Members that we
have very limited time at our dis-
posal. I would request Members to
exercise restraint. Will five minutes
to each Member do?

Some Hon. Members: Yes.

Mr. Chairman: Normally, five min-
utes, and if it becomes necessary in
a particular case, I will extend it by
another two minutes.

Shri K. K. Basu (Diamond Har-
bour): In view of your ruling, I do
not wish to go the whole hog with
regard to the original Resolution and
the substitute Resolution. But what
I want to emphasise is this. You
have understood from the two
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speeches and also from the Resolu-
tion that the demand for indepen-
dence is the main crux on which
we should determine what should be
the character of the future adminis-
tration of the AIR. Sir, this problem
of whether the AIR should be a de-
partment of Government or should
be a corporation, has remained with
us since independence, because from
experience in the past, we have seen
that the AIR has not performed the
duty which it should as a part of the
organisation for education and for
propaganda so far as dissemination
of information and knowledge to the
people is concerned.

Shri Algu Rai Shastri: It has-done
immensely.

Skhri K. K. Basu: My friend, who
belongs to the ruling party, says
that it has done it. I would like to
quote one instance. Two days back
when a discussion was opened in this
House as well as the other House
regarding the President’'s Address,
our party leaders in both the Houses
delivered their speeches. The unfor-
tunate part of it was that the AIR
took notice of only those parts of
the speches which to some extent
supported Government policy, and
the rest were all blacked out. Pro-
bably the AIR has many speeches to
cover and they give only a summary,
but what is put out should be a cor-
rect representation of the point of
view of those who spoke in Parlia-
ment. All these things should be
taken into consideration. We also
know—whether it is for propaganda
purposes for the Congress Party or
the Government, we do not know—
that even the news services do not
have independence. They have, un-
fortunately, a bias in favour of the
party in power.

Regarding film music, I myself am
not a great musician—I only love
music; that is all—but I would only
point out that there may be a differ-
ence of opinion and there is scope
for difference of opinion, but so
long as the position in our country
remains as it is, when there are
different schools of music and it is
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very difficult for all of them to
«come together on one platform, all
these schools of music and art should
be allowed to develop fully and our
" government machinery Should have
no bias. But unfortunately we have
seen for the last several years—
‘whether it is the Minister’s person-
al liking or not, I do not know and
I do not have any knowledge of the
jnner working of this organisation—
that they have a definitely express
bias for a particular school of
thought. I am not going into the
question of film music or no film
music. I want music, even if it
is film music and if it is good;
if it represents the culture of our
country, it must be propagated
through the AIR. It is the duty of the
AIR to play such music.

Regarding the other point that has
been discussed, about the Programme
Advisory Committee, I was in a
Committee where I was able to
know something of the inner work-
ing of it. I do not want to go into
details. There we have found that
there are Programme Advisory Com-
mittees which often meet twice or
thrice a year, and they have nothing
to do with advising on programmes.
The programmes are chalked out by
the department itself and they are
placed before them. Then there is
a post-mortem examination, and 1
do not know what happens to their
opinions, whether they are taken in-
to consideration or not. Even in the
selection of the members of the Pro-
gramme Advisory Committee, I must
say, there has been a definite bias,
so far as we have seen from their
composition for the last several
years. From the way in which the
Committees have worked, we have
seen that many members who are
themselves given programmes to
scme extent, lose their independence
to advise Government properly.

Then, Sir, we have seen in this
-administration that the Government

- change their policy quickly. All of a
.:sudden, there is retrenchment in a
particular section because Govern-
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ment feel it necessary; on the other
hand, we find that new men are
brought on a new basis. I am not
going into the merits or demerits of
this, but the fact that the basis is
changed from one to another like this
reflects that there has not been
an independent consideration so far
as the problem of retrenchment or
the staff position is concerned. Possi-
bly the Minister, or it may not be
the Minister, but the Secretary ar
the Director takes it into his head
that a department should be closed
immediately and so many people
should be retrenched. And unhappily
often new people are brought in who
have some sort of influence or for
whom the Ministry or the depart-
ment have a liking. All this goes
to reflect on the department that
they have so long been running
in a way which reflects the continu-
ation of the old theory. Therefore,
the time has come for us to consider
whether the AIR should be run as
a corporation or not. I personally
do not support the corporation idea
if it is in the same form as the
DVC. We have seen in our country
during the last several years that
when a corporation is appointed,
Parliament loses control over it. What
I want is an independent body to
advise and guide the programmes of
the ATR. Whether it should be a de-
partment of Government or whether
it should be an autonomous advisory
body or whether it should be a cor-
poration, that point can be consider-
ed later. I .fully endorse the point
of view of Shri S. N. Das that the
time has come for us to appoint an
Enquiry Committee to go into the
problem whole hog and lay down
certain principles which would de-
termine the working of the organi-
sation. They say that they are
not running it for the be-
nefit of any party. But, if you
scan the programme, just when there
is a general election, you will see to
what extent it is utilised for their
own benefit and not for the benefit
of the people. It may be liked by the
people or it may not be liked by the
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people. They may be right or they
may be wrong. There is enough
scope for difference of opinion in
this matter. But, what I feel is that
the time has come for the Govern-
ment to make a thorough enquiry
into the working of the whole organi-
sation, which began as a private or-
ganisation and was taken over by the
Government and then this new Gov-
ernment has come. It must be de-
termined to what extent it must be
reorganised so that you can fully
utilise it for the betterment of the
people, for the education of the peo-
ple and their enjoyment. I think the
hon. Minister will accept the proposal
for the appointment of an Enquiry
Committee to go into the whole pro-
blem and determine the future of the
organisation.

Shri D. C. Sharma (Hoshiarpur):
Mr. Chairman, the discussion of the
resolution put forward by Mr. Sinha
and the substitute motion put for-
ward by Mr. Das has tusned out to
be a discussion in the nature of a
general discussion of the Budget of
the All India Radio. I do not want
to go into all the considerations
which have been put forward but I
want to say one thing about the
substitute motion that has been put
forward by Mr. Das. I think, in
India we are developing a passion
for having Committees and Commis-
sions. We want a Committee or a
Commission for every blessed thing
that there is in India. I think there
are millions and millions of things
in India. I would say that before we
think of having any other Commis-
sion or Committee appointed, we
'should first of all read the reports
of those Committees and Commis-
'sions which are before us, digest them
and take action on them and then
think of doing something else.

For instance, what is the record of
the Ministry of Broadcasting in the
matter of the Film Enquiry Com-
mittee Report? They have now the
Press Commission’s Report. The two
bodies have been set up by this Min-
istry. What action has been taken
on the report of the Film Enquiry
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Committee and what action is going
to be taken on the Report of the
Press Commission? I think that the
Press Commission’s Report may be,
for aught I know, thrown into cold
storage.

Some Hon Members: No, no.

Shri D. C. Sharma: It cannot be.
We will not allow it to be thrown
into cold storage. I know what has
happened to the Report of the Film
Enquiry Committee (Interruption).
Therefore, 1 say that this passion for
Committees and Commissions should
be curbed and we should not run
away with the idea that the Com-
missions will provide the panacea for
all our ills and that a Committee will
cure all our difficulties and troubles.
Therefore, I think, it is no use ap-
pointing a Commission at this stage
to go into the question of broad-
casting.

There is another thing. My friend
has been asking for the appointment
of a Corporation. I am a Member of
the Lok Sabha and if you ask me
to be a party to the appointment of
a Corporation, it would be tanta-
mount to this, that I abrogate almost
all my responsibilities and privileges
as a Member of the Lok Sabha.

An Hon. Member: Why?

Shri D. C. Sharma: I will tell you

Mzr. QGhairman: The hon. Member
should realise that he is losing his
own time by attaching importance
to these interruptions.

Shri D. C. Sharma: I know I am
losing my time but what am I to do
when so many hon. Members inter-
rupt?

I was saying this that at this time
the need is for the direct and con-
tinuous control of the All India
Radio by Parliament. The control
should not be slackened for a minute.
Unless it is done, I am sure, the
lines on which these persons want
the Radio to develop will not be
possible. Why I say that there
should be perpetual vigilance on the
part of Parliament is for this reason.



491 Resolution re:

[Shri D. C. Sharma]

If there is Corporation, my hon.
friend the Minister of Information
and Broadcasting will be the most
happy person. He will have all the
privileges which he is having now
and he will not have the necessity
of coming before us to give answers
to our questions and to submit to us
reports. He will have all the privi-
leges and very little responsibility
for that. I say that the control which
‘ the Parliament exercises over the
All India Radio at the time of the
Budget is sufficient to make these
people wake up. It is sufficient to
make these people active who are
slack; it is sufficient for those people
who practise nepotism to be fair;
and, if there is a Corporation, the
whole thing will go away, and we shall
not have any control over the All India
Radio. Now, we have control over
appointments through the Public
Service Commission and if we have
a Corporation, I do not think, you
will have that control. We have con-
trol over the All India Radio on
account of the Public Accounts Com-
mittee and the Estimates Com-
mittee. My friends have said that
the Estimates Committee has sug-
gested 92 improvements to be made
in the All India Radio. I think that
shows how effectively and how com-
prehensively the work has been done.
When work of that kind is being
done by the Estimates. Committee
and the Public Accounts Committee
and when the whole thing comes
before the House, I do not see why
we should have a Corporation of this
kind.

One word more, We in India, in
this transitional era, are suffering
from self-contradictory impulses. On
the one hand, I see on the floor of
this House, something being said that
we should not take this country or
that country as our model and, on the
other hand, a gentleman wants us
to follow the BBC model or some
other model. That is a self-contra-
dictory impulse. But, I say......

Mr. Chairman: Let not impulses
conflict now.
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Shri D. C. Sharma: Here is the
BBC Quarterly. Somewhere in the
1954 issue of this Quarterly I find
an article, not eulogising the Corpo-
ration but an article on the subject
of the ills of the British Broadcasting
Corporation, The gentleman has
gone into the question and given us
the reasons for that and also the
remedies for that. I would, there-
fore, say that we do not need a Cor-
poration of the British model or any
other model. We do not want a ple-
thora of Committees and Commissions
in this country before we have taken
action on those which have already
submitted their reports. I would say
that the vigilance which the Parlia-
ment exerciSes now through the Pub-
lic Accounts Committee and the Esti-
mates Committee and through the
budget discussions and all that
should continue so that there is effec-
tive safeguard in meeting the popular
demand. I think what is happening
is all right.

Shri M. S. Gurupadaswamy (My-
sore): Many Members of this House
may ask why a Member of the PSP
wants the broadcasting media in the
country to be placed under a Corpo-
ration and not under Government.
Sir, it is a legitimate question. My
answer to it is two-fold. We want
the broadcasting media under an
autonomous Corporation for ensuring
efficiency and impartiality.

Secondly, we want to have this
to prevent favouritism that is now
rampant in the broadcasting system.
When I refer to the gquestion of im-
partiality and objectivity, I am pain-
ed to remark a few things with which
my hon. friend Dr. Keskar may or
may not agree. We have been fami-
liar, since independence, how broad-
casts are made through the All India
Radio. Invariably, we see too much
of emphasis and too much of im-
portance being given to the broad-
casting of news or views of those peo-
ple who run the administration. It
has invariably been so. Some of the
people who are doing the job in the
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All India Radio may not be conscious

of it, may not deliberately do it and -

there may not be any direction or
suggestion from the Government or
from che Minister either. But it has
so happened in these days that the
news broadcast on the All India
Radio has been one-sided, partial,
biased, and sometimes misleading. I
may refer to a few things here. Take
the case of a recent session of the
Congress which met at Avadi. When
I heard the All India Rudio during
those days, almost the whole of the
fifteen minutes or whatever may be
the time that is allotted for the pur-
pose of broadcast was devoted for
the resolutions and the various
amendments. And even the proceed-
ings of the Subjects Committee
meetings and party meetings were
broadcast at length. Are we not aware
Sir, even in Parliament, when the
Congress Party meeting is held, the
information is gathered as to what
happened there, who spoke, etc., and
all these things are broadcast on the
All India Radio? Even the circulars
of the Secretaries of the Congress
are broadcast; and the opinions ex-
pressed by small people within the
Congress organisation get broadcast
on the All India Radio. It is very
unfortunate that such a policy is
pursued. It will not be fair to you
and to us. I am not saying this in a
partisan sense or as a party man.
Whichever party may be in power—
it may be Congress today, it may be
the P.S.P. tomorrow—it is unfair
and unreasonable to keep a public
service institution such as broad-
casting system under %he monopoly
of the Government. I am sure, every-
body will agree with me that mono-
poly in the Press is condemnable
and dangerous. In the same way you
have to agree that monopoly in
broadcasting is equally dangerous. I
even say that the monopoly of the
broadcasting system in the hands of
the Government is much more dan-
gerous. Are we not aware of what
happened in Germany during the
time of Goebbels and Hitler? If the
broadcasting system is entirely under
the Government Department or Min-
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istry, if there is too much of direct
interference by the Executive in the
broadcasting system, you cannot ex-
pect fairness and impartiality, and
it is impossible for the employees in
the broadcasting System to maintain
an impartial balance between the
various political parties. That has
not been done so far and it is im-
possible to do it. It may be Congress
now; and it may be P.S.P. tomorrow
in control of the broadcasting sys-
tem. But whatever may be the party,
it is impossible for any government
to ensure impartiality. So, it is very
necessary for the good of the country
to set up an independent Corporation.
Let me assure this House that I am
not making a grievance out of any-
thing against the hon. Minister. Dr.
Keskar, I know, is an honest man and
he means what he says and he says
what he means. I am only attacking
the policy. I sincerely feel the policy
that has been pursued so far has not
resulted in impartiality and fairness.
On the other hand, there have been
coloured and garbled versions. Every-
thing that we hear on the All India
Radio is about Congress policies,
Congress programmes, their enunci-
ations of socialistic pattern and
things of that sort, and we are not
hearing the opposite points of view.
(Interruption). I request that my hon.
friend should not disturb me while
I am speaking.

Mr. Chairman: The hon. Member’s
time is already over.

Shri M. S. Gurupadaswamy: Let
me conclude by saying this. This ob-
jectives of the broadcasting system
are information, education and en-
tertainment. Even the Estimates
Committee have pointed out many
things about the working of the
broadcasting system and the Minister
may be aware of them. So, for the
purpose of efficiency and impartiali-
ty, I say that a Corporation should
be set up and steps should be taken
in that direction.

Shri G. P. Sinha (Palamau cum
Hazaribagh cum Ranchi): On a point
of information, may I know whether
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the hon. Member wants the Ameri-
can pattern or Russian pattern?

Mr. Chairman: He is not anxious
to have any pattern particularly.

Shri Bhagwat Jha Azad will have
an opportunity to speak if he can
finish within five minutes, because
one hour fifteen minutes would ex-
pire at 4-5 p.M. and fifteen minutes
are to be taken by the hon. Minister
‘I would request the hon. Member to
finish his speech within five minutes.

ot SRy AT SATAW: (T T T
IO oAty wERT, qF g|@ 2
fF =9 o & qWF T HFeq § IH
¥ T |/ ST g7 TS § F AT /Y
froae € 1 O d@izgmT ¥ faa
o fmm 14T ITfed ag A A § AR
WA F 2L N T TG FFAVE
¥fFa s gfear Wear v oF frw
FETJ]F AT A T I
# aamen g fr 7 faegar fmame sk
T E | HAX ATEE T W A ;AT o)
T o =1 qEnEEni S 7 a7 Fwr
2 fF g Hewr F areEw @y
e T M AT FT gHEH 2
# & fas 371 F amA W FE F
foa zemme F @ 2 faege fRmamx
R

s ans femie fag : 57 faage
7g A8 Fgr fF g e a1 Faw
et ST F fod s FX @I

= WTE W AR H FEET
2 5 w9 7 9T AT FT FHY
awy 3w a7 fam 3, W AW gEEd
51T

w7 formg § | qww g oAl
wq gu o sfvgar edy #1 uF frw
S WO RN Y
FET AT FT A § ST AT AF ALY
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g T E 1 Ay AR 9 AR AT

wERA 9 gg wtwaw £ wmr e
Fam =7 et TomA A @ E
| IW F A= W@ oy afwat w
@y o %1 et ¥ aga w0 ey
gar g T whgwr ag g e afao
wmRre ¥ fqg @ s @ 9w §
W RIS A S § T oA
SI9 qF qg AT FT WA g G &l
T § 99 aF fem awm # s
IE@ TG &

O A AT/ FEAT WEar §
T2 7% & 5 it aF 7 aegw A @
avr & 5 T &1 ofwefs a3 &)
#to &0 dro F7 IgET fagr ST )
dro o o 7 w7 T w17 67 §
F sfwefa sremad @ FfFT &0
TG FH I ETEAfFoF Mg
;A AT Wfgd ) gA /W R
i wu= Tar @ #R mit @ gw S
F1 sfwefa Ao & F3 oaF §
T a8 S yEfa & § 9 s
[E 7 @ 9= ArfEE F FF
FERAE B | ag W9 NN a9 aF
FHAMA AL & AFS § T aF I9 [
H W97 &7 W39 g9 Al &1 qmar g |
T W qE WA T I o qwi
F AT AT AW AR § a9 a% 39
T 1 AT agF T HI @A
ENT 1 FATY F & it 7 w3
FEE | FIIATT FT T3 gWIL ITAA §,
TV FT T 59 THT IF T AT FAY
§ AR AR TS o dio
o Farmw W& 1 god sEad a9t
fedome @9 9% # § &R
ot o oy s AT T & & Foe
wreRT e WT o dqTo Ho T@
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Ageaqu 1 & | WK Wear §r oF oar
wreaw § forg & sifer aesR g & I
¥ @R T HEEF TEFG 2 FHAT
2

{SHRIMATI SUSHAMA SEN in the Chair)

fass ot wregw & wifkq gw aeqo
W F I FEFAE | T AT ey
F1 fem &9 sg ar ag awE dE
2 | zofed aw g & fF e &
HTEETAT AT AGY & 1 SfET aa &Y
qra § wA ST X 7g wE fF ow
Hear & mfewe § w7 A Ffaw A
T T FIE 78 &, T & fag #
T T A § AIA W ¥
I F FEEAT F GER AT A0MEE Y
I FT WEA W T A]ZET OF 1A §
Q wra, 39 &1 FAaw FU ATENAEY
dramg @ifs ag www W% 5 g W
gfear Aedr qF Foaw $=IgqET &
AR 39 ¥ fA4 #IAr a7 AN 79 I
) ‘

# ¥ yEE wr fadw F@r g
TifF & waaar § fF 59 ¥ 7 ag
IJ9gFT g7 7E & AR gafaq 2z famw
A awAr =g

Dr. Keskar: Whatever points my
Triend wants to make, I shall cover
them in my speech.

Shri P. N. Rajabhoj: On a point
of order.

TATAT S, A w9 F oA
fF 5z ¥ fame %1 199 F1 a9
W § F swede e oan

Sardar Hukam Singh (Kapurthala—
Bhatinda): I might inform the Chair
that his amendment was not in order,
and it was a repetition of the very
words' of the motion. Therefore, I

disallowed it while I was in the
Chair,
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o WMo gAo TIMANA : JqTHT 7
Ferarfa & faarc a8 | 737 fre
F 8 1T wTean § 1 W W o ¥
AT & arg &1 &Y fide &7 guw 2
fear s
Mr Chairman: It was already ruled

out of order. The Minister may
continue. ’

Dr. Keskar: Before I express the
Government’s point of view regarding
the points raiseg in the resolution, I
would like to say one or two words
regarding the speeches made by, the
mover of the resolution and one or
two other friends. Some of the
points they raised were really in the
nature of what I would call a budget
debate. There are certain complaints
against the All India Radio and I cer-
tainly will take the opportunity of the
budget debate to deal with thoge
points in detail. But I feel that
when & question of principle has
been raised, this is not the proper
place for me to answer those points
which were made by my friend Shr¥
K. K. Basu who, in an express train
way. read out all his points, I will
certainly deal with them at full
length during the budget debate
and not here.

At the same time, may I say, re-
garding the resolution of Th, Jugal
Kishore Sinha, that a number of
arguments that, he advanced were
really going against the very resolu-
tion that he has proposed and he him-
self will feel it when he aralyses
them. He says there is no security
of service. Faults have been pointed
out about the A.LR. in the Estimates
Committee’s report. Does he consi-
der that a Corporation is going to
give greater security than a (overn-
ment department? I am 0ot able
io think of any Corporation which
will give a greater security of service,
which will give pensions and other
privileges. I do not know of any
Corporation which does so. There-
fore, 1 feel that some of the peints
are not relevant to the question
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whether there should be a Corpora-
tion or not. For example, take the
question of the Director-General.
That there is no permanent Director-
General is no doubt probably an im-
portant matter; it can be explained.
But does it or has it any relevancy
with regard to the question that there
should be a Corporation or not? Does
he think that the moment there is a
Corporation there would be a perma-
nent Director-General? I am not
able to understand the relationship
between these two questions.

That apart, I will very briefly state
the position regarding the questions
that have been posed here. At the
very outset, I might say that I have
been cornered by my friends here
that I have made a definite commit-
ment regarding this question. My
friend Th. Jugal Kishore Sinha has
exactly quoted my words. What I
said was: “Government has no objec-
tion”. That does not mean that
Government accept that it should be
done. “I have no objection” means,
“I think, in the circumstances, in
a certain set of circumstances, it
would be a good thing to consider”.
We do not say that a Corporation is
a bad thing. But that does not mean
that we say: “We will form a Corpo-
ration or we are thinking of forming
a Corporation at this moment”. My
position is still the same. I am not
contradicting what I said then. Now.
let us take the question of an in-
dependent Corporation. which had
been posed by my friends. A number
of statements have been made to the
effect that Government is partial;
Government have a bias. A number
of statements have been made re-
garding the bias shown by the A.IR.
Such questions are always cropping
up in Parliament. My conclusion is:
I think AILR. has not been biased
and I leave it to the budget debate
to be answered. But may I say,
which is the independent body which
is going to control this important
department? It is now 25 years since
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Government have been slowly and
painfully and at a large expenditure
building up this great instrument of
culture, entertainment and educa-
tion. It is now a big organisation.
It has certain conventions, traditions,
behind it. Now, is this vast organi-
sation which has immense potentiali-
ties, to be misused or to be used in
the wrong direction? I certainly
would like to be convinced that there
is a body which can really be in-
dependent, before I can propose to
Government that it shoulg be hand-

ed over to an independent Corpora-
tion.

May I say, in this connection,
that a public Corporation is not
necessarily an independent Corpora-
tion. For a public Corporation there
are certain legal rules and regula-
tions and then we can say that it is
a public Corporation. but it cannot

be considered to be an  independent
Corporation, really speaking, except
the Judiciary. In an organisation

which has immense scope for pro-
paganda, I cannot think of any group
of people who can be called politi-
cally to have an independent opi-
nion, because my definition of in-
dependence is not that anybody whe
differs from Government or is oppos-
ed to it can be considered to be in-
dependent or anybody who dces not
belong to any formulated or well-
known party is necessarily indepen-
dent. He has his own political views
and there is no guarantee that he will
not use his own biag in the adminis.
tration of the organisation. Therefore,
I feel that this is not so easy and it
is not a simple question of taking a
theoretical decision that this shou!q be
given to an independent Corporation.

A number of hon. Members have
referred to the British Broadcasting
Corporation, The British Broadcast-
ing Corporation is not an independent
Corporation. If you study its charter,
you will find that # is a Corporation
under the strict control of the British
Parliament, and whose budget, whose
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working, are systematically super-
vised by the British Parliament, It
cannot therefore, be considered as
independent. Its Governors and the
Director-General are appointed by the
British Government from time to
time, Therefore, the analogy of the
B.B.C. is not right., Unless, there-

fore, we are sure that we can.con- .

ceive of an independent body, I am
not prepared to suggest that the A.1.R,
should be handed over to an indepen-

dent body. Theoretically :t might
look very good.
Secondly, my friend, Shri K. K|

Basu, himself says that a Corporation
like the D.V.C. is no good. But as I
said, unless Shri Basu shows the way
or other friends who have suggested
a Corporation show the way for a
body which can really be indepen-
dent, I am not prepareg to suggest to
Government or take the risk of hav-
ing such an important organisation
which had been built up with so much
labour. given over to an organisation
which might be independent.

Shri K. K, Basu: Let us sit tound
a table and discuss the whole thing:

Dr. Keskar: I am ready to discuss
it; I am quite ready, and I am pre-
pared to consider any suggestion that
he makes in this connection.

Dr. Ram Subhag Singh (Shahabad
South): That will be dangerous!

Dr., Keskar: Then, Th, Jugal
Kishore Sinha referred to what |is
happening all over the country. A
number of countries have been quot-
ed. I have also studied a little about
the organisations in various countries,
and the conclusion that he has drawn
is not necessarily correct. If he will
gp into the question carefully, he will
see that every country carries on its
broadcasting in its own way. There
is no single pattern. For example,
in the United States of America, there
is a Commission, Broadcasting is
a private business there and the

[MR, SPEAKER in the Chair]

Commission looks -after licensing and
certain other routine things.
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Secondly, there is the British model
which has got a Corporation control-
led by Parliament and which is closely
supervised by Parliament, In a
country — that is —France, it is
directly controlled by Government,
In Russia and China, the Government
are the chief instruments of educa-
tional propaganda. Every country
according to its own needs, has been
forming the type of organisation which
should run its broadcasting. Now, I
might say here that though technically
speaking broadcasting has been func-
tioning here since the past 25 years,
it is only in recent years that we
have had such a great development
in broadcasting ang that has been so
more especially after Independence.
It is at present in a very fluid and
a very dynamic stage. Probably
the first big spurt of expansion in
broadcasting is taking place #1 the
country. T am not yet in 'a position
to say...

Mr. Speaker: Order, order. I might
invite the attention of the hon. Mi-
nister that his time is up now when
Private Business should be ver.

Dr. Keskar: T was told that it was
ur to 4-5 p.m. if you like, I will stop
immediately.

Mr. Speaker: It all depends upon
what the Government and the House
wish me to do.

Dr. Keskar: The hon, Member who
preceded you in the Chair twld me
that it was up to 4-5. I will simply
read out the points if you like.

4 P.M.

Let us see what would be the effect
of setting up a corporation, a kind
of independent corporation, as it has
been described. The main persons
who have been propagating this idea
are the commercial interests who
have a hope that if this goes out of
Government control, then commercial
broadcasting can come in this country
and they will have an instrument for
broadcasting their goods in the same
way as certain other commercial in-
terests are doing. This is one possi-
bility.  Secondly. you will have to
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say good-bye to the many-sided de-
velopments, more especially in the
cultural and linguistic regions, that
are taking place in broadcasting. At
present a systematic effort is being
made to develop broadcasting in eveFy
cultural region of India, in all the
languages that :re mentioned in the
Constitution. 2. broadcasting corpo-
ration which comes up and which
wants to balance its budget is bound
to consider that this is too risky. At
oresent it is a deficit organisation;
therefore let us cut down the expen-
diture; let us run a few stations; let
us have programmes like Radio Cey-
lon or some sucli organisation. That
is one of the n.ost important eflects
that you will have to bear in mind.
I do not know whether you want all
the great cultural impetus that has
been given to lroadcasting, to the
development of regional languages,
should be stopped at this stage.

Then again, you will have to say
good-bye to rural programmes,—rural
programmes which is one of the most
important things that broadcasting is
trying today. No doubt, we ourselves
are not satisled with what is being
done and we would like to do it
better. It is one of the greatest
links with the village public. That is
bound to break down.’ Rural broad-
casting is mot a paying proposition.
Any broadcasting organisation which
wants to balance its budget will be
ready to coasider it.

The most adverse effect would be
that Parliament 1/l have no control
over the working of the corporation,
Now, hon. Members are complain-
ing of what Government is doing or
what Government is not doing. Then,
you will have greater complaints
about what is happening in broad-
casting. The alternatives that are be-
fore us and which I would like to
mention very briefly is  whether
broadcasting is to be run by Gov-
emment as a department—and 1

25 FEBRUARY 1955 Corporation for Broad- 504

casting

think there is no other alternative
excepting its being run by Govern-
ment, either directly or inderectly-—
or it should be run by a corporation
like the DV.C, or any other autono-
mous corporation. I would like hon,
Members to consider the alternative
dispassionately. First of all, if you
have a corporation it is the direct
contiol of Parliament, or its com-
mittees, like the Estimates Com-
mittee, recruitment through the
Union Public Service Commission,
and things like that will go. You will
no doubt get the budget estimates
every year; you will no doubt
have an opportunity to make certain
observations, but the day to aay
check that Parliament is keeping on
the working of broadcasting. even in
the smallest matter will go. Even
more than that, quite contrary to
what Thakur Jugal Kishore Sinha
tried to make, the security of the
services, or employees of the All In.
dia Radio, will go. I do not knuow
whether hon. Members are aware
that in regard to all members who
are employed by us there is a condi-
tion that if at any time the All India
Radio is transformed into a corpora-
tion all the conditions of government
service which apply to them will be
annulled at that moment. May 1 in-
form the House that all the perma-
nent servants of the All India Radio
get all the privileges of government
servants, including pension? . I am
not sure that if you *ake a  vote
among the officers of All India Radio
they will vote in favour of such a
resolution  which will  compietely
change the character, the conditions
of their service. Nobody wants that.
1 as Minister would certainly wel-
come a corporation, because that will
relieve me of the day to day heckling
of my hon, friends. I will have
greater freedom to run the organisa-
tion. because the control of the
Ministry will be there. The Minis-
ter will have the advantage of not
having the daily nagging from Parlia-
ment and he will be ‘able to -go full
speel. TFrom that-point of view it is
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very desirable. I leave' it to hon.
Members to make the choice of re-
linquishing their contirol.

The last point I would like to make
is that big sums of inoney are at
present being spent in order to make
this a dignifieq organisation worthy
not only of India, but to be counted
among the biggest in the world, We
are spending nearly Rs. 4 crores in
this Five Year Plan for the develop-
ment of broadcasting and a much
greater sum is going to be spent in
the next Five Year Plan. When Gov-
ernment is spending such a large
amount of public money, do you
think it advisable at this stage that
the meticulous financial control ‘of
Parliament and the various com-
mittees and the Finance  Ministry
should be lifted from the organisation
and it should be handej over to a
corporation?

Some Hon. Members: No; no.

Dr. Keskar: You yourself are al-
ways complaining about the working
of the various corporations; still you
are asking for a corporation.

I am sorry that for want of time I
am not able to say certain things
which I would have liked to say in
reply to certain charges made by hon.
Members regarding the All India
Radio. I shall take the opportunity
of the Budget discussion to answer
those charges. But I must say that
I am not able to accept either the
resolution or the amendments that
have been proposed by my hen,
friends.

Mr, Speaker: I may inform the hon.
Minister that if he wishes to continue
he need not conclude. We shall stop
this debate. He may continue on the
aext day, ’

Dr. Keskar: I do not mind that,

Some Hon. Members: That would be
better.

Pr. Keskar: The debate can bhe
elosed. The discussion on the All
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India Radio will come again during
the Budget debate.

_ Mr. Speaker: So he concludes.

-The mover of the resolution Tha-
kur Jugal Kishore wants to reply; #0
it has to be postponeq to the next
day.

MOTION ON ADDRESS BY THE
PRESIDENT—concld.

The Prime Minister and Minister of

External Affairs (Shri Jawaharlal
"Nehru): Sir, for the last two days
we have  been discussing in this

House the President’s Address. Much
has been said in praise and commen-
dation of Governmeni's policy and a
little has been said in criticism there-
of. Naturally, I am gratefui for the
bouquets that have been thrown at us,
but I am equally grateful for the
criticisms made, even though 1 do not
agree with most of ther:.

I am a little afraiq that this House
in its enthusiasm might not perhaps
imagine that we are doing inore than
we are doing. I am particularly re
ferring to the international sphere,
because some hon. Members in their
speeches seemed to make out that
India was playing a very important
role, almost a dominating role, 1n
regard to some world problems. Well,
let us have a more correct perspec-
tive.

1 believe that we have helped,
occasionally, in regard to the solution
of some problems, or the relaxation
or lessening of tension and I think
we should take due credit for that.
But let us not go beyond that. After
all a country’s capacity to influence
events is limiteqd by various factors.
As a matter of fact, if you look at
the wvarious factors you will find that
India is lacking in most of those
facto’s, and if we have been able to
influence at all any events abroad, it
has Leen due, not obviously, to any
kind of military streagth or financial
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power, but—if I may say so in all
modesty—because we took a correct
view of events and we understood
them more correctly than others,
because 'we were more in tune with
the spirit of the age and therefore
could understand those things,
not because we hag greater strength
or power. We could not threaten
anybody; nor did we want to. There-
‘fore, 1 would beg the House to look
at this in that perspective. 1 feel,
after all, in so far as international
policy is concerned, right or wrong,
I hope, counts somewhere. But it
is not the rightness of a proposition
that is listened to but rather the
person or the country who says so
and the strength behind that country,
Any international policy depends ulti-
mately on the domestic  state of
affairs in that country; indeed interna-
tional affairs and domestic policies.
have more or less to be in line; they
cannot be isolated from one another
and in the ultimate analysis it is the
internal state of affairs of a country
that enables 1t to speak with some
strength. force and authority in the
international sphere. I do not wish
to indulge in invidious comparisons.
But hon. Members can themselves
look at India as our country is today
and a number of other countries and
decide for themselves how far India
has not progressed in thé last six or
seven years more than most other
countries. It is indeed due to this
feeling that India is marching for-
ward, India is a country which is
firmly established and is dyramic—
it is due to this idea that people in
the rest of the world see India with
a measure of respect.

Many hon. Members have com-
plained that the President has not re-
ferred to this matter or that. I have
often ventured to point out that the
President’s Address is not a long list
of everything we have done and
everything that we want to do. It
is not a review of all our depariments
and ministries. The President’s Ad-
dress by convention deals briefly with
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India’s relations with other countries’
and with internationai affairs—that
is, some important points in that
respect—and  deals brietly with
the broad internal icture.

The hon. Member opvosite said, at
great length 1 believe, that the
President should have spoken niore
about the Army, the Navy and the
Air Force. Why should the President
speak at great length about the Army,
the Navy and the Air Force? J do
not understand it. It is not that the
Army, the Navy ang the Air Force
important. Let us discuss
them at the right tin> and at the
right moment. Why should the
President indulge in discussing the
state of affairs in the Army, the Navy
and the Air Force or for the matter
of that, the Indian Administrative
Service or any other service? I, there-
fore. want this House to look at
things in some perspective. We are
always likely to lose ourselves in the
trees forgetting the big forest that
we are in. Perhaps many of the diffi-
culties of the present day in regard
to international affairs are due to the
fact,—if I may say so with modesty—
that people have lost perspective: or,
in the alternative, they have not
been aware of the big changes that
have come about ang are coming
about all over the world. We live
at the present time if I may say
so, in an extraordinarily revolu-
tionary age—revolutionary in the true
sense of the word "that everything
is in a transition and is changing
rapidly. Why so, is a different mat-
ter.

You may say: it is the culminatjon
of the industrial revolution, the
crisis of the industrial revolution, of
which the present symbol might be
considered to be the atomic bomb or
hydrogen bomb because it is all the
product of the industria! revolution,
development of science and techno-
logy: all the other things that have
happeneg in the world are the resul-
tants of the industrial revolution
that had begun 200 years or a little
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Jless, ago. We have arrived at this
stage and the symboi of the age to-
day is hydrogen bomb. We see it in
terms of terrific destruction but it
is something more than that; it is
a symbol of enormous power that
the world has got since the advent
of the industrial revolution. We are
having another revolution of even
greater magnitude where power is
being released. Whether that power
will make humanity perish or survive
is another matter. But there 1is
this enormous power that has come
into being. Unless cne has some
clear conception of tnis, one carnot
judge the other problems because
they are related to this.

Take another aspect of the world
situation today: what is happening in
Asia particularly and to a much lesser
extent in Africa. In Africa there is
a ferment. In Asia there is some-
thing much more than a ferment.
Things have happened; revolutions
have taken place. The whole face of
things has changed and is changing.
One of the dominant features of our
age is the rise of Asia and it is to-
tally immaterial whether people like
it or dislike it: it is a fact. Unfortu-
nately. people do not accept facts.
Here is a fact as big and solid' fact as
any that you can imagine—the fact
of the existence of the People’s Gov-
ernment of China. But some coun-
tries do not recognise it. The United
Nations calls the island of Formosa,
China. It is an extraordinary state
of affairs; geography means nothing
to the United Nations nor vo otner
countries,. How can any policy which
is baseq on deliberate avoidance of
such a fact be a correct policy? Apart
from that. what I was trying to point
out was this: here is this Asia in the
process of a tremendous revolution-
ary change and transition. That
change and transition may take dif-
ferent shapes and forms in different
parts. But the major point is that
it has got out of its ruts. And yet
you will find great countries know-
ing very well that political changes
are taking place but not being
emotionally aware of these great
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changes and imagining that the old
practices could be followed in the
affairs and problems relating to Asia.
I do not want to say or imply that
Asia should, if I may say so, put her-
self against any other continent,

What I am trying to point out is
that the first thing necessary in
order to solve the problem is to un-
derstand the nature of the problem.
If you do not understand the nature
of the problem and if you do not
know what the question is, how can
you find an answer to that question?
I do submit that enough attempt is
not being made to understand that
question. To understand., perhaps
intellectually, it may be possible but
not so to understand emotionally and
psychologically and to have a feeling
of what is happening in Asia and in
Africa. It may not seem  very
dangerous from the point of view of
foreign representatives. At present,
what is happening in Africa is of the
greatest interest and moment. Leave
out ourselves—of course, we are
there. It is of the greatest interest to
any student of history and to any
person who wants to see history in
some perspective. And yet I am
astonished at the way Africa is
treated and is being treated still.
What I want to say is: because, may
be, of past habits, past practice or
present  interesi—whatever it is—
people are unable to view the situa-
tion as it is. We have to understand
these vast new forces that have been
let loose, geographical, ¥ you like,
because geography rounts also: of
course, political, economic, social and
many other. These are functioning
in the world, and in a sense you
might for the moment consider the
nuclear forces as the symbols of the
age.

There are many consequences from
this trying tc understand the problem
in this new context. One is, and I
say so with all respect, that all our
previous thinking may become out of
date in the new context. All our
thinking—and I say so to all our col-
leagues sitting here in this House,
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whether on my side or the opposite
side—all our thinking may have be-
come out of date in this nuclear age
and in this age where politics and
econcmics and everything has been
aftected. All the slogans that we
have used in the past—there may
have been some truth in them, and
there may be still—but they do not

., exemplify the present age. We have
to understand, therefore, the present
situation afresh, whether in the in-
ternational sphere or in our domestic
sphere.

I should like to say just a few
words in this context which is very
important. I should like to say a
few words about certain international
aspects of problems we have to face
and some casual remarks about our
domestic  policies. As the House
knows, the most important question
today internationally speaking, and
the most dangerous one, is the situa-
tion that is being created in regard
to Formosa and the offshore islands
of China. The President has refer-
red to it and he has stated that we
recognise the People’s Government of
Cnina, we recognise no other China,
and that Chinese claims are justifi-
ed according to our thinking. Some
hon. Members have criticised the state-
ment. I should like them to consi-
der some aspects of this question.

First of all, it is patent that we
cannot recognise two Chinas. We can
recognise only one. In fact it is no-
body’s case that there are two
Chinas—at any rate no country’s
case. And we have deliberately re-
cognised one China because that was
the real China. Obviously, Formosa
is not China.

The question arises as to why we
should say, or the President should
say, that Chinese claims appear to be
justified—Chinese, whoever has
China. I will not go into ancient
history, because for hundreds and
hundveds of years Formiosa has been
_part ot the Chinese State, except for
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a little less than half a century when
the Japanese occupied it, and China
always looked wupon it as its own
and .claimeqd it; it was totally im-
material what government existed.
This was the nationalist claim ©of
China,

But apart from this, in Cairo, in
Potsdam this was clearly stated that
Formosa should go to China. It is
true that China then was not gov-
erned by a Government which is
predominantly Communist. Subse-
quently, under the Japanese surren-
der terms also this was stated. And—
I speak from memory—in the San
Fransisco Treaty -also some kind of
reference was made to it. So that, at
no time has there been any doubt cast
on the fact that Formosa is part of the
Chinese State. Now, what lg@is hap-
pened in the last year or two or, if
you like, three years to change that
position? I am not aware of anything,
unless one says one does not like the
present Chinese State. That, logically
cr legally. is no particular argument.

Therefore it follows logically—I can
understand even a logical proposition
being upset by war or by vother set-
tlements, they are not ruled out—
but for a country which recognises
the present Government of China it
logically and inevitably follows that
Formosa is part of that State. At
the present moment it is in posses-
sion of Marshal Chiang Kai Shek
supported by a Great Power. That
is the fact as it exists today. What
is to be done about it?

I do not propose to argue about
that matter except to lay stress on
this that whatever is done, one
should try to negotiate a settlement
peacefully. It may take a little
time.” Time spent is better than war
which might exteng and bring ruin to
a large part of the world,

There is a curious .division ot
opinion about these matters among
some countries - of the West. There
is hardly ‘any country which .does
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not recognise that the offshore is-
lands, notably Quemoy and Matsu,
are obviously and definitely parts of
China. They are a few miles, five
miles or ten miles, beyond the
shore. And no country can tolerate
an enemy sitting ten miles from
their shore. bombarding them all
the time. It is an intolerable situa-
tion. Therefore it is almost general-
ly recognised that those islands
should immediately be eVacuated
and taken possession of by the gov-
ernment of the mainland. But that
has not been done. I do not know
if that will be done. I should have
thought that was an additional step
that should be taken in any event.
Because, it has absolutely no justi-
fication of any kind. After that, so
far as Formosa ang the Pescadores
are concerned that matter can be
taken up.

The difficulty—it is not in regard
to Formosa alone but in regarg to
many world problems—is, I do be-
lieve, a certain hiatus between facts
as they are today and the thinking.

I shall put to this House another
aspect. .One hears frequently about
pacts and military alliances in
Europe, in the Middle East, in South
East Asia, elsewhere. There are in
the world today two mighty Powers.
the Uniteq States of America and
the Soviet Union. There are some
other Great Powers today., the
United Kingdom and may be one or
two  others; they are great in
degrees. I can understand. although
I would not approve of it, military
alliances between Great Powers:
There is some meaning. I do not
understand military pacts and alli-
ances between a huge giant of a
Power and a little pigmy of a coun-
try. It has no mesaning in a military
sense to me. It has absolutely mo
sense. In this nuclear age the only
countries that count, from the nu-
clear war point of view are those
‘great countries which are, unfortu-
‘nately, in ‘a position to use these
‘ombs. -But to attach small coun-
ftries to themselves in ‘alliance -really
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simply means—and 1 say-so with all
respect to those countries—that they
are becoming very much dependent
on the other countries. They do not

“add to the defence, from the military

value; it is little or nil. May be, it
may be supposed to have some value
from a psychological point of view.
I wish to refrain from saying any-
thing which might militate against
anybody. But it applies too both
groups, not to one group. First of
all, in this nuclear age, to think of
war  itself is, I think, insanity.
Because, any person who has
thought about it, not every, but
many, many generals whether in
England or France or U.S.A. or the
Soviet Union, have all said that war
today is unthinkable, simply because
a war is fought to achieve certain
results, not to bring ruin on yourself.
War, today, will bring ruin tc every
country involved, not only one. In
this nuclear age, war is unthink-
able. All the great countries appear
to be clear about it and are abso-
lutely certain that there is no coun-
try in the world which wants war.
To talk about war mongers and the
rest is competely wrong. There 1s
nobody—individuals may be—no
country that wants war. If that is
so, what is the value of this policy
of military alliances ang armaments.
I do not understand it. It does not
logically follow from the first. I am
not criticising the past for the
moment. I am trying to think in
terms of today, after the develop-
ment of thermo-nuclear bomb, the
hydrogen bomb, because, it has
changed the whole picture of fight-
ing today. What might have been
good a few years ago is no longer
good today.

Remember this, the fact that one
country has far more bombs and the
other country -has less is of no great
relevance, It has some relevance, of
course. ‘I believe, in phrases like
‘one country has more and the other

‘less, the question is that the country

that hms less hag reached the satu-
ration gwint. That means that -a
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ituation is reached that the country
that has less, although it has less,
has enough to cause infinite damage
to the other country. There is no

[defence against these things. You
merely damage or ruin the other
country. When you have arrived at

the stage of saturation point, you
have arrived at the stage of mutual
extermination. Then the only way
«out is to prevent. to avoid war.
‘There is no other way. This talk
about reduction of armaments etc..
good as it is, does not help much.
“That is point No. 1.

Secondly, in this age of nuclear
.warfare, what does thig business of
having alliances and pacts mean?
how does it help in a military..sense:
psychologically, it may. Whatever
‘military strength a country has, I
suppose it possesses. I am not ask-
ing them to disband their armies or
their air forces or whatever it. is.
They are there. The only effect of
these pacts and alliances, appears to
‘me. to be to try to frighten, to hold
a kind of threat. These threats are
being thrown about on both ‘sides of
.these powerful blocs: if this hapens.
we shall do this and destroy you; if
.this happens, we are ready; all this.
Again, if 1 may say so, this business
_of threatening through military pacts
has become rather obsolete in this
.nuclear age. If you threaten a
power, a big one which has nuclear
weapons, it is not likely to be frigh-
.tened. If you threaten small coun-
tries, of course, small countries
might possibly come under the
threat—it is a possibility— and func-
-tion through fear.

As things are today, we have reacn.
ed a certain, if you like, balance—
-it is a very unstable balance, but a
certain balance—when any kind of
major aggression is likely to lead to
“a world war, If you like, that itself
.is ‘a factor that checks.: Whether
‘aggression takes place: in a small
,&ountry or big,—even if it is a small
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country—because it tends to upset that
unstable balance, a war is likely to
result. It is because of this that in
the Geneva Conference, the House
will remember, there was much argu-
ment about some of the Indo-China
States or all of them. Either major
party was afraid that if these States
or some of them link up or are
coerceg into joining one group or the
other, it will be to the disadvantage
of the other. For instance, suppose
countries like Laos and Cambodia
were overwhelmed or drawn into the
sphere of China, that frightened the
other countries, big and small on the
other side. On the other hand, if
Laos and Cambodia became hostile
to China and could be used as bases
wor attack on China, naturally China
objected to it very strongly. What
was the way out of the difficulty?
Either you have war to decide who is
the stronger one or you make Laos
and Cambodia or all the Indo-China
States more or less outside the sphere
of influence, outside the alignments,
vutside the military pacts ang alli-
ances of the two groups, so that both
could feel, at least to some extent,
secure in the knowledge that these
Indo-China States are not going to
be used against them. There is no
other way out. Because, if any
party went more forward. there. the
other party had to check it and
there came conflict, there came war.
So. wisely. at Geneva, they decided
more or less, though not in clear
language, but more or less. that
these Indo-China States shoulg keep
out of military pacts or alliances on
either side: in other words. remain
more or less neutralised: not quite.
but more or less.

If you extend that argument, you
will see that the only way to avoid
conflicts is, first of all, to accept
things more or less as they are; I
do not say completely, because many
things require change, But, broadly
speaking, you must not think of
changing them by war, because, war
does not do what you want to do hut
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it does something much worse, some-
thing quite different. Secondly, by
enlarging the area of peace, of coun-
tries which are not aligneq to this
group or that, which are friendly to
both, and which do not intenq join-
ing in any war, you reduce the
chances of war.

As the House knows, India has
adopted a certain policy in this res-
pect. We have followeq this policy
consistently during the last few
years. 1 believe that that policy has
been appreciated by many countries.
Some countries of Asia, not because
of us. but because of their own rea-
sons. have followed a similar policy.
Even other countries which have not
followed it have begun to appreciate
our policy. I shoulg like to say this
in regard to our policy. ~We are
following it because we are convinc-
ed that it is the right policy and we
wou;d follow it even if there was no
other country in the world that fol-
lowed it, because, it is not a question,
as some hon. Members seem to ima-
gine, of balancing the things, join-
ing this group or that or sitting on
the hedge, but because it is a posi-
tive policy, it is the only policy which
we think we should follow, and we
hope others would follow. We fol-
- low that policy with conviction and
faith. There is no doubt about that
because there is conviction ang faith
in our mind. Also, because people
have their conviction or their rea-
song for it, or because of the benefits
of it not only in the present but
in the possible future, they have be-
gun to appreciate it more and more.

The House knows of some countries,
some good friends in  Asia  like
Burma, Indonesia, who have more or
less been following the same policy
in international affairs. Recently,
the President of the Federal Repub-
lic of Yugoslavia came here and he
and I issued a statement in which
reference was made to the Panch
Shil five principles. That indicated
how the idea is spreading. I can
assure this House that even though
many Governments may not publicly
approve of it, people in many coun-
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tries have been attracted to it and
are constantly being more and more
attracted to it.

In this world today there are many
schools of thought and action. L
cannot enumerate all of them, but I
can mention a few. There is the:’
‘school of strong action, as it calls:
itself. That, I suppose is a relic of
the old days; when some small
country misbehaved. a war ship or a
cruiser was sent down to frighten it
into :ubmission. Strong action is all
right when a very big country shows:
a mailed fist to a very small country..
but strong action does not go very
far when the other country has also
got a big fist. However, there is a.
school of strong action. Then there
is a school which talks about negoti-
ation through strength—a good thing.
Of course, if you are weak, nobody
will listen to you. But, as one de-
velops one’: strength to negotiate, un-
fortunately the other party also goes
on developing its strength. So. more
or less the balance remains where it
was. In fact. sometimes it becomes
worse, so that, that does not help-
very much.

Then there is the school of-—what
shall I call it—learned confusion
which talks very learnedly about in-
ternational affair:, discusses them,
delivers speeches, writes articles, but
never gets out of a confused state
of mind. There is a fourth school.
equally prominent, of ignorant con-
fusion. So that, between all these
various schools it is a little difficult
to get to know where we are, what
we are, more especially when the
problem relates to Asia, because mo.:t
of the currents of thought today in
international affairs comes from
Europe and America. They are
great countries there, to be res-
pected, but the greatness of a country
does not necessarily endow it  with
greater understanding of some other
country: and ‘the fact that Asia has
changed and is changing has not
wholly been grasped by many people
in other continents. Therefore, in
thinking of Asia more especially,
there is great confusion. .
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Now. probably—certainly in
America and in some parts of
‘Western Europe—the world seems to
be divided into two mighty camps,
the Communists and the anti-Com-
munists. and they see these two great
forces in conflict with each other. and
1ihey cannot understand—either party
cannot understand—how any one can
be foolish enough not to line up with
them. Now, that itself shows how
little understanding they have of the
mind of Asia. Well. I will not pre-
sume to talk of Asia, although what
1 say applies to many countries in
Asia. but Asia is a big continent with
many ways of thinking and function-
ing.

To take India now. we have fairly
clear ideas about our political
structure, about our economic
structure. We function here in this
Parliament and in this country under
a Constitution which may be des-
cribed as that of a parliamentary
.democracy. We have accepted it. It
has not been imposed upon us. We
propose to continue it. We do not
intend changing it. We intend to
function on the economic plane, too,
in our own way. I hope to say a
few words about that aspect slightly
later. We, with all respect to some
hon. Members opposite. have no in-
tention to turn Communists. But,
at the same time, we have no inten-
tion of being dragooned in any
other direction. So that, simply
‘we mean no ill to anybody. Every
country has a right to choose its
own path and go along it. We have
<cho:en our path and we propose to
go along it, and to vary it as and
when we choose, not at somebody’s
dictates or pressure; and we are
mnot afraid of any other country im-
posing its will upon us by military
methods or any other methods. Any-
‘how, the only way is for us to build
up our own strength, internal
strength and other strength, which
we. intend deing. Meanwhile we
want to be friendly with other coun-

tries. So that. our thinking and our -
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approach does not fit in with this
great cru:ade of Communism or anti-
crusade of Communism or anti-Com-
munism. And many people in those
countries do not understand this, the
cause of this. And yet many coun.
tries of Asia have inevitably to follow
this policy, unless we are much too
weak to stand on our own feet. Then
it is a different matter. If a country
is too weak to stand on its own feet,
then it seeks shelter. then it seeks
help because it cannot rely upon
itself. But that is an  unfortunate
state of affairs. But there is this
for us to consider that if we seek
help, there is the help which coun-
trie; take in friendship which we are
willing to take of course, but there
is the help which countries take be-
cause they are too weak to stand on
their own feet. Well, that help does
not help at all, it weakens. And
hence, we have been careful in this
matter to make it clear always that
our policies cannot be affected and
there must be no strings attached to
any kind of help that we get, that
we would rather struggle through
ourselves without any help than to
have our policies affected in any
way by outside pressure.

I was mentioning just now the
change in Asia which is taking many
forms. Presently, in the course of
about seven weeks there is going to be
a conference at Bardung in Indonesia.
—an Asian-African conference it is
called—to which a number of coun-
tries, independent countries of Asia
and Africa. have been invited. So
far as I know, every country that
has been invited iz likely to attend.
I am not quite sure. all the answers
have not come, but I think they will
all attend. Now, what this confer-
ence is going to do exactiy I cannot
say. I cannot. it is not up to meor
even to the sponsoring countries to
draw up their agenda. It is the
conference that will decide. But, I
was a little surprised to learn that
hon. Member, Mr. Asoka Mehta, said
something.  about this conference
drawing. up a vast pragramme for the
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liberation of suppressed countries.
Now, we are all for the liberation of
suppressed countries. There is no
doubt about that. But the idea of
associating ‘thiis conference with: a
programme of this type seems to me
to misunderstand completely the pur-
pose of this conference. Are we
going to set up an agitation there?
The House will remember this is an
official-level conference, Governments
are represented. In fact,
Prime Ministers are represented. And
in the conference there are com-
pletely different ideologies and politi-
cal and economic structures so to
say, completely different. There are
countries in this Conference, which
are aligned to this great Power Bloc
or the other Power Bloc, and there
are countries like India and Burma
and Indonesia and others, which are
not aligned with any. So, here we
meet this curious assortment of coun-
tries of Asia and Africa, with certain-
ly much in common, and also much
not in common. It is going to be an
extraordinary meeting. Ang yet, the
mere fact of our meeting is of the
highest significance. It is the first
time that such a meeting is taking
place. It does represent rather un.
consciously, subconsciously, Asia and
Africa coming to the forefront. I do
not know whether this idea was
present in the mind of the original
sponsor of this Conference wholly,
but because the proposal was made
at the right time, it fitted in to the
spirit of the times, and this Con-
ference has thus got an importance
of very high significance.

Obviou:ly, a Conference of this
type is hardly likely to discuss high-
ly controversial issues as between
the countries represented there. Also,
if I may éxpress my own opinion. I
hope it does not function as it it
was setting up a rival group to others.
It is essentially an experiment, if
I may use the word, in co-existence,
essentially . an - experiment in coun-
tries of Asia and Africa—some of
which  are inclined this way. and
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some the other way in regard to the
Power Blocs—meeting together,
meeting in a friendly way, and try-
ing to find what common  ground
there is to co-operate in the economic
field, the cultural field or even - the
political field. Therefore, this is a
development, which is, from the point
of view not only of Asia but of the
world, of great importance.

The hon. Member Shrimati Renu
Chakravartty gave me the honour of
quoting at some length one of my
own books about democracy. I have
looked up the pas:age, and I  could
tell her that by and large I agree with
what I wrote 22 years ago, although
I hope I have developed much since
then. What I said—if I might repeat
that—was that democracy, if it is
confined to political democracy, and
does not extend and does not be-
come economic democracy at all. is
not full democracy. And many
people want to hide themselves under
this cloak of political democracy, and
prevent other kinds of  progress
Broadly speaking, I said this. That
is perfectly true. Now, something
ha: happened in recent years, which
is quite new and novel. Even in re-
gard to political democracy. it is
quite a recent event that adult suffr-
age has come to various countries of
the West even; it is quite new. And
therefore, the argument that a small
restricted democracy was in favour
of vested interests, while quite true,
does not apply when there is adult
suffrage in a country; it may apply
to some extent, but not certainly to
that extent.

The problem that we really have
to face is whether the change: we
want to make, changes in the econo-
mic domain, can be brought about by
the democratic method peacefully or
not. Normally speaking, if demo.
cracy is not functioning in the politi
cal plane properly. then there is no
way out to bring about a change, ex-
cept by some kind of pressure- tactics
or violence or revolution or violent
revolution. ‘But where there is this
peacefl method available, and where
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there is adult suffrage, there the
question of trying to change anything
by violence is not only absurd, but
wholly wrong, according to my think-
ing, because that means that a small
number of people are trying to im-
pose their will by mean: of violence
on a much larger number, having
failed to change their opiniong by
the normal method of reasoning or
argument. That, certainly, is not
democracy, political or economic or
any. Therefore, the problem before
us is to have democracy—we have
it politically—and to extend it in the
economic field. .

I think it was the hon. Member
Shri Asoka Mehta possibly, who
asked the question about what I have
meant when I was talking about
socialist pattern of society; and an-
other respected colleague of his,
Acharya Narendra Dev has also a:zked
this question in public. I think he
is completely entitled to ask that
question, though I do not know  if
he expects.from me a kind of formal
and specific and detailed answer.
Frankly, I am not in a position to
give that detailed answer. But if
you want me to sav what we aim at.
that is a different thing. We have
czlled it a welfare state; certainly; I
go a step further and say we aim
at an egalitarian society.

Shri M. S. Gurupadaswamv (My-
sore): What iz that?

Shri Jawaharlal Nehru: Well, I
cannot go into explaining words—it
means a society where economic
opportunity - and the rest are equal
among the people.

Shri Nambiar (Mayuram): How
to get it?

Shri Algu Rai Shastri (Azamgrah
Distt.—East cum Ballia Distt.—West):
Wait, and you will get it.

Shri Jawaharlal Nehru: These are
broad generalisations. Anybody can
say them. but I say them because one
has to keep some picture in  view,
and there is a grave danger of—as
hon. Members opposite are some-
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times inclined to do—imagining they
have done brave deeds because they
have shouted a.slogan, or that they
have changed :ociety by reciting a
few  phrases, usually out of date
phrases. ~

Shri S. S. More: What are your
steps?

Mr. Speaker: Let him proceed.

Shri Jawaharlal Nehru: Steps there
can be; the first step is to think cor-
rectly . and not be tied down to
slogans. That i: important.

Shri S. S. More: Next step?

The Minister of Defence Organis-’
ation (Shri Tyagi): Try the first.

Shri Jawaharlal Nehru: This is a
serious matter. Even the system of
production, distribution, everything
has changed because of the tremend-
ous development of technology. That
does not put an end to any economic
doctrine or any other doctrine, but it
doe: point out new avenues of appro-
ach. I say., all our economic
thinking has to be refashioned in the
nuclear age—I come back to the
hydrogen bomb—in terms of nuclear
power. It is not that I wish to show
any lack of respect to the great
thinkers of the past: they were very
great thinkers, and we must profit
by what they have :aid already. But
I do submit that to apply them whole-
sale in the present age is complete
lack of thinking and lack of judg-
ment. Now, what we have to do, and
what we aim at is this—leave out the
final picture, except that the final
picture is important of course. for
we must know where we are going
to; but in the present. the most im-
portant thing becomes one of rapid
production of wealth and increasing
unemployment...

- Shri K. K. Basu: Truth has come
out.

Shri Jawaharlal Nehru: I am sorry,
lessening unemployment. Honourable
friends opposite are satisfied by very
little thinks......(Interruptions). They
have not got much to hand on to



528 Motion on Address

now...... (Interruptions).
5 pP.M,

It is obvious that by whatever pro-
cess, whatever method you may
adopt, you have to  have increased
production in the country and greater
employment till you reach full em-
ployment. Let us forget various
‘isms’ and catch-phrases, good as they
may be. Let us, therefore, think
out how we can do it, scientifically.
Before you start thinking, you have
to have the data, the statistics, for
it. We talk about planning. I think
it is good, of course. I think we -may
take credit for this, that in the course
of the last three or four or five
years, our country has become com-
pletely planning—conscious—which
is a good thing. Now, planning it-
self cannot be done in the air, just
wishful thinking; it has to be based
on data, on statistics. When you
plan, you make a picture of five
years hence or ten years hence. Now,
you have to find out what your pro-
duction will be then, what your con-
sumption per capita will be, this,
that and the other—how much food
people will eat, how much your
standards go up, how much more
cloth people will consume or more
food or more sugar or more shoes or
more anything. All that has to be
calculated; all that has to be pro-
vided for. So that if somebody asks
‘define your socialism’, well, I may
give a picture, a distant picture, I
have in view where there is a happy
society with everybody having
opportunities and nobody domineer-
ing over another and so on and so
forth. That is easy enough; but it
does not help, except to have a
picture of what you are aiming at.
The point is that in the present cir-
cumstances, we have got to +increase
our wealth in this country. We have
got to see that distribution is just
and that unevenness in this country
is removed, and that ultimately we
have a society where equality pre-
vails. I am afraid that type of
society is not going to come in my
lifetime; let us be frank about it.

668 L.S.D.
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Obviously, you cannot by magic change
360 million people in this country
suddently. In every country, in any
country, it takes a long time to do it.
But we can go fast and we can re-
move, at any rate, many of the ills
and differences that exist today. The
faster you go now, the more you go
now, the faster you can go later.

So that the approach to these pro-
blems, having had a clear picture of
what I consider the socialist pattern,
should be by devising means for
greater production and greater em-
ployment. Now, obviously if we think
in terms of socialism, we must have
ever more social control of the major
means of production. There again,
we are not thinking—I am speaking
frankly—of land becoming the pubilc
sector. Land remaing:a private
sector. We are thinkingiin terms of
co-operation, a co-operative effort.
But land remains ‘there. That itself
rules it out.. I do not know what
percentage ‘of the country’s land will
remain in the private sector, though
strategic controls will be there for
the public good.

. Then again, in regard to many
other forms of activities, the private
sector will have full play, but un-
doubtedly, the public sector—socially
owned, of course—will grow more
and more important—it is very im-
portant today-—and it will have a
dominating position and it will, by
and large, control the economy of
the country. That process will
continue. Now, I think there is no
example in history where this ex-
periment of this type has been made
in any other country. We have seen
in other countries that what has
happened is this. Many countries in
Western Europe, the industrialised
countries, developed  industrially,
economically. They made good pro-
gress before political democracy
advanced very much. We have got in-
stances, on the other hand, of certain
countries, say, the Soviet Union, where
by various revolutionary processes
they industrialised their countr$' more
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or less rapidly in the course of thirty
years or so; remember, not in five or
seven years; but in the course of
thirty years or so. Now, we have
not got that process. Here the pro-
cess through which the countries of
Western Europe went is reversed. We
have got political democracy of the
highest order to begin with and now
we have to build up our economy
under that. Remember the process
«was the very reverse of what it was
in Western Europe for 100 or 150
years. Therefore, we are facing this
problem in a novel way and we want
to gain economic progress and all that
through these democratic, peaceful
processes. I think we can do it; in
fact, I am sure we can do it. I am
sure not because of any theoretical
argument, because there is no ques-
tion of theory, but simply because I
am sure of the Indian people; I am
proud of them. Therefore, I think we
can do it. Anyhow, it is a tremendous
thing, and the only way for us is to
approach this question pragmatically,
keeping that picture in view, the
approach, I mean, of going as fast
as we can, always basing our think-
ing and our action on facts, statisfics
and science.

Mr. Speaker: I understand amend-
ments Nos. 1 and 27 are to be put to-
gether,

Shri V. G. Deshpande: On a point
of order, Sir.

Divisien No. 1
Achalu, Shri
Basu, Shri K. K. Hukam Singh, Sardar
Biren Dutt, Shri Kelappan, Shri

Chakravartty, Shrimati Renu
Chatterjea, Shri Tushar
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Mr. Speaker: Order order.  The
Members will resume their seats.
What is the point of order which
Mr. Deshpande wants to raise?

Shri V. G. Deshpande: The point of
order is that amendments Nos. 1 and
27 are the same and amendment No.
27 includes also amendment No. 1. It
includes also the prices of agricultural
commodities. Therefore, amendment
No. 1 should be declared out of order
and both of them need not be put.

Mr. Speaker: I do not want any
more explanation. The hon. Member
knows that the amendments have
undergone some changes and both
amendments have been combined and
it is one amendment. The question
is:

That at the end of the motion, the
following be added:

“but regret that the Address
fails to take note of the plight of
the peasantry due to the calamit-
ous fall in the prices of agricul-
tural produce and the high prices
of manufactured goods; and

also regret that the Address
makes no reference to measures
that are immediately and urgently
called for, in order to check evic-
tions and tackle the disastrous
fall in the prices of agricultural
commodities.”

The Lok Sabha divided : Ayes 28 ;
Noes 192.

[5-10 P.M.

Nayar, Shri V. P.
Ramnarsyan Singh, Babu
Randaman Singh, Shri
Rao, Shri T B. Vittal
Saha, Shri Meghnad

Chowdhury, Shri N. B. Missir, Shri V. Swami, Shri Sivamurthi
Das, Shri B. C. More, Shri S. S. Trivedi, Shri U. M.
Das, Shri Sarangadhar Mukerjee, Shri H. N. Veeraswamy, Shri
Deshpande, Shri V. G. Nambiar, Shri ‘Waghmare, Shri

Gupta, Shri Sadhan
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Abdus Satiar, Shri
Achal Bingh, Seth
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Agrawal, Shri H. L.
Agrawal, Shri M. L.
Alagesan, Shri

Altekar, Shri

Alva, Shri Joachim
Amrit Kaur, Rajkumari
Ansari, Dr.

Azad, Maulana

Azad, Shri Bhagwat Jha
Balmiki, Shri

Bansal, Shri

Basappa, Shri

Basu, Shri A. K.
Bhagat, Shri B*R.
Bhakt Darshan, Shri
Bhartiya, Shri S. R.
Bhatt, Shri C.

Bidari, Shri

Birbal Singh, Shri
Brajeshwar Prasad, Shri
Chanda, Shri Anil K.
Chandrasekhar, Shrimati

Charak, Th, Lakshman Singi

Chatterjee, Dr. Susilranjan
Chaturvedi, Shri
Chgudhuri, Shri R. K.
Chavda, Shri

Chettiar, Shri T. S, A.
Chinaria, Shri

Choudhuri, Shri M. Shaffee

Dabbhi, Shri
Damodaran, Shri G. R.
Damodaran, Shri N. P.
Das, Shri B.
Das, ShriN. T.
Das, 8hri Ram Dhani
Das, 8hri Ramananda
Das, Shri S. N.
Datar, Bhri
Deb, Shri S. C.
Desai, Shri K. K.
Desai, Shri K. N.
Deshmukh, Dr. P. S.
Deshmukh, Shri C. D.
Deshpande, Shri G. H.
Dube, Shri Mulchand
Dubey, Shri R. G.
Dutta, Shri S. K.
Eacharan, Shri I.
Ebenezer, Dr.
Fotedar, Pandit}
Gandhi, Shri M. M.
Gandhi, Shi V. B.
Garg, ShriR. P,
Gautam, Shri C. D.
Ghosh, Shri S. M.
Ghulam Qader, Shri
Gounder, Shri K. P.
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Katiju, Dr.

Kazmi, Shri

Keskar, Dr.
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Krishna, Shr: M. R.
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Malaviya, Shri K. D,
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Mishra, Shri L. N,
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Parikh, Shri S. G.
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Patel, Shri Rajeshwar
Patel, Shrimati Maniben
Pawar, Shri V, P.
Prabhakar, Shri Naval
Rachiah, Shri N.
Radha Raman, Shri
Raghubir Sahai, Shri
Rahman, Shri M. H.
Raj Bahadur, Shri
Ram Dass, Shri

Ram Saran, Shri

Ram Subhag Singh, Dr.
Ramaswamy, Shri S. v,
Rane, Shri

Raut, Shri Bhola

Sahu, Shri Bhagbat
Saksena, Shri Mohanla}
Samanta, Shri S. C,
Satish Chandra, Shri
Satyawadi Dr.

Sen, Shri P. G.

Sen, Shrimati Sushamg

Sewal, Shri A. R,
Shahnawaz Kban, Shri
Sharma, Pandit K. C.
Sharma, Shri D. C.
Shastri, Shri Algu Raj
Shivananjappa , Shri
Shobhs Ram, Shri
Shukla, Pandit B.
Siddananjappa, Shri
Singh, Shri D, N.
Singh, Shri H. P,
Singh, Shri L. Jogeswar
Singh, Shri M. N.
Singh, Shri T. N.
Sinha, Dr. S. N,
Sinha, Shri A, P,
Sinha, Shri Anirudhg
Sinha, Shri B.P,
Sinha, Shri G. P.
Sinha, Shri Jhulan

Sinha, Shri Nageshwar Prasad

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri

Sodhia, Shri K, C.
Somana, Shri N.

Sunder Lal, Shri

Suriya Prashad, Shri
Syed Mahmud, Dr.

Tek Chand, Shri

Telkikar, Shri
Thimmaiah, Shri

Tivary, Shri V. N,
Tivari, Pandit B. L.
Tiwari, ShriR. S.
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‘Tiwary, Pandit D. N. Upadhyay, Shri 8. D
Tyagi, Shri Vaishya, Shri M. B.
Uikey, Shri Varma, ShriB. B.

Upadhyay, Shri Shiva Dayal
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Varma, Shri B. Re
Vidyalankar, Shri A. N.
Wodeyar, Shri )

The motion was negatived,

Mr. Speaker: I take it that no other
amendments are now pressed to the
vote, including the one of Shri Rama-
swamy. May I put the original pro-
position to the vote of the House?

Shri V. G. Deshpande: We want to

have the amendments individually
put.

Mr. Speaker: I think I have got an
agreed proposition here.....

Shri V. G. Deshpande: Agreed from
whom? Not even the majority of the
Opposition was consulted. We want
amendments Nos. 22 and 24 to be
placed before the House for vote.

Mr. Speaker: I take it there are no
other amendments to be put to vote.
May 1 put these two amendments in-
dividually or collectively?

Shri V. G, Deshpande: Individually,
Mr. Speaker: The question is:

That at the end of the motion, the
following -be added:

“but regret that the Address
fails to indicate the policy of
Government regarding the imple-
mentation of the provisions con-
tained in Article 48 of-the Con- .
stitution for the purposes of ban-
ning slaughter of cows, calves and
other milch and draught cattle in
India.”

Those who are in favour of this
amendment will please rise in their
seats.

Let us record the names of the three
hon. Members who are now standing
—Shri Nand Lal Sharma, Shri V. G.
Deshpande and Shri U. M. Trivedi.

Those who are against this amend-
ment will please rise in their seats
now.

Several Hon. Members rose—

Mr. Speaker: Practically the whole
House is standing.

The motion was negatived.

Mr. Speaker: I now put amendment
No. 24 to the vote of the House.

The question is:

That at the end of the motion, the
following be added:

“but regret that—

(a) the Address does not clear-
ly indicate that the talks with the
Prime Minister of Pakistan will be
carried on on the ‘basis of the
clear and unequivocal decision of
the Constitutent Assembly of
Jammu and Kashmir to accede to
the Indian Union and that the
accession is final and irrevocable;

(b) the Address has taken no
cognizance of the increasing un-
employment, both in urban and
rural areas;

(c) the Address has made no
reference to the sad plight of the
minorities in East Pakistan and
their exodus to West Bengal and
India, affecting the economy of
this country;

(d) the Address has made no re-
ference to the demand of the
people of India for complete ban
on the slaughter of cows all over
India;

(e) the Government of India
has not taken any concrete steps
to liquidate the Portuguese poc-
kets in India and has put obstacles
in the way of peaceful Satyagrahis
in carrying on the agitation; and

(f) the recent elections in India
have not been free and fair on
account of official interference.”

The motion was negatived.
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Mr. Speaker: 1 shall now put the

original motion to the vote of the,

House.

The question is:

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
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been pleased to deliver to both
the Houses of Parliament assembl-
ed together on 21st February,
1955.”

The motion was adopted.

..The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
28th February, 1955.
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